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ADMI NIST13ATIVE .  TRIu 
G AL UWAHJJT I BEICH 

.11 	 Original Applecation No 	ZZ 
I 

,I.&se Petition No 

r~)ritempt Petition N,____ 

Rew APplication No, 

fo 	I 

• 	ikPPl  

• 	 Vs -  

• 	Re;pdant(S)__ 

I --------- 

• 

Advoae for the Applecant) 

• 	Adae : r the Respondat'S) C 

Thcf 	TThTri unal - 

28 e 8 * 02 
Heard learned counsel for the 

"3 parties. 

\ 	
pplioation is admitted. Call for11 

7 	
records. Returnable by 3 weeks, List 

on 25.9.02 for orders. 

Issue notice on the respondents 

to show cause as to why nterxn 

order as prayed for skll not be 

00 	 granted. Returnable by 3 weeks, i. th 

In the meantime, the respondents 

• 	 are ordrd to not to make any recove: 

'f from the pay of the applicant till th 

1 	 returnable date. 

- 	 Member 	 Vice-Chairman 

lm 

I 

• 	I 	- 	
- 

41 	 I 	 I 
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25.9.02 List on 3.10.02 for orders. 

In tho'meantime. the interim order 

dated 28.8.02 shall continue. 

Mnber 	 Vice-chairman 

15* 

3.1042 	 List again on 13.11.02 to enable 
the respondents to file written state- 

mont. 

Member 	- 	.., 	 Vice-Chairman  

pg 

t1 

i 
... 

26.11 .02 	. . List on 1.1.2003 to enable the 

respondents to file written statement 

on the proyar made by Pir. A.Deb Roy, 

. 	 lea med S r. c.s .50 C. for th a respond ants. 

H 
.i,ceChiiman 

mb 

8.1.2003 	 Presents- The Honbie Kr.Justice 
V.3Jqgarwa1 0  Chairman 
The Hon'blo Mr.1C.!(. 

i 146-uvrL . 	
. Sharma. Member (A). 

5*eply has net been filed. .ttis 
directed to be filed within four weeks. 

List the case on 6.2.2003 for orde 

A - -----e 
Member 	 Chairman 

bb 	 . 



	

• 	 6.2.03 present: The Hon'ble MrJusticD.N. 
Chowdhury, Vice-Chairman, 

	

• 	 The Hon'ble Mr S.K.Hajra, 	1 
Member (A). 

	

• 	 No written statement filed. Three 

weeks further time is allowed to the • 	
respondents to file written statement 

as a last chance, 

List on 6.3.03 for order. 
• 	 I 

• 

Member 	 Vice-Chairman 

pg 

C '. 2 	 g• 	 7 
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mL 
20.3. 2003 	?.B.C.Pathak, learned Addl.C.G.S.C.I 

has stated that he has obtained instructioni 
• 	and is filing written statement Soon. 

. L.. •. 	 •: • 	In this c&rcumstances, the matter 
•••••. 	may now be lMted for hearing on 5.5.2003. 

•J3iç jj; 	The applicant may file rejoinder, if any, 
- 	 • within two weeks from today. 

Paies may e•xchange thetpleadings 

-,••-••'• 

Vicehaan 
•••,. 	 bb 

.5.2003 Present: flon'ble Mr Justice D.N. Chowdhury, 
Vice-Chairman 

Hon'ble Mr S. Biswas, Administradve 
Member. 

None present for the applicant. Mr 

B.C. Pathak, learned Addi. C.G.S.C., 

submits that his written statement as 

also yet to be submitted. Let the 

respondents file the written statement on 

9 

	

	 or before 18.5.03. List the matteron 

12.6.03 for hearing. 

Member 	 Vice-Chaarmàn 

kIfl 
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29.7.2003 	Fresnt : The Hon'ble.Mr. Justice D. 
Chdhury,Vice-Chairmn. 

7 	' 	 2/4  
The Hon'ble Mr. N . D. Dayal;"I 

' Administrative Wmber. 

- 	 Mr. S. Sarma, learned counsel 1x 
apparing on behalf of the Mr. A. Ahmed, 

learned counsel for the applicant stated 
that Mr. Ailmed, is on accommodation. 

* ' 	

Accordingly, the case is adjourned. Put 

up again on 	21.8.2003 for hearing., 

f/em er 	 Vice-Chairman 
• 	

,. 	mb 	,., 

1 
21.8.03 	present t The Hon'ble mr Justice D.N. 

Chowdhury, vice-Chairman. 

Jik 
.1 	 • TheHon'ble K.V.prahalãdan, 

•- !Acjflln.Megnber. 

r ) 	J(1 	( 	1 	c' Heard Mr A.Ahmed, learned counsel 

for the applicant and Mr B.C.Pathak, 

n 	 ' ~ A. n '.learned 	dl.C.G.s.0 for the respondents. 
0.10

- 	hr'iorc 	_ ' 	 List it again orf 1.9.03 for 	hearingJ 

that day learned 	counsel for the 
2-tL 	in - 	 - 	 parties, more particularly, Mr B.C.patha) 

learned 	dl.C.0.S.0 shall produce the 

xK enquiry report, papers r 	to 
- - — 	' 	

- handing over and tajcing over oharge 
- as well as audit report which are 

necessãy for proper adju&cation of then 

Case. 
• 

'--' 

Member 	 viceChairman 
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22.122O03 Present: Hon'ble Mr Justice B. Panigrahi 
Vice-Chairman 

Hon'ble Mr K.V. Prahaladan, 
Administrative Member. 

List it for hea i1g on 4.2.2004. 

Vice-áirman 

nkm 

11.5.2004 present: The Ron'ble thri Mukesh (thflar 

Gupta. Miiber (J). 

The Hon'hle Shri J.V.pran1adan, . 
Member (A). 

List berore the next Division Bench. 

Member (A) 	 Memb r (J) 

23.8.2004 present: The Hon 'ble Shr.i D.0 .Verma 
Vice-Chairman (J). 

The Hon'ble Shri X.V.prahladan. 
Member (A). 

- 	 Mr .A • Ahlned, Ic am ed counsel 

for the applicant has sent a leave .  

rotice. Adjourned to 24.902004. 

Member (A) 	 Vice-Chairman 

ME 
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nate 

24.9.2Q04 Present: The Hon*blC Mr.Justjcé R.}(1 - --- 	
Batta, Vice-Chairman. 

The Hon lb1 Mr.I(.V.prah&ad 
Member (A). 

Argument heard. Order on 27.9.0 

Member (A) 	 Vice..Chairman -.j 

29. 9.2004 Heard the learned counsel for 

the parties. Judgment delivered in 

open Court, kept in separate sheets. 

The Application is allowed in - 

terms of the order. No costs. 

I - -. 

47 	3i- 

/ 

H 

Vice-Chairman 



4 

LNTRL ADMINISTPATI TRIBTJNAL 
GU!Ah.T I 

1JAT OF 	 28.09.2004. 

7 PLTCtT(S) 
Shri Sambhu Ram Mazurndar: 000000e0oo .o,0000000000 

S 0 0 0 • 0 0 	0 *0 0 0 0 • • 0 * 0 • • 0 * 0 * 0 0 • 

Mr.A.hmed. 
o6•*** ,• .00 6O• 000 	

6000•00 0000 
GS. •0• 

*0060.00
000000006 	

oh JvL_ca 	LJLS 5h 

AI pL CANT ( s). 

VERU — 

.REPONNT(S) 
U .O.I. & Ors. 	 ........ 
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Are RESPON:JoNT()6 

T 	HON; tBE MR0 JUSTICE R.K. BTTh, VICE CHIRMN. 

TH HON'BE MR. K. V. PRHLADN, ADMTNTSTRATTVF MEMBF.R. 

10 wtr Reporters 
of local pa2ers may be allowed to see the 

4g ml ~ent 

To ; b referred to the Repoe or not ? 

Whtber their LorshipS wish to se the fair copy of the 

juent 7 

4 Wheter the judgment is to be circulat to the othr bencheS ? 

jugrkent delivered Ly ionble Vice-Chairman. 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No.276 of 2002. 

Date of Order : This, the 28th Day of September, 2004. 

THE HON'BLE MR. JUSTICE R. K. BATTA, VICE CHAIRMAN. 

THE HON'BLE MR. K. V. PRAHLADAN, ADMINISTRATIVE MEMBER. 

Shri Sambhu Ram Mazumdar 
Postal Assistant 
G.P.O., Guwahati 
P.O: Guwahati-i. 	 . . . . . Applicant. 

By Advocate Mr. A. Ahmed. 

- Versus - 

Union of India 
Represented by the Secretary 
to the Government of India 
Ministry of Communication 
New Delhi. 

The Chief Post Master General 
Assam Circle, Guwahati 
P.O: Guwahati-781 001. 

The Senior Superintendent of Post Offices 
Guwahati Division 
Guwahati-i. 
The Superintendment of Postal Store Depot 
P.O: Bamunimaidam 
Guwahati-21. 	 . . . . . Respondents. 

By Mr.B.C.Pathak, Addl.C.G.S.C. 

ORD E R (ORAL) 

BATTA, J.(V.C.): 

The applicant joined Postal Department in the year 

1965. While he was working as Postal Assistant at Postal 

Store Depot, Guwahati he was asked to look after the 

duties of Assistant Manager (P.S.D.) from 19.5.1998 to 

28.5.1998 during the leave of Shri Jiwari Chandra Das, 

Contd ./2 
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regular Assistant Manager. On 25.10.2000 respondent no.4 
I 	 seeking 

issued letter Lexplanation regarding discrepencies in the 

stock of printing paper of size 43 x 69 cm. The applicant 

filed reply totally denying the charges. Subsequently, memo-

randum dated 29.11.2000 was issued alongwith article of 

charges and disciplinary proceeding under Rule 14 of 

Central Civil Services (Classification, Control and Appeal) 

Rules, 1965 was initiated against the applicant. Assistant 

Manager Shri Jiwan Chandra Das was also charge sheeted and 

after departmental proceedings a sum of Rs.16,000/- was 

ordered to be recovered from him. The applicant sought 

copies of certain documents, which were denied. The 

applicant's case is that Shri Jiwan Chandra Das, regular 

had 
Assistant Manager/ operted paper godown subsequently on 

three dates, namely, on 4.6.1998, 11.6.1998 and 12.6.1998, 

but did not report any shortage of papers to the 

authorities. After completing the departmental proceeding, 

wherein the applicant was held guilty of the charges, 

punishment was imposed on him by reducing his pay by four 

stages from Rs.6,950/- to Rs.6,350/- in the scale of pay 

Rs.5000-150-8000 for a period of two months w.e.f. the 

month of June, 2002 to July, 2002 with further direction 

that the applicant will not earn increments of pay, if any, 

due during the period of reduction and that on expiry of 

this period the reduction will have the effect of 

postponing his future increment of pay. It was further 

ordered that a sum of Rs.6,348/- shall be recovered from the 

Contd./3 
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pay of the applicant in three equal installments @ 

Rs.2,116/- p.m. from the pay of June, 2002 to Pugust, 2002 

towards partial recoupment of loss to Government. The 

applicant retired on 31.8.2002. The applicant filed appeal 

which was rejected by respondent no.2 vide order dated 

8.2.2002. According to the applicant, respondents have not 

applied )1 mind while rejecting the appeal and the 

applicant was made scape goat in the matter. 

We have heard Mr.A.Ahmed, learned Mocate for the 

applicant as well as Mr.B.C.Pathak, learned 7ddl.C.G.S.C. 

for the respondents.. Learned Advocate for the applicant has 

submitted before us that no . shortage was detected during 

the period when the applicant was asked to look after the 

duties of Assistant Manager, Postal Store Depot for the 

period from 19.5.1998 to 28.5.1998 . Tt 	-wag 	only 

subsequently that the shortage was detected and in the 

meantime the regular Assistant Manage.r Shri Jiwan Chandra 

the 
Das had thrice operated../ Store Depot, but no shortage was 

reported by him and it was only during physical 

verification of the stock that shortage of printing papers 

of size 43 x 69 cms to the tune of 116 Reams and 191 sheets 

have been detected. He, therefore, contends that there is 

no evidence to hold the applicant guilty of charges and the 

impugned orders of the Enquiry Officer as also that of 

Appellate Authority are required to the quashed and set 

aside. 

Mr.B.C.Pathak, learned Addl.C.G.S.C., after drawing 

our attention to Rule 276 of Posts and Telegraphs Manual, 

Contd./4 
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Vol-IT, contends before us that it is the duty of the 

relieved officer and relieving officer to hand over and 

take over the charge, but the same was not done either when 

the applicant took charge or when Shri Jiwan Chandra Das 

:ook charge from the applicant. It was next contended that 

the applicant took key of the Postal Store Depot on 20th & 

21st May, 1998 without the knowledge of Manager as it is 

clear from the record which does not have the signature of 

the Manager against entries dated 20.5.1998 and 21.5.1998 

and on those dates stock of paper was taken out by the 

applicant. According to learned Addl.C.G.S.C., the evidence 

o?record is sufficient to fix responsibility for shortage 

of paper on the applicant and no interference is called for 

in the exercise of limited jurisdiction in such matters. 

4. 	There is no dispute that Shri Jiwan Chandra Das was 

regular Assistant Manager of Postal Store Depot. It appears 

that the said Shri Jiwan Chandra Das went on medical leave 

and the applicant was asked to look after the duties 	of 

Assistant Manager, Postal Store Depot in addition to his 

own 	duties 	w.e.f. 	19.5.1998 to 	28.5.1998. Rule 	276 in 

Posts and Telegraphs Manual, Vol-TT speaks of checking of 

stock books on transfer of charge and it reads as under:- 

"276. When the charge of an office is 
transferred from one officer to another, 
the relieving officer should take over the 
articles of stock after carefully checking 
them with the general stock book and the 
stock register of bags and, in the case of 
books and forms treated as articles of 
stock, with the register. If any article is 
missing or damaged, a note should be 
written in the column for remarks of the 

Contd./5 
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stock book or stock register of bags and 
initialled by both the relieving and 
relieved officers, and a report made to the 
next higher authority." 

The above Rule casts a legal duty on the relieving 

officer to take over the articles of stock after 

carefully checking them with the general stock book and 

the stock register of bags and, in the case of books and 

forms treated as articles of stock, with the register. 

It further provides that if any article is missing or 

damaged, a note should be written in the column for 

remarks of the stock book or stock register of bags and 

intialled by both the relieving and relieved officer and 

a report tpo be made to the next higher authority. 

Therefore, there is also implicit duty caste under the 

said Rule 276 on the relieved officer to hand over 

charge. 

5. 	The first article of charges, of which the 

applicant has been found guilty, reads as under:- 

That the said Shri Sambhu Ram 
Majumdar, P.A. Postal Store Depot, while 
functioning as Asstt. Manager Postal 
Store Depot, Guwahati-21 during the 
period from 19-05-98 to 29-5-98 (F/N) 
failed to take over the articles of stock 
after carefully checking them with the 
Stock register, while resuming duty on 
19-05-98 as Asstt. manager, Postal Store 
Depot, as was required under Rule 276 of 
T&T manual Vol II 3rd edition (2nd 
reprint), which resulted discrepencies in 
stock cf printing papers and thereby 
failed to maintain devotion to duty and 
acted as such which was unbecoming of a 
Govt.Servant in contravention of Rule 
3(I)(ii) and 3(I)(iii) of CCS (Conduct) 
Rules, 1964." 

0-.-- 
Contd./6 



It is, no doubt true, that Shri Jiwan Chandra Das, who had 

proceeded on medical leave, was not available for holding 

over charge, but that, by itself, does not relieve the 

relieving officer from not following Rule 276. In such an 

eventualilty, the applicant should have, in the presence 

of Manager, checked the stock while takin.g charge on 

19.5.1998 and if any discrepencies were found, it should 

have been recorded. 

In view of this, we are of the opinion that the 

applicant has failed to comply with the legal duty cast on 

him under Rule 276 and the article of charge-I stands 

proved and therefore, the findings of the Enquiry Officer 

and also the order of.  the Appellate Authority cannot be 

faulted with and do not call for any interference 

whatsoever. 

now 
Coming Lto  article of charge-IT, it reads as 

under: - 

11 	 That during the aforesaid period, 
while 	functioning 	in 	the 	aforesaid 
office, the said Shri Sambhu Ram 
Majumdar, being the custodian of printing 
Papers failed to exercise his duty as 
entrusted as per memo of distribution of 
works and contributed towards loss of 116 
ream 191 sheets of paper of size 43x9cm 
valued of Rs.32383.29 from his custody and 
thus failed to maintain devotion to duty 
and acted as such which was onbecoming of a 
Govt. Servant in contravention of Rule 
3(I)(ii) and 3(I)(iii) of CCS (Conduct) 
Rules, 1964." 

This charge relates to the shortage of 116 reams 191 

sheets of paper of size 43 x 69 cm valued of Rs.32,383.29. 

The applicant was In-Charge of the Postal Store Depot in 

Contd./7 
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addition to his own duty w.e.f. 19.5.1998 to 28.5.1998 

when regular Assistant Manager Shri Jiwan Chandra Das was 

the 
on medical leave. During this perioc3/ applicant operated 

the Postal Store Depot on 20.5.1998 and 21.5.1998 and 

supplied papers and, inf act o—wIthii, entries were made in 

the stock register at Exhibit-I. 7fter Shri Jiwan Chandra 

V 

Das joined on 29.5.1998 he also operated the Postal Store 

Depot on 1.6.1998, 4.6.1998 and 23.6.1998, but during this 

period he never reported any shortage. It appears that 

when Shri Jiwan Chandra Das took charge on 29.5.1998 he 

also did not take over charge in terms of Rule 276 of 

Posts and Telegraphs Manual, Vol-IT. It was only on 

30.6.1998 that during physical verification, the shortage, 

referred to above, was detected. The question, which 

requires to be examined, therefore, is whether the 

applicant can be held liable for the shortage, which was 

du&ies 
not detected during the period he was looking after the,' of 7kssitant 

Manager, Postal Store Depot and the shortage was 

subsequently detected after about a month of his handing 

over charge to Shri Jiwan Chandra Das. In terms of Rule 

276, it was the legal duty of Shri Jiwan Chandra Das to 

check the stock and if there was any shortage, the same 

should have been recorded, but no such verification or 

checking of stock was done. If any shortage of stock was 

detected during the period when the applicant was 

In-Charge of the Postal Store Depot, he could have been 

certainly held liable for the shortage, but the said 

shortage was detected only after about a month and stock 

Contd./S 
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verification was done by Shri Jiwan Chandra Das when he 

took over the charge. It is, no doubt, true that on the 

O.-(Q. no 
key register, there wsignature of the Manager when the 

key was taken but the stock register did reflect that the 

papers were taken out on those dates from the Postal Store 

Depot. It is pertinent to note that on the date when the 

applicant took charge, entry was made by the Manager, 

Postal Store Depot in respect of stationery, supplied on 

2.1.1998. The said stationery was supplied under order 

dated 26.12.1997. This shows that all was not going on' 

well insofaras maintenance of the stock register was 

concerned. 

8. '  In the 'circumstances, no shortage having been 

detected during the period when the applicant was 

In-Charge of the Postal Store Depot, no legal liability 

can be fixed on him for shortage of stock. Suspecion, 

whatsoever strong, cannot take the place of proof. The 

shortage was detected on physical verification during the 

period when regular Assistant Manager Shri Jiwan Chandra 

Das was In-Charge of the Postal Store Depot and in the 

absence of any stock verification by Shri Jiwan Chandra 

Das as provided under Rule 276, responsibility regarding 

shortage, can be fixed only on him. We find no evidence at 

all to fix responsibility of aforesaid shortage on the 

applicant 1 n the circumstances and in the absence of any 

evidence, the finding of guilt under article of charge-Il 

cannot be sustained. Therefore, the findings in respect of 

article of charge-TI are hereby set aside. In respect of 

Contd./9 
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article of charge - If which stands proved, reduction of 

pay by four stages from Rs.6,950/- to 6,30/- in the scale 

of pay of Rs.5000-150-8000 for a period of two months 

w.e.f. June, 2002 to July, 2002 is maintained. The 

applicant stood retired on 31.8.2002. The further 

directions that applicant will not earn increments of pay, 

if any, due during the period of reduction and that on 

expiry of this period the reduction will have the effect 

of postponing his future increment of pay are also 

maintained in view of the fact that the applicant stood 

retired from 31.8.2002. However, recovery of Rs.6,348/- @ 

Rs.2116/- p.m. from the pay of June, 2002 to August, 2002 

towards partial recoupment of loss to Government is set 

p 
aside consequent to quashing of 	findings mt article 

of charge-Il. 

The application is accordingly allowed in 

aforesaid terms with no order as to costs. 

6r 
T. . RAHLAD1N 
	

R.K.BTTA 
ADMINISTRATIVE MEMBER 	 VICE CH7IRMAN 

1BB 
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IN THE CENTRAL. AbM IIT0RATIVE  TRIBUNAL.. 

GLIWAHAT I BENCH GUL•'JAHAT I 

(AN APPLICATION UNDER SECTION 	19 OF TH 

CENTRAL ADMINISTRATIVE TRIBUNAl... ACT, 192 

RIGINAL APPLICATION Na.,2?OF 

Sh. Sarnbhu Ram Mazumder 	- Applicant. 

-Versus-- 
/ 

Union of India & Othr 

-Respondcnts' 
0 	

I N D E X 

LI 

in 

Si No. 	Partic:ulars 	 Pacje No 

1 	
Applicatitn 	 _ 	-. 1 to 

2 	 Verification 	 - 

Annex u re-A  

4., 	 Annexur"e_B  

5.. 	 Annex u r c-C 	- 

6. 	 Annexure-D 

0/ 

Annexure---E 	 - 

8 	 Anriexure-F 	." 

9.. 	 Annexure-G 	- 	 - 	 C+b2) 
- 

- 

10.1 	Annexure-H 	 - ' 	0 

Annexure-I 	
: 

12. 	Anriexure-J 

• A vocate.. 

0/ 

40 
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I N THE CENTRAl.... ADM I N I STRAT I yE TR I BUNAL 

• 	 SAUHAl I BENCH AT SAUHATI 
- 1 

AN APF:L.  I CAT I ON UNDER SECT I ON 1 9 OF THE 

CENTRAL. • AbMI N I STRATi yE TRIBUNAL. ACT 1985 

OF: I S I NAL. AFFI..:. I CAT I ON NO 	OF 22., 

• 	 • 	• B E T W E E N 

Sr± Sambhu Fm M.umder - 

Postal Assisttrj t 

S ; FOq OLwJahati 	
• 

F 0., -(uwahti-1 

App]. icnt 

AND- 

13 	Union Of India 

represented by the Se<:retary 

to the Gc)vernment. of I rdia 

Ministry of Communication - - 

New DeIhi 

23 	The Chief F-ost Master General 

Assam Circle Suv4ahai 

PO-Guwah&i€:.i.-781001  

Seni(-_-,r 	Superintendent. 	of 

Post - 	Off Ic as 	 (3uwa hat.:.i 

I:::Lvision Suahati--1 
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43 	The 	Superintendent 	of 	Pctai 

btore Depot F' U '-Etiun1ma:Ldam 

Guwahati. -21 

Re:pondents 

DETA u.S OF THE APPL. I CAT I ON 

1. 	PART I CULARS 	OF 	ITIF 	ORDER 	ABAIAST  

NH I 1'H THE APPLICATION I S MADE. 

7 
1 he 	:instant appi :ica ion 	is direc:te-d 

ac;ainst 	the . 'impLIcjned 	fl-f -F re 	Memo 	No, 	Viq/ 1-- 

15/99 ( Ch I I ) dated June 22 lest ed. by 

the Of ico of the R2spc3ncJent No. 2 to the 

i pp 1 icant for reduc: tion of his pay by our-

stages 

 

	

from Re 	- 	Ps 	6350./- in the 

scale 	of 	pay 	Rs 	/- 	15O--S. 	for 	a 

period of 2( tt.o) months with e-f+ec:t from the 

month oF June 	202 	to July 	202 with 

-further di. yct ion that p applicant wi 11 not 

earn inc rements of pay i + any clue dur:.ncj the 

period of reduc: tion a n d that on ex p1 ry of 

this period the reduction will have the 

effect of postponincj his future :inc: rement. of 

pay. It is a iso ordered that a suM of Re 

6348/- Rupees six thoudand three hundred 

for.. ..eiqht .' only be recovered from the pay 

of the app I icant in - C three equal 

:Lnetal I man te @ Re 	211 ', 	 from the 

pay of June 	202 to Auqust 	200$ towards 

par.....i.al racouPmen t of loss to- bovt and a .L so 

I 
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aqainst 	the 	appe ii ate 	c:rcIer 'No 	Sta+ ± /9 

2002 datEd S 	August 2002 i.sswd by the 

• 	. 	 FEspcDnc.:!en t No 	2 

2. 	 j UR i so Cr iON OF THE TR i BIJNAL 

T he 	appi c:ant 	dec: lares 	that 	the 

• 'subect matter of the instant appLication is 

within the jurisdiction o+ the Hon ble 

I r s.c buna 1 

,L.INI TATION 	 - 

The appi ic:ant further declares that 

the 	appi ic:ation 	is 	within 	the 	.L imitation 

pr- 3od 	presc rsc bed 
L 
 under 	Sec tscon 	.: I 	of 	the 

Administra;ive TribunaY Act 1985, 

4 	 FACTS OF THE CASE 

FaLts of the case in hr:ief are given 
• 	

• 	 - 	 be1ow 

11 	That 	your 	humble 	appl:icarrL 	is 

c:i. t:izen o+ India and as • such .• he is en'L.i tied 

to 	a]. I - -the 	r- ic hts 	and 	privi .1 ages 	and 

,pr'ctec: 'Lion 	granted 	by 	the 	Constitution ' of 
• 	 :• 	 • 	 • 	 Th 

1 ci ci :t a 

4. 2 	That your applicant begs to • state 

that he j oined inPostaLjoartmarrL in 1965 

He is work incj \er'y sincerely • and honest. I y 

H 	• 



p 

S 

with 	utmost 	satisfaction 	to. the 	authority 

c:oncerned 	He is qoinçj 	to be retired on 

perann..tation 

Auçst , 2002. 

4.33 	That your appi :ic:ant is now working 

as 	Postal 	Ass:Lst.ant 	Euwahati 	P Ci 

Guwahati 	Earlier 	your 	appi ic:ant zwas Postal 

ssistant in the Office of the Superintendent 

of Fostal Store, Depot &uwahati:i . t4hi le he 

was work i nq as Fsta 1 Assistant at Posta 

Store Depot he was as,d-  .to I ook after as 

' ñ sirc Ma1-JLr (F D) fiom 1'J jc 

28-05--1998 	durinq 	the 	leave? 	of 	Sri 	Jiwan 

c:haridra 	Das ,. 	Rec;u 1 ar 	Ass:istant 	Manager,  

Ft1 	CLr.p Depot in add:ition to his o w n 

duty 	Sri - Jiwan C;handra L;as o rt he r:sponden: 

did not giveI.ijm any opportunxty., instruction 

or orc:er to ver:. fy the stock of the store 

w:i it the Stc::c:k recj:ister. In this regard h 

F"d wr:i tten a letter to the Respor:Jnt about 

his :Lnab:.1 .1 :i ty to operate the Eiodown of the 

postal depot as look after, Assistant Manager. 

But the authority rej ec:ted his prayer.  

4.41 	That your appl:icanL berjs to state 

that .....e Off:.i.c:e of the Rspondent No 	4 	has 

isued a letter No 	SD/V:iq-I/98....99 datel ..... 

1 -2OJ about; a ...Lecjeci discrepancy in the 

stock of pr:.nting paper of C ie 43 X 69 L.m,. 

and he was q .. yen oppc'r tun .i ty ft submit 

representation in support of his defense if 
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any with:Ln tQ 	ten) thiys afier receive of, the 

said 	ietter.. 	] he 	appi icant 	subrntt.ed 	the 

representatioll 	i n 	this 	regard 	and 	totally 

denied the charges broucht against ham I he 

Fesporident No. 4 issuec:1 anot..her Uf f ice Memo 

randurn with article of charges urider'Rule 14 

of the Central Livi I Be rvic:es s 1 1l ass ifi 

cation 	Control 	and 	ppeal ) 	vide 0 M. 	No 

SD/Ru le-,4/ 200001 dated 29-1 1cIMi 

Annexure-A 	is 	the 	photocopy 	of 
- 	

letter No 	SD/Viq-1 	 dated 2- 

1 10-2000. 

..(nnexu re-B 	is 	t h e 	photocopy 	of 

Office 	Memorandum 	No 	ED/Rule 	- 

14/20--1 	dated 	291 1-2øøfZ 	along-- 

with 	art icle 	of 	c'harges 	brought 

against the ap*l  :icant 

4.53 	I ha.t your applicant begs to s t a t e 

(h...t 	Sri 	.liwari 	JirtaJ4---_La2, 	the 	i'w.iMLau 

Manaqer, Postal Store- Depot. 	Gui'4ahat:i-21 was 

c barge sheeted vide hemo 	Nos Si).' Vig-1 /98-99 -- 	 - 

c:Iated 	9701-2021 in W. same vigilance c:ase 

and 	was 	ordered 	by 	one 	bri 	A 	L; 	t)as 

Superirtendent 	crf 	Postal 	Store 	I)epot 

Suwahati. to recover Rs 	16 ø 7i8/- only -F rcm 

J :iwan C;nandra Das 	iss:istan 1: Manage 	P S D 

Uu waha t...--$1 	-From his pay from the month o+ 

January, 21 on installment at Rs 

per month It may he stat ed that during the 



/ 
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:t 	b•f 	Sri 	J:iwa n•Chth-  a 	Das 	Assistant 

Nanaer,, 	b,D 	G U (N ah a ti 	our 	appi. cant 

I 	• 

worked 	as 	L.ocil::. After 	ss:tstan 	a n a çjer 	from 
/ 

the period 19-5- 1998 to '2B-5 1998, 

Annexure ..... C 	is 	the! 	photocopyof 	Memo. 

No: 	SD/ 1v1 :.ig-1 /98-99 dated 

4 	 That 	the 	applicant 	hays 	to 	state 

that 	br3. 	S 	Day, 	Furkayastha 	as 	appointed 	as 

I nqu i ry, 	Of+:Lc::ar 	under 	Departmental 	lnqu:.ry 

Rule 	14 	of 	C C S 	CCA). 	Rules 	19 15 	aqainst 	your 

app.J. icant, 	The 	said 	Inquiry 	Officer 	nformed 

your 	applicant 	vide 	lettr 	Inquiry-i 	1, 2øi 

dated 	2105-001. 	that 	preliminary 	inqu:.iry 

against 	the 	viyi lance 	C ase 	i II . 	he 	held 	on 

29-Q21 	in 	the 	Office 	of 	Supeçintendent 
1' 

c)s. 

	Store 	Depot 	Guahat:i 	at 	1 0 00 	A. M.  

tour 	applicant 	as 	asked 	to 	attend 	the 

..prcceeding 	either 	alone 	or 	accompanied 	by 

Leferis 	Assistant 	or 	the 	appointed 	t:iae q 	time 

and 	place 	fa i.L inq 	which 	t he 	proceedings 	ha 11 

be 	held 	ex-parte. 	T he 	Proceecixnqs 	of 

pr:el imlnary 	inqu:.i ry 	INas 	hal Ci 	on 	29 	E .il 	in 

presence of your app 1 ic an f 	 . 

Annexure--D 	is 	the 	photocopy 	of 

In  . 	 letter 	No, 	quiry-1 54/i/21 	'dated 

21-ø-21, 

/ 



a 

I - 	 cnnexure-E 	is 	the 	photocopy 	of 

prei. iminary 	hear;inq 	dateJ 	29-05- 

2001. f 

4. 73 	The applicant begs to state that he 

made request to the inquiry Off ic:e rtosu'ppiy 

some 	important 	documents 	v:.ide 	his 	let t.-r 

dated 	46-201 	but 	the 	inquiry 	O'f+icer. 

re •j ec:teti it vide his letter No inqui ry-

14/I, 2ø1 dated iø-!-$i on the ground that 

:t t is irrelevart with the inquiry. The 

I nquiry Officer vide -. his another 1 etter ort.  

the • cp date fixed the next hearinn of the 

case on 19-7--$001 and 20-7::00:1 

Annexure--F & b are the pho' :c'c::op:Les 

of 	I ettes 	No. 	. lnqui ryi 4i 1 /20H01 

cia ted 1 	7--2 	:1 

4.8] 	 - That 	your 	applicant 	begs 	to 

state that rec'uiar hearing of the case was 

heid on 190 7-201 2f2-7....20:I and 28--8--201 

and your appi ic:ant also submitted his de+enc:s 

statements on ..::.(?)-- iG--2i i 

nriexure-H 	is 	the 	phot.ocopy 	of- 

Ue+ence statement subm:i. tted by the 

a:.plica nt on 30-10-2001, 

4.93 	That your applic:a.nt begs to state 

that a+ tar handinci over the c: harge by the 
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I 	
appi icant to Sri. Jban Chandra Das 	Regular 

Assistant Manager-  and the said br- i L;as 

csistant Manacjer has open the paper qo ---down 

uin three subsequent d a, Ic i E 

• 	 I 1--2i98 and I2:---98 	He supplied papers to 

d:t-fferent firms. But he did not report any 

shortage of pper to the authority  

till 	- (i -' H 	He submitted his report I C)3 

to the authority after 27 (twenty-seven) days 

' I 

 

from the date o4 hanEli.nci over charce by the 

applint,, 

It may be stated that when 	the 

Lcpartmenta 1 	proceeding 	dio 	not 	completed 

ta. ii February $2 the appi ican t approached 

H 	 this Hon ble Trbuna.l by f-u ing the DA No 28 

of 200 	for early completuon of the sa:id 

L)epartmentai F'rc:c:eeding as the applicant is 

qoinq:o bq retirec:t on superannuation in the 

month of August $1$ Ihe Hon ble Tr:.buna 1 

V:Lde h..s order 	dated 	12--02-2032 	p a s s e d 	in 

0 

 

A. 	No 	28/22 	di r?c ted 	the 	Responderi 1:s 

to complete the exercise within six weeks 

. from today. If the applicant is acgr - ieved by 

the decision of the authority he may approach 

the Tribunal if so advised as per lawn But 

the Re:soondents did not completed the entire 

proceed inqs within the time framed by this 

Hon bl e Tribunal in this reciard So the 

applicant was complied to -f i 1 e the Contempt 

Petition No 18 2fo2 be-fore the Hon bi e 
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Tribunal 	i2 fter 	+11 :ir 	the contempt: 	pet.it:.ion 

the Respondents issueJ the imcned 0+ fice 

Memo No Vig/l 1/99( Ch 11 ). dated 21 22fl02 

to the applicant by which it was o r d e r e d that 

the pay of the applicant be reduced by four 

stages frc::m Rs. 950/ to Rs 635/-- in the 

scale 1  of 	p a y Rs 	Z/- 	150 8000, for a 

period of 2 ( two) months with A fect f 

month 	of 	 July 	 with 

further direction that the applicant will no 

earn increments of, pay if any due du ring the 

• 	period of rduction and that .on expir'y of 

this peiod the reduction - willx have the 

ef fect of postponing his fture increment of 

py. It is a I so ordered that a sum of Ps 

b..:48,- ( kupees six thousand three hundred 

forty eight) only be rccovered from the paç' 

of the applicant in C three) equal install 

ments @ Ps 	21 ié/-- per month from -L';--je pay of 

June 	 to August •. 202 towa.rds partial 

recoupment of 1055 to boy t 

Annexur-e--1 is the photocopy of Order 

(:iate 12---222 passed by this 

ion' bi e Tribunal In OA- No 28/212 

Annexure--J 	isi 	the 	photocopy 	a-F 

impugned 	Of fic:e 	Memo 	No 	Viç./ 1 

I 	II) dated 24-06-2002. 

H 
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4 10] 	That- your appl icanf- begs to state 

• 	 . 	 that he has -F i led an appeal on 	1Gi--2992 
N 

I 	 bfr- e 	the 	Respondent 	No 	2 	aga:Lnsj. 	the 

- 	 punishment Order No, Viq/1-155/99(CH 11) dated 
/ 

• 	 21-0-22 issued by the Director of postal 
S 	 •. 	 I 

Head 	Quarter) 	issam 	C:irc: Is 

Ouwahati 	The Respondent Nc: 	2 reJ ectd the 

said appeal vide his orrier No 	Sta+f/9-3122 

dated Qth August 2002. 

is 	the 	photocopy . of 

• 	 ;ppeal dateci 80:7-202: 5 

- 	. 	 Annexure---L i 	the photocopy of order 

• No 	St.a-f-f/9---3/202 dated 	Aucust, 

2002. S 	 - 

	

: 	

: 	 WII-JIOUL o 

rej ected the appeal of the applicant 	The 

apel late author:ity is silent about the fac:t 

that the paper Go--down was open by Sri Je .an 
• 	

chancira Das on thr ee subsequent datds 	i. 

• 	 on. 

 

04..-6--1998 	11--06....1998 	and 	12--06i---1998 
S 	

after 	hand.inci 	over 	the 	ch,arqes 	by 	the 

appl cant. 	I he R'gular Manager, 	Sri - Subhas h 

• 	 t;handra 	C5houdhury, 	who 	•çç .... over-- 	charges 	on 

20-5-- 1998- and after taking over charges he 

• 	fl:id5 an :inqui ry on 23---0-- 1998 from regular 



Fsisthnj: 	Manar.  Sri 	Jeevar 	thandra 	Das 

bouf 	the 	stock 	pps.i tión 	o+ 	a 	part ic:u I ar 	size 

of 	paper, 	:1 	e. 	43 X 	69 	Cm. 	From 	the 	above 

fact 	it 	is 	'ery 	clear Sri 	Choud bury 	Requar 

Manac.ier 	has 	full 	knowl CIqe 	about 	the 	shortage 

of 	paper 	a n d 	he reported 	to 	the 	h:ig her 

authrity 	on 	2361 998 	after 	27 	days 	from 

his 	resumption 	to his 	duty 	The 	appellate 

atSthority 	overs.00ked tb:.is 	vital 	and 	important 

fact 	of 	the 	case From 	this 	it 	appears 	that 

the 	appl ic:ant 	was 	made scapeqoat 	: n 	this 	case. 

by the Responden ts 

4 	1 	 r !"ia t' 	your appi i. c:an t 	begs 	to . 	stat.f 

that 	thle 	Responc:ients 	with 	a 	motive 	behind 

illegally 	victimize the 	applicant 	by 	way 	of 

disc i 	l:ina ry 	proceed ings 	to 	h:i de.the 	face 	of 

thej r interest.ed persons 

4.10 	That 	your appi ic:ant 	submits 	that 	the 

• 	ac: tion 	of. 	the 	Repondent:s ,is 	ma la 	+ ide 1 

. 1 ieç'al 	arb.trary and 	whimsical 	and 	also 

i th a mot:ive beh:ihd 

H 
4. 1 	That 	your 'applicant 	submits 	that 	the 

Resondeci ts 	have resorted . 	the 	c:o iourahle 

e>:?rcise 	of 	cower to 	deor:ive 	thE: 	indi 	r;::nf 
- ••••••- 	 •"-' - 	

•-. 	 .- -- ...- -. 

from qetting his dts pension'ary benefits 

4 1 	That the applicant, submits .....t th 

F::pcnde I t E. deliberately • done serious 
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injusta.c:e to 	the 	app! i c:ant 	by 	issu. ng  the. 

said imp ç3ned order dated 	4--502 

4. 1.3 T hat 	your 	appi icant 	beqs 	to 	state 

that 	it .isa 	fit 	c:ase 	to 	:Lnter+ere 	by the 

Hon hi e I ri. buna 1 	and 	a! so 	may 	be 	p1 easeci to 

stay 	the 	impugned 	of +ice 	Memorandum No 

VIGIl -l5/99(ChI I) 	dated 	24-6--202 	till the 

disposal of 	this Original, app]. icat:ion 

That 	this 	appi .icat.ion 	is 	made bona 

f ide and for the ends of justice 

sRoL'Nr.)3 	FOR 	RELIEF 	WITH 	LEGAL 

pvIcT0N '  

/ 

5 	1 For 	that 	on 	the 	reasons 	and 	fact 

wh:.Lch 	are 	narrated 	above 	the 	action  

of 	the 	respondents 	is 	prima 	facie 

:.i.i.iacja 1 	and 	without 	jurisdiction ., As 

such 	the 	impugned 	o+ + :i.ce 	M e m o is 

I iahle to be set as:.de and quashed.  

5.2 For 	that 	the 	:.impucjned 	Memo is 

arb:Lt.rary, 	iilscal 	and 	also, mala 

f i d e . 	the 	applicant 	cannot 	be held 

respohsible 	+or 	the 	acts 	which have 

dcn P 	by 	the 	other's 	As. 	sü'ch 

:..mpugnecI 	office 	Memo 	15 	iihl e 	( 	 be 

set a .. c'e and quashed 
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For that the mal ic:xous :Lntention of 

II 	 the Fspor1dent.s is writ iarqe from 

the +acts of the c:ase Now the 

1 mpuqned order was issued to the 

applicant to protect some :interested 

:::ersons of the RE-?spc:ncFen ts,, 

5.4 	For that 	the Respondents are tak inq 

advantaqe of d:L .Lato ry t.act.ic to cive 

mental and -F :Lnancla 1 pre;sure to the 

a pp 1 ican t 	As suc: h 	act ions of the 

Respondents 	are 	arb3. trary 	mal a 

f ide 	:1. :1 :t ecja 1 and a I so with a motive 

behind 

5.5 	Far 	that. 	te 	ac: tions 	of 	the 

Respondents are not main tainabi e, in 

law as well as in facts 	 - 

5.6 	For that 	in a ny view of he matter - 

the action of the respondents are 

• 	 not sustainable in the eye of law 

• I 	 and hence the sane is liable to he 

set aside and quashed 

The 	appi :Lc:an t.s 	c:i'ave 	leave of 	this 

Hon ble Tribunal to advance -further, 

çj rounds at the time of hea ri.nq of 

th:i.s :.instan t a pp.t :.ic:ation 

6 	 DETIL.S OF REMED IES EXHtJSTED 
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That there is no other a I ternative 

and e'fficatious remedy available to 

- 	 the app i:icants 	except 	:invokin g 	th? 

•Jurisciction 	of 	this 	Hon' Lie 

Tribunal 	under Sect:ion 	19 of 	the 

• 	 . 	 . 	Administrative Tribunal Act 1985 

7. 	MATTERS NOT PREV I OUSLY F I LED OR 

PENI) I NO I N ANY OTHER COURT 
• 	 •. 

That 	the 	appi :icant 	further: 	dc-c: :Lar - e 

that he has not +1 .ed any writ 

pefition or suit in respect of the 

subj ect matter of the instant 

'application .hef bra any o t h e r Cii.irt 

• 

	

	- n cr any sue: h writ pet i Lion or suit. 

is pendinq before any of th?m. 

8 	 REL. I EF SOUGHT FOR 

. 	Under 	the 	facts 	and 	circumstances 

stated 	above 	the 	appi :Lcan t 	most 

	

espec::t+ui I y 	prays 	that 	your 

L.ordships may • he pleased to admit 

• 	 this 	Ct.it.i on 	and 	may 	call • for 

• 	 records 	of 	the 	c::ase 	issue 	rule 

calling upon the Respondents to sh: 

- cause as to why the relief/reliefs 

should not be given to the applicant 

and after hearing the parties on the 

L 
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c: ause 	or 	causes 	that 	may 	be 	shown 

• 

and 	on 	erusai 	of 	records 	your 
.•\ 	 • 

L.ordsh:L ps 	may 	be 	pleased 	to 	qrant 

the 	+o:L ioing 	relief/reliefs 	to 	the 
• 

. applicant 

8 	1 to 	set 	side 	and 	quh 	the 	impugned 

Office 	Memo 	No0 	V: 	/.L-15/99(Lh0U) 

dted 	24-6-22 	issued 	by 	the 

Respondents 	to 	the 	app 1 Ic ant 

7 

13.2 to 	nrant 	suchZ 	fur 	her 	or 	other 

relief 	or 	rel ifs. 	to 	h:ich 	the 

a pp1 icant 	may 	he 	ent. tied 	having 

regard 	to J the 	
• 

f acWT, 	and 	circums- 

tances of the c:as 

83 Grant 	the 	Cost 	of 	this 	appi icatibn 

to the appi icnt:0 

/ 	 ••. 

• L 93 INTERIM ORDER PFYED FOR 

Pend:.incj 	disposal 	of 	tn:.is 	Orginai 

appi 1c:a ...:ion 	the 	appi 	ca nt 	most 

.1 respect±ul lyprays 	for 	an • 	 interim 

• order 	-for 	staylnq 	tne 	1 mpuqned 

office 	Memo 	No. 	V1q0 	/1-15/99(ChI1) 

dated 24--06-2E02 at Annexure-J 
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VER I F I CT ION 

I Sri 	Sambhu 	Ram 	Mazumder,  al 

Assistant S.F 	O. 	ULiahati q 	FL-Li.wahati-1 

the 	applicant of 	the 	istant 	c:ase 	do hereby 

solemnly verify 	that 	the 	statements 	made 	in 

paragraphs (. I +o  
• 	 are 	true 	to my 

knowi edce those made in paragraphs 	(' C 
, 

/ 	

are 	ho.inq 	matters of 

rec::ords are 	true 	to 	information derived 

therefrom which 	I 	tel :ieve 	to 	he 	true 	and 

those 	made 	in 	paragraph 	5 	are 	true to 	my 

.1 eqa I 	advice 	and 	rest 	a r e 	my humble 

subrissions before 	this 	Hon ble 	r:ibunai I.  

have not suppressed any material 	facts 

And 	I 	sign 	this 	verification today 

on 	this the 	'7 4 	day 	of 	A,jr 202 	at 

Suwahati 

Dcc 1 a rant 



7. 

A-wgeymip, t~-- 

Deparmient oiPots. Ldia 

	

(fflce of th bipdt Pntl 	- t'i 	prt, C' 	hiti 7R1 01 

\/ 

hri S ambill.1 Ram I\4aumdar, 
P.A, oi':) u 	pt 
3101' Depot. CJtiwahati, tk. LV1'i1/9$.99 	 Dated at Giiwohatj the 25 - 10 - 2000. 

Thih- AlI#gd djqcj-or , ejjf,v  in the sIor'k ni 
Printing Paper of size 43x69 cm. 	 0 

obsenied that during the period of kav'c of 3ri Jwan Ch. Dau, Ansii. Managei' 1  Potiial ilure DepUL, duriug 1hs priud clout I 9 -05 -93 to 28 - i98, you were ordered to look after the works of •Astt, Manager, Postal to?1ot,rt is found the as per the erder, you looked ther the dutic of the Mit. Manager during the above s aid period. Bdng the A,sit, ivianager, ii was necessary Cu your part to take over the articles of stock after carefully eheckino them with the stnck reoiter as the sto-ks were lindet- the charge of Jiwan Oh :  D35 eai'lier just before YOU.Ifl Your wrLen Statem3rt dtd. 2-7-98 given before the then I.P,O.(tfl, it has bedri stated by you that neither you site the stock nor ttie stock waif given to you. It was necessai;' on your part to take over the stock correctly or to report discrepency if any under Rule 

	

ufP&TivIanua1 3rd ediliou(Zu1d reprint,). Failu) L4,,v over Ihe sloek of ai-ti! 	carefuly checking them with the stock rCister while you took over the works ofAsstt, manager, it is alleged that you did not obcr'c the prit olihe rule 276 aa mentioned above, 

Whi to o,aminino th' Rogistor of Kov niaintaiiwd in th PD/ iwahii you were found to have 1akei' over the keys of Paper Godown on 20-05-98 and 21 -05- 8.The stock Register of Printing Paper retlecied that on 20.598 you in the capacity of A.sstt. Manager iJ dpapejf 	YtO 	or 
21 .5. 	uu liav nnued ppiu' & 	d3X6:LIM Lu MIS GiLwujahi F't'iitliii g  Prnn, GuwaJiit3 

IF  
 

dtd 15.5.98. Again on 
of ee 69X86 ems to Mf Gitarijali Pi'inting Preutif,Guwahatj - 5 fut pi uningof 2000 books of -j7 vJe 01 dci i"Io 3D/LPfI'endej u2iQ7 	dtd 15

, 5, 98 and on the samo order you Rave issuod Cover of 5X71 .1 ems on that day i.e 2.1 .5.98. Again on 21 .S.98yoiJhav issu&d lvGitlj Printing Pi -es (Juwahati-5 paper of size 43X69 cm for printing of 100 pads ofPresct'tptiou- 3!ip vude order 1 To.SD/LPJTendet'02/Q798 dt paper of size 5X91 ems forprinting of one laith Oorr-67 vide ordei'No,D!Lp/ did I 4/ö5-90 d ild papi of 13iz'X91uj1 Iu prii it ii oton 'aJi Daily Bag Balance ReDcrt vide order No. 8DfLP/Tendel02J9798 dtd 15.05,98, 	'I. 	 • 

M per Memo of Dis'ibution of Works, MstL ivianager is the r';istr,'l inn oIPrintin Pcipors Tie ishlqo to mdrtair proj'er aecriunt ol stock of papers and hilly u'esponsjble for accountability ,  thort/ex.:e in stock of papers. 

AJ1 rj n aurrjpt;on of duty by Lri Jiwan Oh. Dn, Assu. Mnnn'cr ft wt i'pouid Lu SupdL, P$D/uwt1iJH[j on 25.6.9 liffiL there i 	 in Ut alock of aier Aec'ordji)gly inquiry was inst uliitd and shortae of 116 Reams and 191 sheets of pi'intin paper of the ie 43X69 c:ne woe ectabliehed The coct of 11 6'Rcnmc 191 hect of 

	

the paper of 4ich9 CiriS comes to 	
per Ream, according the cnn -v 

	

in tli( rronr1r r'nhurrin of r)nP No 2 	of' th  

-ACA 

7 



••$_-- 	
V 	

I 

F' 

J TT\c 
a 

PAEP ., 

1 faihiT , ov,corterts of Works distribution memo ConUibut.e.d towards the loss of 
pprs wh fR29 whe workin 	Att Mnrnt'P3fl/iwahnt i which 

a grave misconduct and which des€rves a serious view. 

However, before being reso,edto auth action you are 
IVCI I) 'ippeituuily La submit epr8tJLtILjOII in support of your did.*el -jut if any within 10 

days of reeeiit. of this letter failin which it. will be presumed that you have no representation 
t.o make and 3ction as deemed fit will be initiated. 

iADas 
Pr,t al torca Dpoi 

G.iwahj- 781 021 

NI 
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I • 
— 	 A 

, 

vu 	Rui. I 4/ ')OOJ, 
at Guwahati the 2P11-200O, 

. 	. 	 . 	 •• 	

,•/ 

• 1Y 	 The undersigned VfQ holdan z1?qurv aa ,nt Sambhu Ran Ma/w?da, R1 14 ofTh
tF Cntr 1 Cvll 	( Ciwc$Ui7tiOu C nt •ioi k4PP1) 

• 	
.,. lp5, 7'?(? $l'tanceQfte /mpttij 

qf'ifl/COflducf or 	 re€ct of which the inquiry is p mposed to be held is set out in the enclosed 
statement qfamcies qf 

1 

• charc :ncxu, J, A stafeme,:t of 11w iii taon 
qfmisconducto,. ml she havioup in uppoif t'ach aiticip of tia,pe is enclo d 

( 1iPXi)) A /, b 	i/iC 	 to aorur, by whirr/i and a list of w81cl ofchwge 	pp 	lo be sustaiu& ai also eiicios& 
. /l17 Sa,nbhu Rain 	

i ai rected to submit with/n 10 days offhe receipt qf 

	

this 	
a wiff stateiut of 7ii 	aud also to s!a whet/icr hi deI res to 

, 
ne is mIo,7nei that an 1iijiy will be held only ii respect qftho.ve articles qf 

charcs a are o! cdmf [ted, & should, ihcrefi•c ;'cc:fica fly adm 
ior deny eachau/dc of 

cha, 

. hri )Satubhu Rain J11JUyumdu 1. iyfia 	iIe/unn/ that fi/C does leo, ubmjI hii riIfr siate'it of'dc1è, 	on or Y? VOT the date specLjietl In pam 2 above, or does not appear 
lui

iii VCrson bei 	the  In(TWINP autho,,j, or otherise 1'loi ,fises cOnW1y with the provisIons l• 1$ uf/i CC (C.t) Rulc I%5, or J/i o;deijj,ecjio 
i33uedijujsua,ice qf the .(v4 '?4/P ft?P I 1 (jUj P/Pg (lUt/iQ'/ty fl11' kiold the /nipy against hin exparte, 3, Aftei 	

ofShi'/ riiiebhiu Rum 'aiumda,• is inv:ie1 to Rule 20 qf the 
Ciitm/ Civil riccs ( Cnducf) Ruic J94, undem' iiich o GovCi7,1dJf seiant shall bring or attempt 11 1'rin wiVpo!zri( .

ai or out.e inthice to bear inôn am' siqei'ior authority to.r/hp, his interest in ipj tf /'tiliCipeiiciiiijiig Lu hi ivic watCh 1ii Goven,,,11 	'Pft3CJl/(/jofl is On his !a!fm a1othe?•;'e 'von in respect o/ 	mafte dealt with in these proceedings it ii'ili he vreSuriwq that hui iithhu Rain Aa,una,.,s aware oI'such a rpre3enta!io,i and that 
it is bcre i;ut at hi i'sivce ai action vii? be iAn agai; humnf,' v/olaf/on qf'Rul 20 fiii 

	

( 	'"iii 	•u/-'c / pi, 
3. 	

)(:e1pt qfthe iv1eiuio,j, map be Q?iowlederi 
	\

41,  

	

•"' '-" 	/ Io!a/ tore 'not. Gu wahati 
Rein A'tajiw2da/. 

L)evot. 
I •IL/1ILI 	/ 

H.., 

I 
• 	 • 	• 	•! 

II 	. 	, 	''• 

rr4 IvrI;*&L 
, ,w•- 	"• 	 - 

S.- 

\ 	. 



1C J 

th(iL78QQj 

•4rticle- 1 

That the czid Shri znthhu Rain Ma/umd PA Postal 2oi'e Depol 
Wi: i1 Tu1:cfwnf,:p a Azstt M(wae r Potai toi e Der)o(, (J 4 waati 21 au ii np the pci: od fi on: I9O5 	to 29-5.98 (Pv/id t1akeQyj 	c/toGa/fr car*zfidiy checking them 14'/Th the oc egIste, while resuming dt' on ]9-O598 as4s1t manage?; Foski Stoi Depoi as is reqWred under ie i7O qf'P&r mw:ua 	i 1.! rd &itioi: ('2nd iprint, which 
rculted discrcpc,:cjes in stock qf'print/ng papci's and thereby fiikd to maintain devotion to lutv an act as  ch whirh was uteconp of a (roy! ;at in contiavenfion of' Rule 3 3O au) fCC coi:duci) Rui I 9C4, 

That during 11w fiidpt',io while fi4ncIioJ:inp J 1/ic qfoisaid 	
: 

flice, the said ?u'1 &nthhu Ram Majumda,; being the custodlai: qfprinting Papers failed to excelvise his duty as. entnsted asver memo qithstrzbut,o of works and contributed towardsl toss of]] 
6, eat,: 19] 5h€et ofpape, of;e 43 6Qcj: vahed of 32 ?83 29 Ii inn his custody \ and thuthi ,ed to maii2t(p devot/u to duty and acted as such ii'l:tch was unbecoming qf a Gov, in wuhlave,:1,on of Rule (1)ii) and (I) (ii of CGT (cnduc, Ru/es, 164 

Lin 
pin 

'1 
- 

Rwn M jmdw', PA;' Postal Store Deiiof. Giiwh 	I 

- 

That the saul li/il? Sambhu Ran: Ma/u,fldczr)  Seniot 4'Ot PA. was oracred to look atti /h woiks 	4ctf Mana Pet in aditiop to hi siaie of work dunp the frave tkaIy f'Sri J C Ai ' 4
;cordii:iy ii Swithiiu Rain 4izu,nt1ci, iook& /k iii& rk ofAsit Mw'gei dving tile pciiod f;o ,  l 	o 2° 5 ° (F/A U'ci u!e 26  1 a eat flop (4P 1 evr,;:f) irva5 nece.a,,  on 

ujstocg 	
a1ej/y cllç1ng them 1/ t1: tuc? egrk while rei1l(i:g dufvastt 

19. 5• 9? a the stoc W!) under the 	qf Sri ]/wm Ch. Da Ass!!, Manager auling the penoa P1101 to Wocf-edulg on leave uf 
•7iri Das  

to 	 Rc1iip2 JI,;n 1ca'c made report as 1 -0the discrpcy ii: stock qf 0(71 	undt. 	/(i4w(tJi loi,,rp ln4ihil 	1valpj that /1' 	were cI?ortape of'! /6 Reams Wt I] /ith UJp,?utue pti yrti 	4S9, i 	uck 

Thu;, ii, ;uid 7u 	 to ui 	. iwdij4,. RlJQ 	 T'o/.Jj 	
QdThon(2,d prin/), contJ'jbukd [0)Vr]s 

• 	'I 	•••••• 

5 	
••\\ 
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,. 11 4.  

H 
-, 	 1- 	

- 	 - - 	•-- 	

. 	n 	— 

tj)si 	
t: 	

A 
11 	 1f 1 	i 	?7/H, 	

i(F1/!1Jcj, fflhIP7' /fl 
'("f(ij 	1(n; / d1 od ocj 

7C1/ W///C I4'(I$ I 	COnjj 	a UOVL 'eh'aIn m CQ/fl/jy///0// 0J Auie (1 1(1/) na irl)(ii/) of 

f•Yfç 	
J),/ ( 	1 

	

t 	 .. 	. 

I(/Ul/d(J i114,1c 0IA,:? a 

. 	
? 	•1:c.1l 	

f'/ 	
/ iwz, , iàui i 	tak 	ovp t/e 

	

. . 	
U&)q'1 	2O-5-9 W(1 2iQ 	RIii 	 17e.'c/ 	/iiaI o SI

C, (3dpqp1.i 	iYk 	 in A10P?anI, f"i'/finp MC/////( /// 	 , yf 	jj Ma/WI/(Ull 	U('(/L 1(Iflp/ Q/ /e 4  

•• 	
•,,,, 	

: 
U 	 , 	£ I 	

IUffl4 

 
44 

))1/i///p J4 , (J?flW!iI(Ul 	10/ IllIn(%t/{) °f)(& 	0)1 	3 7 V/C' 

t., •  , . ), 	'r)/ 	f•)'j /( jl 	 , 	
,, 	, 	, 

t.,L, 	, A 	, 	•..•. 	1 	4?( 	
M4)4 Ul 

:ce,\' 	/ c; 	o 1•ha'/• iav 	I....N /(J7/ on. 2 1. . 9: 	A'1a,J??(j(Z,. t:d wi 	 t M' C!i 	;itii_5 	U/ 

 

	

Q /J/tjc 
o ;''ci / :c 	YO] 

do 
, ' 	j ,, 	, ' )i/ ((fr/i ( oi ' - , 	, 	J/ 	j ) fiCiiW UJi 7_ v qf i /h-i)j u4 J 

..........-.....tb_i, 	
(1P(f ......... 	-....- I' 	-j, 	?), 	, 	• 	.;._ .,, 	, • 

uSv 	).'li 	, 	H 	•/'.'it 	/U j.!i ic i 	V'tt i 	1,Y U4 	AJIu Ih( 	j)0i 	0 	A VU. '• 

	

I lie,
5?i11 ?rf '(U1"d(?r 'pea/(:4!y suj.'lied papei 	Ofl? the WQ5 /por/i on /iie above va 1'ficu1(,.isec1 ila/ SubseQuent/v disc fl1?C 

i: 71UC1: 	 rç'oM 1.0 
Spt, 	wahatj by 	

. Das Aztt, /i2anagi• 
Qtfp, 	/'u PITh) t1Yin 	(M rp,'p,,,t 	q 	wag osj,fip and 

u (jI Rine (LIed i i 	
Pc4p QJ1i M 	$9C// 	ostabjjji& The 

cc:t qf']] cains 19] shect 
qftp 	

cf43 o, co,ae. to Rs. 3 38g. 29 	27& 2Spei• 
Ream. 

APCJ Mmo of /strihut,op of Work Asstt, Manage,.13 the dus1odja, 
' 	

1k is also to naiij 	
qft 	Ofpape ,' and fidly 1pobl 

' ?7C()u7?tlthifjty 	
/ t- qfp 

r/ Sath1n Ram Ma/m4(z,.ff/, 1 	e,•ct dutj çis 	apei' 

	

II'Jnii o' uj i uiio of woi ks, ww ij i'u/ecj Iowaj a tii 
	ofj'ais iivi th of R 2, 83 2 

/k 	
as'tt. Managc,. 	 Th it is al/gcd that jj 	id '71 1 	n'111ju Ram 

maiF7ta( 	
I, dutp a!f/ ac1'ej a sw:h ii'hjc/ 	

0/a Govt 

lff11/ 
ía tonf, v/l/iU, Ufie (]'j) wii 3(1) 

j/) of Ct C/// Ruf 	J94 

Li/ tJJ'tig4,',e/y y 	g'h t/e 	
gai'// 7u fimb! Ram '1afun, 

AJ 

Jj 4 a 	
7J7•, 	j - .,,•t.•(t.i.s, 	. 	• 

/ I) 	• 	i/a,• 

} 
?15ter oti:ev', 

Zr 7: 

• 	• 	: 	., 	• 	• 
- 	 . t_•- 'f 	.••• 	 . 	•. 	

- 
- -,. - 	

-
401 
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, l;... 	t.,. ..7... 

• 	.1 

N f 	(S) 	 ?d 2 to 	P,D 	L) 	
Mangei' !egQrd/,?g (/LccrepP?cy  / I 

 

w tafjor  1l1 

2J 	/ /)/1, / Jam faj iml P / ')f / IICII C 	'fltf A// J'ih/m A(m, A4j1ij,1111 	4 /1/)/( rR //d 2-7Q, 

	

•i 	t 
•i J ii1 	, iai 	/ I 	/ Ii Ji/ (// ) 	ASLJ Jfri4J/U1i I D'(Tj u/ 

(H)  Jj1i1  j, 	tjtc/,i,j2/ ofj BI1UJ(,?, IITu/I, 	
Jrroi't , !,1/llCfl/ of 

1.

flIt1JJ;pçJ (J fj 1  1' 4 i P U '('1fdd7_v (c') 	
'iii1 tft/1Ienl;// qfi 	

i' 	;J )J/p;r)/c/f/iJ (•,Q 
IT' 

LL I t y  

Z. )? t'l V(Vl (A) L)(2 
4 SI))! IJaN(f/ P1)1 Tb 

	

b 	
iU

7 	'J4 	•, ft 	

f 
A V 	

4 Ji 

waqh U/Q 

	

5• ; 1 , 	i Kiu, mig G',r 

i"O$ta/ &Ore$ DI)Ot Gui'j'ahatj 

' 1. 

-• 	.4qI  

JK 

I. ft 

h 4 

/.••: 
I 

4 

*t.S) 
 



• 	Jth/s ojflc Amo of even ,. dtd. 2'1-]]-2000 Sh ii ww h. E, Amt. Mana r1 POst &o, Evoti 	haii. 1 	inibirned that it 
caiit li/rn 	Rule)cfCC,(Ct) RuIe, 195, 4 

le 
tQtC!)2C,1t of InWaJJo of misconduct or misheh(JJoup On which action was proposed to he taken W(J t1 eciaed t1;;i,, Thp 	'?i?ii//nJ tIbUVO WS dC1Ip,d to S I/wan c/i. Dason 24]]2 	

rceiit. Sri f/wan Cii. Dos wag/v an Oppoitwilty to 
ubinit "p;:eentj;1 in suppo;t qf his dfn with in 10 days of 

receipt of the said Memo, The charges brought against Sri f/wan Ch. L)as was 
as under- 

. 	

"S..\ 

• 1• ' 

A'Ji1, ]v'. SDJ'7_j/999 	
Daiii at Gik'th(ilj 111f2 O-Q1-2001 

• 	
"That the said 5 vT/wa?: C,, Da iiile irIng aSi3tLMar:agc,; • 	

• Postal So'pot 	1i'a-2] 	r'to leave we/ip OS- 08to 28-QP,A, er beini the 'nchar olThe ;ioch- oiib mis 
/1n711111g Payers, it 	s csse,iticif to ina ar1a;ipii,2( aaIn 'hJnL coiJj; 	S 	whh Rwn Mazii;i,da,• &nior inôt WaS nrdc,ml to iooafiap thc works  qf t/ 	Maep In addition to li/s Shafa of Work Aco,j/,/ jr/ nihhu 'Rain Mazuriw/ar 1 001p alter/hp rkojAg Manaper 

/
during Ihe perjoqf,v,n ] 5.98 to 2 5.96 (2v), On xpi ofleave, the .sd Shri 	s 

5/ 

	

	sui 	duf ii; the 'Nof2, 5. 9 it1pr i/istictI,, co 5iIa 	• r ., P&TAL1l1121 Vol. 11, 3rd ed/ti on(2nd ."ej55, it was 
/2eces's(Lo,7 !hp(Lrf 	is to tap over the atTic/es oj stock a/ter arelwly cflechin thm with the dock Re/er 

 
1.w/iiW 	y on 29.5, 9 a the 	wie u,id, i/ic charge of Sil &rn2bhu Ram Mau,nip who !oo-ed 	the dunes of ,

jzytt,Manage during the period of leave • 	mentione(1 above, But the,'qjd &i Eki, did riot do o. 

/oiI2jfl to nis aw, Sn 	s was founa to have Over t1 keys oJt/ierPap',' Gdwii O;i44 
	and ]269 T/i Stock 

• Register of Printing ape si*cte/ I1i on 4. 9 S7iri' s, in the capadf' ofAssit, 
/ ze 4 	mTto A'i 	 and Binth` ng House Gu wahatj-2 ? for priIing 1
5o 'book qfS. 1 (naii) as per O'ier M. S'D/L P/Th'idr 02/97-pg dtdj 9LJi 	noticq that .thou,g/t S/rn Das took over the keys of Paper do W'1 on I], 93 as per Rlp oKyS

, nophntjn& Papers oirnd to ha ye issued Qnj& Un I 	
VMS notwedti,átth Ls.jntto Paver, Godow I wice tel 1)40 li atedJ.5 1u', The oh 	

fprinjj, paper uxllibits heal on 

	

, 	,. 	
'I •h• 	pj 	, 

,,, 	 a,c, 	in e 1uogip • PrintI 	
al;jp fhp office Aga!, oii the came day  

to 	 pap,c ofz 5 	,1 6XP](5 re limdt0 lwJvoi sued 	Gitan,ajj Ph/it/liE Pres.c,• pnIu/tip of o,, lakh corr-c57 
iivlop) aspe,' order h, SD/L JVTCll,02 '7 9 dtd, 14/i 5-05-98 

	

!emo 	
qfor/ 'ttt, Manager is 

afi  781 021 

t1• 

; 

1' 
/ 

• 	

•••.• 

I 	.. 5' 	 ;,,•• 	. 
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1 	 J wa,s a1ce( that alter tcyr't ,,,  to(Al!)' , iS?2h Da t/1o!gI7 1eJ)CaId/j' IM)1Ifd 	
fhc clock no di4cripancv Wac rPpo/lcd 

01, tIle above Partied(ciciles 	bquntiy (IlLJ&!)(L/lLj ii? sfockoJ J)()e/ was01j,I 	tit 	

to h/s dw y ajier expijy I 	q/'kave. O /eeip 	
the report oJ discrepa!2c) Iiiqu//y was //2Ited and shoitage oJ J 	iio Rca,i,s ana 191 khr oig paper ot the 	4 	Qcinc 	eh/j shed 7h' 

-__- 	. 	- 	,, 	- 	

t t UI 0/ ]j A (Vfl i9ishects Ofthppp of 4 	Coifleslo Rz 32, 	29 
F 	

Rs 273 25 ,
ep Rem!Thus it was alleged thafrJ2 sd h,j sfa!lIng to 

	thc : 	pIi•It (f'fViC Conta/jwd nde, Rule 2?6 !P&TMaual Vol. 1/ .rd ed/t1012(2,2d rep 11/2t 
(iS i4'li asro exe 	

duty a e/fIsted aspej Memo ofths,ibjo, 
ofs , ks exhibited I • 

	

	 trbiet to waiv fJ 
lozs ofppei's wo,h ofR 3 383, 2g while m/*ifl asAsst, Manager PSD/G wah!j, 

Thus It was alleped that the saId Shj/wa, i  Ch. £s//kd • 	 to JiUÜiithIn abso/jii !l'gh/y; devotion to duly czI?d ac/ed as ch which was wtheco,jng oi Govt 'a/tt In com/'a'enf iOfl of Pd O) 	and 3' // of Cc (onduc Pu/s iP4" 

On receipt of the mc 	nani as said above, >i 'qustdto dlow him to IIlsC( the 	
houd/1 the the,, 'naJiapep In c/iarp ,  w:d of Sri Sar/ic 	AaiJta, 

Mhi Guard ofthc Paper dow,,, for his 
Jeaih11ity to uhm/t dØcp afctiipp v/dp li/s frtfpr dtd. 04-,12200 

thnsid,/,,  
;Ialvniews nue ippÜej to 	

h/s 'ques/; the 	photo copy qf the above sa/d/ 

• 
	'J/w 	C7.  vi,kthiz office letter of even no dWO 

]22C)OT/lere(!fler Sli Ji,, Cli. Ls thinJtiec/ his defetice aIcn2e/2t did. i9-]2-2 • Wipds asth//ows 	 • 	• 

4 	 ' 
Wit/i refer;,ice 10 0UY ilieiflQflvlcJW,, no. i/g11999 did. 24- • 	

J-2C sei' on nc en closing thc,j0 a statcinc.nt of iegaons with charge for 
7 

vio/o 	'Ru/ 3(1) (I), 3(1)(jj 3()(j/j 

ç(C( Conduct Rules lP4 proposing thereby • 	 • io take CCII On again nth widp Rule 16. 
• 

As directJ VIiiCyij a.hov iieI)h) I wit/i due 1'ec; 
üiid 

• 	subinissj 	he to p!acc bcfop 	
tl2efo!m J:r f Ctelnc)t ofniy defe,ice for ja''our 6f • yOur ve sa/ and cared conside,0j, 	

of the sih4afjon and facts relalipp to the aileaft,, 	
inc ai,d Iak a favouribfe cIec/viw? In the lila/er • • 

	
The al!eil ioi: P/ciey poileil are thai 'here was a 

S/lo/ap of • • •• 
papers In the Godo2 wnou)itJ,, to 116 Rew,, wid 191 12eats of the size of 

43x6Q cm 
• • • • I 
	•paier5 Pr/or to the qbresdpr0j,0çj .1 	s called upon to exp/fl on the nie 

(ill aIw,i c1iay/led a,isI we (4/id wi/li e obeyaii, I Sub/nj//gd my explanjon3 • 	
• vide letter dtd. 1 4112000 but it is a mater of' cntment that 	

made b youoo1 sell as to whhpp my explanajin,, is at all unte,2fhle and do Wi? rip/it rejeded • 	 vin regard to 	
aboy cons enrio, I held the VIeW tJ?(ff t!ler 	s tendency wid motive to Illitiate action ag;j;1 abnt1y to show wid Iiw depam,ie,itaj cha;,,,J to shir?.- the aiil/hty 	

nd had it not hee o, no al/egijo,,3 relating to 
flie montl7 qfMav/9 ould have /en lavellea Iiuredey now at the /2117 hour 

/ COflUflCilcC on J-Q]-29J Thus ii/ held w,' PQ/IO11C/Jy viwJ thai 

• 	
••: • 	• 	•• 

• 	• • 	• 	• 	 ..• 	
. 	L 	• 	•. 	 ... 

1 
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,. .flcIF 	 -- 	E1 — 	, :• 	• 	€ 	
• 

:. . 
OP 

!i 	OJYUiCejj'ere
anditmocsthcpi'ovi 	wdguidc/i, qftlic 

	

•: 	. • dicip/jJ? 
COveed'udpra,jc/ 3)] qIt/e ]?2diQ,? thflS/1hi11011, 

it •is Consist vits aJULP)OVeC/ by il, 	afe,i2,2t 	01-07-9 
F4 	a 3O-oc$ 	

uppl/edto me under 

	

, 	
your letter No CVC/2 dt' 04 12-2QOtijat the alleged shoitae fOOAp/ace 

thL/'!fl l)iy leave 

	

* 	
1 £? O/ 

2i-()5-8 by wv oj the1 in /a/gJ (lseque,t/y doubt 
alose in the mind o f/ic 

. 	: • 	(III//t)P/Iy 1/1(11 1/it 	C) 3eisj,i t/i Go 	4,1 1 )v( '  /i(V1//(j ut/aut/lor/sedjy by 1/ic flida0 sfoap of] 0 days qf!e!e. Evidently there was cla ,1desfi/2C ded In COilaba, fjQ,ia!id en qJr ''nong t
he fctno repoit was made to P61Ic and had It bn (j(py the STo/C mate,'icls i.e. Paj,e, could have 	recove,d Th stop gap C/ian genie/it for /1re 10 days as it tends to thinl; rI1ect °thpwj50 hbp do/ig so no 

qfficc for anding ordrsaspm1,a//c(j were 
CO/jtcj 

but an offiaai qfdoubi charter s 	to higher respo12sjj/ty 
Further 

 as I know there was spefic reslhclion in the hw2dhing ofpaper stock by the ojjldalpuj to op ap finy 
leave but th1 's not exwfl/ned L'Jrepoi,ig oJ'a suh.tjtut. 

it is my /èrpent re(Mest to you to judge carelly thpj,t that tIi i; cIdic Ofi h efto , shon 	 fi 
deal was &Vkttributedto the alleged f1iire ofproper (XC OWIti"T qfpapep rock at the time ofmy rcjoin/, 	cr leave on 29-05-9 The J'ositiii and II?ahI11ty ofdetectip any discrep 	in any patilc,i/ap ze ofpajr wm Very remote and Inf antaneous as pl(zIfled in ny 

letter did, 14-112000 which 1 )u/d 'quesf may iidiy be freafe1 as apart of niy ft, intlii respect and so having due CognI2ince to what has beeii staled in't/ie rPlated mailer by S1Sri B.N Chaudhury and &rbeswap L'al,ta 

oi 	
Under thL'fa' 	

an 
JcI 	

1ancS slale(J above d having a 
V
rcaljjc V/CIV l my long Ublemj shed 

scrr'ice icoIs thouf any sllgma, 1 uld ervently 'quesf you tO fly con. 	
ne ithe 'aterofallegation with leniency and • 	Cxone rare inc .011, tile pevJ e wed oj'the 
charge and thu. do juic be fore in y /[/iCf 

01/ t1 1t(; 

In the Dofci:ce staJc ,, Sh Ji 	Gi, referred to 1ii earlier. 
• 	

l'L)resenf(lIjo,, 
dtd, JJJ20xj'w/,ich read3 a7 under.  

With refence to the above , I beg to aiw Ihat pilor to on leave w e.f9o5.hepe was ilodiscrepeitcy 
ofpaper In stock. 

That Sir, on re nption to duty from leave on 2'5-98_Infactj, Ithve sthp1,e dik,èj size of PaDep IcOmpIJaflce to office order T5jj Qcc 
 machille on diffln'eiit 1ate, 1%metimes 1 happened to vi sit 1W/ to the 

• 	
Paper Godoijor ppl fpapers to d&è1ntptr3o their attendance for 1,ing papers as also fp supply O

fjajrs Jr the usp f office R1hü Pn f/np Mach/up and debit 0
/balance of stock have aCcordInjy bc,i CQS'lCd.j,2 the &ock Register 

On 23-69 f )jadb:i 	
of 40 /a/n Print/np 

• 	Papers of 
si:c 43x69 cm to.A Bobby P,Ynn.g and binding house, SwPhs/ng/y hound 

	
• 

On/v 21 'an l) sheets of nMnpp 	
ai/aNe in stock, / 'pp//ed 2) reams 'papers to the Press on 29 whi 1/on availali/ity prsi dock 

	

• •. 	 ,• 	 '• 	 •. 	
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Cc 	thc advice oft/ cice, !Jiav th 	/4 .r,iij 	
c sIo/ 

1k 	
ai2dfi,,j n t/y1(. 

012 25 	
oJsi,( 	[lie 

mater wac reported to the 
d9 

	

S/i; 	
Maiiap Is the cl1s,od/ of Paper Godow, 

! 
(V2(/ respo. ina//2te,lwice of cop,rcf 	

ofpajp5 'CC/ ved/porn DSSRD amid and are uedto be e,x in a a/J 'vorn and tbr nt fProper 
/Quitlg aii/ och, 

fppe,s iz 
Wi /Inled ':y oJ paper used 

to be 	with otJie 	e 
ofpapLr.J QCCOi011011 probi, That /r, w 	

leavp on 2.5rj 	oodfi1ji/, I 
have raA, [Iii? stocA• as Rood 

1ri/p 	
I/2'umbency (15j 	A rnaR J have 

Ii. dUt/ aid/$Poii1;r 
Under the C/mnapcey explained 

ave I beg t°pra')'oUf 

	

ooase/toco,ld ,n case 
	

the chrge i 

	

0/Ia ilhifid and 	
re,2/0 the pam1mej,i 

duir/n the 

pthd qfiiy e11/re 4Oy, 	
- 	

1 Phave done thrQUh 
the inPufaf/onc 0/p 	

or fl2(ibëhavjo,p 

omi which 
actiop ispfvpo3ed to be taepb 1in 

	
eni o/the offidal and i other 

COJ2nct1/ 
docw125 ofth case CaifiJly amid ObsCd thct 

/J, 	.j 
'Quid uiQtPJ4tfQrwapd ai 

iue atence #afement 0/the oJftci Sri 
is reJrred to  his 

ear/jet '/enfj0 dhf. Mj 	Wh/ 	
s deay admits ed-tj the 

I: [lie Cud/f 	

and iCnblef 
i?a//?fePa/ice of 

ape 

cokl•ect sock ofpapep 
S 	th0 twed In h/s 	

thai on oodft;2 he did 

	

tal~

fake, the charge 0/the si 	
as Corr on 

revnptiot0 duty a/pep leave on 29- 

p5-98. Being the respo/ 	
wit) io 'flWly 	

of&/O,2 'cord, 

	

:ng over u/St kofpapc, 	
on the part ofS 	: is the egp 

• .!2egligep [Op hi du 	
the said 

1S4rj 5coPtr/bed tords the loss 
of 

qfR 3238329 Thus the 	
ad/mifance offhe fact by c/largs brop ap,2 Smi 	. 

P~ei

rthe, It 	
thai f/ic said S 	s rc2J,wd duty cii 29- 98 

	

the 
after leave and he appJie 	1the re aller o 4-6- 98 and '2-6-98 

s a7q' 
'tmOf repo,'[ ay dl:cpa,,y There qfler 

on 

 The 25ã 9 	27 days 	
0 	

0 vet oft/ic charge 
oft/ic Godo wn, 

r/ Da ''o tied the dscrepwicy in 
JL.9tionthepejn0 

to evade h?/SC0ntMt/onf0,d5 the /O5so/cjjep 
under his custody 

a 
in this p/1i1 'idep that the iernorandu,,i enclong 

thp "'putatl,,1 
°l'/ 	

or 'n/sh/,0011 	
s .cPmp 	

oh 24]j 

 questioll 
Dus 

HS /Vp a/ia/c OPPO/iW1);tQ bi,t 
lug Ce/c Pcc 

reresenfaiio12 3th I 10 days of 

t)ftI /ttj 	
s 	(Q/ip; tJ 	

ofSh 11Ilauhhui11 au,d 
oinfiscund,

1r/)CSM;r 	
ita, which 	

pp!fc to hi',, and finallj ,S 
	s th,?,/tted his //2-2xxje ae 2, 	O1t 	ofhe nief,io 

	

or nuisbe;vjour I/u 	 j,, ih 
 

' 

'I 
/3 
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~Z9 - I PC t(c7 S"i 	docs hot aJC t a!L 
ri L½x (i1XOJ)Qj/f 	)ut ih ta/enien! q!)h /LN (h(Jud1iur1, biar J:aiiia and put Thr ward scnne u!Iir Isws which ai no! a! J1 convincinp to evade 1i co;tibutI on toww'd the loss tO th Govt. 

J'/cfdroj, 
dIsiso iade above c/early establish the c/laree brought agQJ 	ri h wan Ch ,  s a'?d 117d that the said Sh Das cof,bed 10Wci'/ the ! 	 32, 3&. 22 wiii/ vrk 	iAstt, Mwiag,e,; PSD/Of/(ffji; Themfoic, kcepin in vie' !i:cparticil mco pmei oflo Caused w th GO!an(j t( 	nd f 	thf? 1(11(4l/fl 

ordprc (jassed- 
Qider, 

Sri A C. Das,&4pd Postal St es D p ot'Guw a/I i-2J II creb  order that an amount of&jOOQj e1hous0 
be rcc' ed from th e par is,•i Jiwan Gh. Das, Ass M wz ag er, P.S. D,/Gu w ah aLl 21, coiwn en dng fr am ii: e • :f 	P'Y foi  in e mu/Lilt 
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The /wstt. Supdt. of POJt Offices (He) Ouwühatj Z)ivjtjr,rl, Ouwhetj 	781 001, 

Dfj.' Wmo No. 5D"R41e...14/2000.2001 dated 29.11.2000. 

tb,. Defence atternent eubmttted by Shri Semlzshu Ram'Maumdar. P.A. P.S.D., Ourahatj, 

Lr, 

Most respectfully Z submit the foUowing Dfnco 

teLfl j reference to your Office Uemo N0.SD.jul.. 
I/2000u..2002 dated 29.1192000. 

BEore giving the pirewiae reply of the chargo 
1eve11g4t me it as necessary to give beckçjrowcj 
of the case. On cerefuj 5crutiy of records of Stock 
Dook Of Paper 	which did not aoveci with the 
report of inqujry officer, 	.:. it has been aeen 
during the period of leave of Shri Jiwan Chncra Dau 
the regu]r A06 tteMnage and alsoprjor to my assign.. 
mont aa rook after Mett. Manager bhri Subhae Chandr 
Chowdhury. ,~ tban regu1r Manager PSD/OH has Supplied a 
cZuentjty of 3!~--R'88 8heta Of Printing Papers of ojo 
43 x 69dio Il/s. ShLty Rathj prees without follosjrg 

ficlal procedure from the oproprjate authority.\' 
This eupply could not be treated as an omergcncy naturo 
as it is found from the entry rneie in the Stcx I1ok  

ishaving date entry as 	 per_entry 

the Order of 
4Jand 0& 24 4990, eae ws not 
L8.5 .2990. 

 

But Shri Subhac Chncjra 
Chowdh urYs I*tnaqr 

hs persofl*lly QXecutc)c2 
the SUpply c 19.5.1999 in 

absence of regular Asatt, Manager after gp of 
five (5) 

COntc4,. 2 

cv 



9 

from the data of approval. H oreoviar Shri 

Chindra Chowdhury did not make any entry on 
the Key Register showing partjcu)r,j Key taken by him 

On 19.5.1998. Moreover Shri. Chovc3hury could havo exo-

outed the order of Supply in presence of regular Asett.. 

the period from 2.1.1990to 18.501990, 

emcutiOn of said supply he availed tho leave 

of t.r.ce with effect from 20.5.19c8, Xt may be state(1 

that as per Distribution of Works (fx-4) the sole res.. 

poflaibjjjty of Supply of papers is vocted on Asctt.. 

Manager not on Manager. From it appears that Shri. 

owdhury (P.S.D.) with malafido intentions and with 
A 

motive behind execUted the supply order dated 2.1.1999 
%

on 19.5.1998  without following any Of £jcjal procuure, 

It may bo apprehend thatSj' Chow2hury, Manager (P13o) 

might misused his offjjj position to give favour to 

some of his interested persona during absence of regular 

on 19.5.1998.om the above fact and 

it may be assumed that the chortacio of 

Printiflpaper maybe ocour 	195e1998 when it was 
$Upp1jeto M/a. Shity Rathi. Press as per Gtock Rook 
entry oh 

1. That with regard to Articlo of charçps Anno)cuic1. 
Artj.cle.4 I bog 

to otte that I took over the charge 

as look after Jwatt. Manager. (P.5..) Vice 8hri Jiwan 
• 	handra Das AI3 Ott.Manager (P.s..) who was an M@djCl 

leave with effect from 1 9 .5.19f)0 to 29.5.1990 in addi-. 

ttori to my own duties. ShrJ. Yiwan Chandra Das or the 

• 	authority did not give me any oppartunIty instruction 

or order to vtrify the Stock with the Stock flegiste, 

COntth. 3 
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80 I have writtgn a letter to 
the authority about 

my inabiUy to operate the Oodokm as look aster 

Matt, Manaq€r. But the authorjty rejected my prayer 

and oubmiscions, hence I cw)not be held ronponoj>0 

for' any lapse commj.tthd by the authority. 

Tha4 With regard to Attic10 of charges Artjc1r1 

I beg to otat. 'that sane are nOt correct and hance 
denied by me. 

is 

' per Memo of Dit;tributionof $'orks (E.4) 

beoj mentj'ed about 'acccinpanjng Of 

roup '' staff with the APUtt. Hanagcx to 
OOdj 

for 8upp.ly of Printing Papurc to PVOOU • The 2omo of 
DIstrjbj01 of WOrks (E*u'.4) has vuatej Solo rocpo. 
8.Lbi1ity of atoci of Paper to 

th e Jaiqtt. Manager and 
aa per thu rnpOnoibility I 8upp1jo Papers to M/a 
01t,4jj Prinjng Press Ivith full s4tjc5j0 ( 

• 	approv. of supply to H/a. OtaflJa]j. Printing Preo 

by ti 8updC PSD/GH in file the tXaLthg Asstt.(p. 

has prepared theorder 'and placed it in the table of 

Manager. The dor Slip was issued with the f011Gwing 

diptiofl0f, Papers tCbi; OUpp lied to Atho H/a. 
njalj Printing 

 

4 aj 	(in CM)' 	Quantity 
43' *69 	

41 R 430 Sheets 56x91 	 1BR. 56 c 71 	447 8heetj 
6 R216ts 0  

The look after Manager Shrj Bhupendra. Nath 
(Pw..2) handed over the 

Slip to me and asked me for 
4 1

.

8Upply of' Papers to 14/c. QIt4nJQli Pri.nting PreSJ from 
ccording1y I had taken the Key of the Godown  

Contj,, 4 

-xK
4 



I - 	S 	 S 

•. 

- 
'S.  

.. - 

-17 4'p. 

frcxn the anager PSD/qJj on giving initiaj in the ley 

Register with time and date. At tr that I procood 

to Oupplypapera. J3ofore opening the Oodon 

-1  X*Un4 Shri Sarbeawar Ki1jta (Pw.'3) Night (3aard of the 
S 	 S 

said.,00downp who was in frct of the_Godown door • In 

presence of 8hrj Kalita I had opened the door of the 

Goc]own and supplied papers to the Concerned fir in as 

• 55 

per order slip given by the n'gcr aft'r careful 

Counting of pporO, Inrnediatoly on cnpletion of Supply 

of papers I had clo5ed the door of Godowrz in presence 

of Shrj 8arbeswarKalita Night Quatd and I left the 

Godown with lthn wI1joh  haja bOon admitted by him (p%(13) 

in his stateuent, Mter arrival at the main building 

I -had return the Key to look a2toL 'anagr Shrl fl)naporidrji 

Nath Chowdhury (PW.u2) with making cntry in the key 

Register with time, date, and sicjnature. 

It is worth to( mcntjo here that X  aa%ad as 

) 

lookter,stt, Managr with flct_prom 20.5 .1998 t 
/ ---------------- 

29..1999(. Shri Jiwn Chandra Da (p4) Lhc recjuljr 

Mstt. Manager hd resumed to hi duty afLer ovaiJJ.ng 

leveo 29.3.1998. Afthr resumption of duty Shri 

Chandra DasAoatt. Manager did not verified the stock 

of the Godown with the stock I4o4imter or with me. Shrj, - - ----- ---- 

Jiwan Chandra Das had opencjd the papers GOdon in three 
subsequent dates i.e. on 4.64998 11.6.1999 and 

--Th 

He Suppliec2 papers to different firma. But 
/ 	not 

hedidZrepoL. t any loss or shortage of pQpero till 

12.6,j999 In the enquiry report its not been mentioned '5 	

S. what si ze of piipe ro the ea tt • Manager a u ', Ue d on  
4.6.j999, 11.6.1998 and 12.6.1998. 

Contd.. S 

P14c 
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: 	 - 

regUlar Manager Sh'j 	Ckra 
vile on on 	 with 	from 20e5 999w 
•Lumpt1Ofl to his duty and on a oubnequent date or 23.6.i,g 	hzj Chowdhuxy encluiz ^ed the tt 

• Man,ager Shri Jiwan Chafldra,D (pw4) aboi the stock 

a particujat. pipr of sLc 43 69 CM, or 
it can be Q.tiy 

proaumed that shorta 90  of that 
Of 

	sjzd 
pape 	

wjthj the knOwledV of Shri Chordhury 
the rOVular i4

anagorP.S.D. O A onquiry of 6hxj. Chotdury 

• Manager the Ajtt Magr Shrj jjwanChandra rs 

(PW, eXamined and teported.shottge of piper of 
Size 43 x 69 	on 25666198 2fter (twenty seven) 27 
days £roij re 	

to duty after leave. 

Shr4, 8hubanoar Haloj
er1quir abo the 

and his repot-t og Ilanqt 	it has been shown the 
l,ss of 116 R 191 	Opp 8ie 43 x 69 CM The enqujry 

°jt id not ul1y: gone through rho 
of the matter and aXo cud noE ocrutitij, the 

finding 	

or 1:,"Cords-110 	bi 	reprt arid 
of the 	

FrOm thO. abova fact o  Z cannot 
heli recr)onGjbe 

for ny Shorte of Printin g  
Papers in Oodo, Z hava done my dutj.a wVt 

	

r0 ,8p'onsjbj )AtYo devotion 	On ty  
f43 	

wj tho 	any :ua I a- 

	

int ior in a&jtj 	
to my duties, 

Thanking you 

Yours fithfuliy 

(Shr.t Srnbhu Rm M(Ulndr) 

	

• 	PA. 

rç\  4v 
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mijtrative Trjbu11 

	

Uench 
Guwahti 

. 	 , 

'- )

Guwc  
• 	 . 	

Nü. 

Respondflt( s) 	
t L 

Advocate 	
AP11Cant 	H 

Advocate Lor 
espo.ndefltc 

S. 

f th Registry. 	
at 	I, 

	O f 

• 	--• 	-. -'—. 

It- 

74nt 

1 2,202 	
Heard Mr. 'A.hmed learned Coun3el 

for the applicant and a10 Mr. A.K .Chdh 
ury, learnedAddi. C.G.S,C *  for the 
respondents. 

Bytjs application the applIcant 
has assi dthe ontinuanre of the depe 

tmentaj proceeding initiated on 25.10.2000 
Pertainin to an &ent that took place in 

ay,199.It has been stated by the repo 

proceeding is almost dents 

r 
jt 

the respondants btateci that the cnqul ry  
w 8s coureted in the lust month and the 
competent authority is eagerly expecting 

the enquiry report. The competent autho 

ity shall act with al1 prompLitiAdIf an 

receipience of the report. 

Con td/_ 

• 	 cvV 
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te 	 Order of the Tribunal 

2,2.02 	 Consideririgii the aspoct8 

V or..h 8  matter, we are or the opinion 

that the enquiry proceeding needs 

I tb be concluded at the earliest. 
44 	 I 

I : Since the proceeding is almost 

complete, we direct the respondents 

....:j' to complete the exercise withifl., six 

weeks from today.. If the applicant 

the  

\_ 

The application stands  

di poied of, No order.a3 to costs. 

• 	
..._-.-.-__i.. 

ScI/ VICE CHAlifl -11M 

sd/ r'piiju () 
• 	 .cftpflt,4 
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DE1'ARTMEN'FOFPOSTS 
OFFICE OF!cI'JIE CHIEF ros'rMASTER GENERAL 

ASSAM CIRCLE;GUWA11ATI;781001 
1J 

 

Memo NO.Vig/1_15f99(cI)1). 	 '.dated the 2411k June'2002. 

	

'1 	
, 	 rs I trtjf t 	J . 

In the Mm0No,SD(,uie14/20002001 
. dated 29.11.2000 issued by the Supdt. . of Postal Store Deobt,'. Guwaha ti It was proposed to hold an inquiry against 

Shri Sámbhu Ram Maz mdrPA(BR) P.S.D.Guwah4tjiund- Rule 14.of Central Civil 
Services(i Classificatjon,Co1jtolafld Appeal) Rules,1965. The substance of the 
imputations of misconduct or, misbehaviour in 	 of Charge in'respect of 
which the inquiry was proposedtdbe held, a statement of the imputations of misconduct 
or misbehaviour in support of. each, article of charge,. a list of documents by which and a 
list of witnesses by whom l;'the charges were proposed to: be sustained were enclosed 
along with the said memorajdum. The articles of charge set out against Shri Sambhu Ram Mazumdar are as foHöwsj:- 	' 	 .. 

, 

Article — i iv 

J. - 	, 
That the said Shri Sambhu Ram Mazunidar PA, Postal Store Depot while ftinctioning as A$stt:'Manager , 

 Postal4 Store Depot, Guwahatj-21 during the period from 19.98 to_291.91
( F/N) failed to take over the articles of stock after caicftully 

checking them with stock .Register.wh lie resuming duty 
r 

______ 	

on 19 S 98 as Asstt. Managr I 

	

- _______ 
- __'•_w___a_, — ___ 	_____ 

P'sta1Stoie'Dept as was required under Rule 276 of P&T Manual Vol.11 31dtlO11 (2 reprint) which resulted discrepancies in stock of printing papers and thereby failed 	(i maintain dvtjn to duty and acted as such which was unbecoming of a 'Govt. Scrvait 
in contravention o1RI 3(1)(ii) and 3(1)(lii) of CCS(Coflduct)RLes 1964, 

Articic- U 

'officc, the said Shri SaInbhuRan Mazumdar, being the custodian of printing papra 

(iii) of CCS (Conduct) Rules 1964, 
such which was unbecoming of a Govt, servant in contravention of Rule 3(1 (ii) and 3(1) 

failed to exercise his 'duty as entrusted. s per Memo. of ditrjbuij of works and 
contributed towards loss of~1111.66 ~iranil!~9hects of paper of size 43 X 69_c,xm valued 

	

.323 	
to maintain devotioiüty and acted as 

That during the aforesaid period, while.fiinctiotijng in the afbresaid 

S 

2. 	
. Shri Sambhu .Ram Mazuindar was ap subnilt wilhin, 10 days 

of the receipt of the said mclnoranidujii a written stateijc,iL of ,  his dclmjc arid also lo slate specifically whethei lie admits or denies each article of charge and also to state 
whether he desires to be heardin person, Shri Mazumd ar  received the said Meinoranm on 29.11.2000 and he submitted his written 

- statement of defence on 30.11.2000 denying the charge and desired to have hearing in person. 

4., 
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1 .  

~p 
.. 	 Since the said charged official denied the'charges, it was 

decided to appoint an inquiry Authority fhr detailed oral inquiry towards finding the 
fact, Shri SD.Purkayastha, ASPOsDivn) Guwahati Divn, was appointed as the Inquiry 

• Authority vide Memo No.SD/Ru!e- 14/2000-2001 dated 25,01 -2001 of the.Supdt of PSD, 
Qvw&iati , to inquire into the charges framed agaiist the said Shri Màzumdar. To 
present. the case on behalf of the Disc. Authority, Shri Rabindra Biswas, ASP(HQ) 
Guwahati Divn. was appointed as the Presenting Officer vide Memo of even no.dated 
25.1.2001 separately. 

4. 	 The Inquiry Authority held preliminary hearing on 292001 
followed by further regular hearing on 19.7.2001, 20.7.2001, 20.8.2001 and 10.9.20-01. 
The charged official took assistance of Shri Bhrigu Ram Lahkar, Retired APM., Guwahati 
GPO as his Defence Assistant to defend his case during the entire period of inquiry. The 
Presenting 'Officer submitted his written brief to the inquiry Authority on 26.9.2001 
with a copy thereof to the charged 9fficial. In response, ,Shri Ma,wmdar submitted his 

ritten brief to the Inquiry Authority on 30.10.2001. The Inquiry Authority then 
submitted his Inquiry Report to the Disc. Authority along 

' with the records and 
roeedings of Inquiry. 	. 

Ut 

• •1 

p.,  

As the charged official belongs to 	JSG-TT) cadre whose 
• appointing authority is the Director of Postal Services who can only decide and pass 
• orders on Disc, proceedings for one of the major penalties specified in 'Rule-Ti of 

CCS(CCA) Rules, 1965 against BCR(HSG-JJ) officials, the case was forwarded to the 
undersigned for decision and passing orders as deemed fit.. 

The undersigned being the Appointing Authority of the charged 
offl.cial and comj)etent Disc; Authority for imposing one of the major penalties specified 
in Rule-TI, o f  CCS(CCA) Rules, 1965 has gone through the 1 nquiry Report submit led by 
the Inquiry Authority with reference to the records and evidences adduced during the inquiry and accepted the flnc'lings of the inquiry thithority leiltatively. 

The inquiry Authority submitted his inquiry Report with findings 
of all the charges brought against Shri Sambhu Ram Mazumdar as proved. Th Inquiry 
Authority has recorded the reasons to an'ive at his conclusion and findings of the Inquiry 
against each article of charge as under:- 

Ark1 — j 	0 	 • 	 . 	

' 

i) 	The charged officicial worked as Assit. Manager, PSD 
• ' Gu.wahati from 20,5.98 to 29,5.98 in addition to his 

OWl) duty. As per Memo of distributi of work (Exh.4), 
the Assu. Manager is the custodian of stock of printing 
papers and responsible towards their accountability, 
short/excess. Thus taking over the articles of stock after 

• 	
• 	 carefully checking them with the stock register was 

automatic on the part of the charged official. 

2 

C 
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The contention of the charged official to the fact 
that the shortage of printing papers might have occurred on 
19.5.98 when Shri. Sublias Choudhury. Manager ,PSD 
made supply of papers to MiS Sahflya Rathi Press Out of 
favour, does not bear 'value as more apprehension of the 
charged official cannot prove his contention, 

The charged official worked as Asstt. Manager, PSD, 
Guwahati from 20.5.98 to 29.5.98. The question of giving 
him Opportunity 1  instructIon or order to verify the stock of 
paper with stock register did not arise as It was his 
automatic duty. 

ii) 

Articl I is proved beyod doubt, charge brought against Shri S.RMazurndar under 

Article -It 

i). 	It is clear from the stock register of papers (Exh - 1) and 
the key register ( Exh-2) that the charged officIal Issued 
papers of size 43 X 69 cm on 20.5,98 and 21.5.98 In the 
capacity of Asstt. Manager, PSD, Guwahati, but did not 
report any discrepancy in the stock. 

position 	of . Shri . 'B.N. Choudhury 	( PW-2) 
.cOrating his written statement dated. 1.7.98 (13x. .9) 
reveals that the charged 
down without 
alsnia not seek any group '0' assistance for supply of papers as per procedure followed in the PSD. 

Deposition of Shr Mahesh Das (PW-1) coroborating his 
written statement 'dated 27.98 Ex-lO , reveals that the 
charged official suppliedpaperto Geetanjali Printing Press 
on 21/5/98 without taking assistance of Group 'D' staff. 

Deposition of Shri 13. Haloi (PW-5) who investigated the 
alleged shortage in the stock of printing paper of size 43 X 
69 cm reveals that the charged official did not take 
permission. of the Manager, PSD for, the keys of the, 
Godown nor asked forGroup 'D' assistance, He proceeded. 
to paper Godown at his own accord. 

Deposition of Shri. Jiwan Cli. Das (PW7.4 ) coroborating his 
written 'statement dated 30.6,98 ( Ex8) reveals that 
shortage in stock of printing paper of size 43 X 69 cm was' 
detected on 23.6.98 when he was supplying the paper after 
resuming duty as Asstt. Manager, PSD on expiry of leave. 

3 



vii) 	
The charged officicial during inquiry admitted to the 
inquiry Authority to the fact that he did not count the paper 
in stock befOre and after Supply made to Geetan jail Press. 

Deposition o Shri Sarbeswar Kalita ( PW-3 ) coroborating 
his written statcnieit dated 30.6.98 ( Ex-1 I) reveals that 
the charged official opened •the paper godown on 2 1.5.98 
accompanied by, the prop'iietor of Getanaj!i Press and 
sipplied paper from the Godown to the Press loading in a 
Mini truck. He was not accompanied by any Group 'D' 
staft'whjle making the supply. 	. 	. 

I 

Thus the charge brought against Sh 

	

is proved beyond doubt, 	 ri S.R.Majurndar in Article 41 

copy of the inquiry Report was suppliedto the charged Official 
vide lcttr No VIG/1-15/99 (Ch 11 dated 113 2002 with direction to him tosubmit 
'èPregentat ion if he so desired against the report/fhdingg of the Jnquiiy Aitho.rity within 
15 (flften) days of receipt of the letter. The charged official submitted his reprcsentatfn 
on 19,3.2002 Tn the representation the charged official has s.ated the following points to • r1tc the findings of the Inquiry Authority. 

	

i) 	
The inquiry Report submitted by the inquiry, authority 
against him are baseless and without going through the 
roots Of the case. 

He cannot be held responsible for the mistake committed 
by other ofl:i c i a l s , 

After taking over the charge of Asstt. Manager )  
PSD,Guwaliatj from him, Shri Jiwan Ch. Das the regular 
Assti, Manager hd opened the paper Godown in three 
subsequent dated on .4.6.98, 11.6.98 arid 12.6.98 .and 
supplied papers to differej firms. But he did not report 
any loss or shortage of papers till 12698. 

	

iv) 	
The Inquiry.. Officer has not scrutinised his defence 
statement submitted by him on 30.10.2001 and submitted 
an erroneous flndings of inquiry Report, 

8. 	
The. undersigned has gone thrOul 	eepe1)tatjofl of the charged offlcjaj, records of the entjproceethe.1flqui Report 

Of the inquiry Authority very careftully The 
Inquiry was held as per provisions laid down in RuIe-14 of CCS(CCA) Rules 1965 and the chaiged official participated in 

conclusion Every reasonable 	 the Inquny till its 
OPpOrtunity was given to thà charged official to defend his case engaging a . Defence Assistant, 

After careful scrutiny and assesmeflt of the 
evidences adduced during the inquiry , the undersigned records his 

Own findings as under,' 

.0, 

8.1 	 .Shrj 
Sambhu F..arn Majurnclar, the charged official was the sole 

4 



4~t 
1 	j;ustodian of the stock of printing papers as Asstt: Manager,PSD during the period from 

j 	19.5.98 to 28.5.98. He was responsAble for correct maintenance of the stock register and other records. He was al so accountable for any'shorilexcess supply, of printing papers. 1 But he failed to 	e1usdutyjy not 	hechtwe of the stock of a er after 
phys1rficatio on 19 5 98 ch 147 	•charg me 	oaerwlienje elin uished the' charg 	 Thus he vio a e 	e provisions laid down n Rule 276 ofPManual Vol II Had the charged 
ofticial observed the procedure, shortage /excess if any, in the stock of paper could have 
come to light on the dates of, his taking over or., making overtthe charge of Asstt 

• Manager. This gwss lapse on the part of the 
out the reasons 	 enceofoJiortagefj Reamsj s 	oLprintmn 
papersintestockand tvainbuted iowards Jn.qq nf .4 

	

'. 8,2.,Zi 	The Charged official supplied 	ing papers of size 43 X 69 ems to 	Gitanjali Printing Press Guwahati -' 5 on 2F.598 as per stock register (Ex- 1) But 

perm erHe went to g 21,598 and supplied pnpor to the said firm on hiw own as per eye witness of Shri Sarheswar Kalita, Night 
Guard (PW-3). He also failed to verif' the stock positin of the papers after supply was 
made. Ht had not any reason not to take any group 'D' assistance and to make the supply 
without notice of other official 

. By these lapses, he flouted the official procedures and acted as such in manner of unbecoming of a Govt. Servant. 

• 	8.3, 	 From the Key Register (Ex
-2) it is established that the charged 

official took the keys of the paper Godown on 21 .5.98. But the entries made in the Xe 1eckfr 1ur.' fi' 	4 _i 	•. 	 - - 

- • cvjoences of Shri Bhupendra Nath .Choudhury ( ?W-2) who was' the Manager then • reveals that the Charged official took the keys ofthe paper Godown without knowledge of the Manager nor did he return the keys with knowledge of the Manager, By the said acts, the charged official infrmflecjaJj .ocedu(e 1° 1, I'll I wi(hardio handling fff 	tejJ)cI godown and thereby acted as SUCh in a manner of unbecomjn  

- 

9. 	
The wdei'signed has also given careful consideration of the paints raised by thecharged official in his representation dated. 19.3.2002 against the findings of the Inquiry authority and record the observations as under;- 

i) 	The Inquiry Authority. conducted the inquiry into thc. charges against the charged official as per procedures laid 
down inRul.44 of CCS(CCA) Rules, 1965. The Jnquiry 
Report was submitted based on the evidences both oral and 
documentary adduced in the inquiry 

. The Inquiry 

	

• 	Authority gave his mindto the defence submitted by the 
• 	

. . charged official 	., concluding his 'findings, 	The 
contention of the charged, official to the effect that the Inquiry report against him' are baseless and without going 
through the roots of the case is therefore not acceptable, 

• 	

•,, 

• 	 . 



il) 

41,  

•. 	V  

-. ;' 	,''•" 	•, 

/7 
>... 

Ly) 

The charged official maintaii1iat he can not be hold 
responsible for the ijstlè committed by other official, But 
during the inqjiyhe could not bring any material proof to 
the fact tliatihe shortage in the stock of paper of size 43 X 
6niccurred due to mistake of oilier official. Efforts 
hve been made in his defence to convince the inquiry 
Authority by implicating his seniors for the shortage of the 
Printing Paper purely on assumption. What the other 
officials did have no relevancy_witLtli,e,_chges inquired 
into. The charged official can not be absolved from the 
violation ofTilles andjiiöcedures committed in thepacity 
of AsttNfanager. Therefore the contention of the charged 
official is not agreeable. 
Shri .Jiwan ch, Das, the regular Manager, PSI) noticed the 
shortage of paper of size 43 X 69 cm in the Godown while 
supplying the paper of that size on 23.6.98 to M/S Bobby 
printing and Binder house, Satgoan. Thi's was reported by 
him to the authority on the same day followed by a written 
report dated 2. 6.98 (Ex-5). The suggestion of the charged 
official to the effect that the shortage of paper occurred 
when the regular Asstt. Manager made supply on 
4/6/98,11/6/98 and 12/6/98 after taldng over the charge 
from the charged official 'is puroly an assumption and not 
supported by any proof, 
The charged official states' that the inquiry Officer has 
submitted an erroneous findings without scrutiny of his 
defence statement submitted by him on 30.10.2001. On 
perusal of the Inquiry Report it can be seen that the Inquiry 
Authority has indeed discussed the Defence Stalement of 
the charged official in length in the Inquiry Report and 
applied his mind while assessing the evidences and giving 
his conclusive findings. Therefore, the above contention of 
the. charged offlcial is not acceptable. 

1V0 	V 	 In view of what have been discussed above, th undersigned has V , 	V 

 agreed with the findings of the Inquiry authority to the fact that all the charges leveled 
S Saiu RØJn Mazumdar, PA (J3CR),PSAD, Guwahati are proved. He is 

"accountable for violation of Rules and procedures with regard to accounting custody, 
verification and supply of stock of printing paper while functioning as Assu. Manager, 
PSD Guwahati. By negligence to duty and breach of orders/Rules the charged official • ',, . 

, frustrated the investigation to locate the real reasons and culprit behind the shortage of 
, - - - Printing papers worth Rs. 32,383.29 and led to loss to Govt. Shri Mazunidar deserves 

- 	. punishment for the offence he committed as a deterrent to others. However, considering 
- -, 	that he is retiring on superannuation very shortly afier a long period of service and taking 

all pther aspects and circumstances of the case into consideration the case is decided with - 	,l, e following orders to meet the end of justice. 

(tJ 

Ii), 



I! 	 -- 	

-•-- 	 ----. - 
.771 

9RDR' 

I, Shri V. C. Roy, Director of Postal Services (T-IQ) Assam 
' 	Circle, Guwahati heieby order that the pay of Sh.n Sambhu Rain Mazumdar PA(BCR), 

P.S.D.Guwahati (now PA, Guwahati GPO) be redUced b 	ou 	esfrow R s.I. 

 Rs 6350/- in he cale 	 - öoo for a period of 2(two) months 
wit i et ect from the month of June'2002 to July'2002 with further direction that Slid 
Sambhu Rain Mazumdar will not earn increments ofay if anydue during the period of 
reduction and that on expiry of this period the redution :will have the effect . of 0. postponing his, future increment of 	. It is also ordered that a su!li of rs.6348- (' 'J 

• , Rupees six thousand three hundred forty 'eight) only be recovered froth the pay of the 
said Shri Sambhu Ram Mazumdar in 3(three) equal installments @ ks. 2116/- per month 
from the pay ofJune'2002 to August'2002 towards partial recoupment of loss to Govt. 

Roy) 
Director Postal Services(flQ) 

Assam Circle, Guwahath78100 

0 

Shri Sam bhu Ram Mazunidar, 
PA, Guwahati GPO 
(Through SSPOs, Gwaha1J) 

Copy forwarded to 	. 	
. 

The SSPOs Guwahai:j 'w,r.t. his No P1-MIs/pSD/99-2OOO 
dated 17.1 .2001 . The copy of' the order for the charged 
of'flciaj 'is sent herewith for delivery under rec(3ipt which 'may 
he sent. to C . O. for recrd. 
The Supdl:. PSD, Guwahati w.r.i his No.SD/RuI-i '1/2000-01. 
dated 1.3.2002. 
The Sr. T'ostmaster,Guwaliati GPO for inü)rmatiou and • 	. 	 . 	flCccSsary action. 
Staff( Appeal/petition) Sectioii, CO Guwahatj 
Office copy 	 . 

) Sparc. 	 . 

/C.RROY 
l)ircctor Postal Servic(JJ Q) 

Assm Circle, Guwahatj:781 001. 
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Alvml 

Thc Chief P0 95t Mn!t4r 1hr,r'ri 

sam Circle, (3uah•j - 1 

Date: 8-07-202 
Ref: OA. No. 209 of 2002 

Sri Sambhu Fam MaLlmder 	 "-(ppi .iCant 
-Versus- 

The Union of india & Ors 

Sub: An Appeal against the Order of 
Pn }, ty vijk 

Memo 	No 	Viq/11/99(11) 	issued 	by 	the 
Djrectcr, Postal ServicE 	(HO), Assam Circle, 

Si. r, 

(J1 th 

state the 

c on sIde ration 

said Penalty 

1 E/99(Ch1I) 

due respect most humbly i bçj to 
fol lowinçj 	facts 	for 	your 	kind 
and 	also 	for' quashinq 	the 	above 
impos 	on.me vide Memo N. Vi.g/i- 

1] 	
That 9I-, it is r%ecL;sar-y to give full 

background 	, of 	the 	' said 	Cass 	for 	proper 
adjudication of my • appeax 	Hence 	X am suhmittinq th 	

det'aiied backr"oLInd of 'my case for your ready 
reference 

• 	21 
T ha t Sir, a Departmenfai Proceeding 

initiated 	9a1nst ifiC under Rule 14 of thp Centra. 
Clvii Servjcrc (Clasifjcatjon Control 

and 



Appea 	
Rulp5 1965 vde Mprno 

NO 
Litpd 25710-200 	 1ti vidp 	 jiemo Nc U1P14/7ØØ001 	Jpj 	29-ii 	 fc,I 

in the 	tø 	of Prjntj 	paper-s o f si 

0,15-1990  

43 X 69 Cm, for the period 19-0i99 
	o 2 whn 	.t w 	wlrkir1Q 	LOok.ftpr llrr 	t 	ost 	

Storp Depot d ir r 	t 	1 vp reg1lar
AS.Sist n ri t 	Mnr, 	pot 	Store 	Dpt ri Jivn Chandr 

3:1 	 Th aSir 	Si-i, 	Jiwn 	Ch;ndr a 	Ds 	the  Mar,  p, 	pbsta I 	S t o r e 	Depots 	r
LIh.i 

	

21 ws char 	shpçtec vicj 	Men, Na 
99 cla 	090 	 : 

	the SMnp v 11 	 in::e Cap ordj by 	Sri 	C 

	

dent of Poij 	itor 	Depc, 
	to rcoypi; R , 1600/. 	only 	from 	Jit, 	Chandra itrt 	Manap, 	F,D. 	Gu1j21 	

from 	hi Py from 
the month of Januy 2001 on 

at Fs, 	
per month, 

4 J 	 Thai: 	Si, 	 S 	 r- a PPOinted  
as 	irqujr 	

0ier 	inder 1qUir 	Ru,j 	14 of cc 	(CCA) Rui 	196 	acr me 	Th 	said 	Inqui, 	Officei- 	in'forfl)pd 	me 	vide letterInqury_4/1/2001 	
dtpc1 

that 	PrelZ i'jrry
iñClLliry 	

aidAtecl 

a 	Ca 	 nst th Vij1p 	

wj1 be h1cj o' 29052001 in th 0ficeof 	SLIprjflfercjerit 	POStal 
at 10,0 	

Sto 	Depot 
. I 	ak 	t oattend th proceedi ng Cither alone 	

by Def ence  

64 

CtZ 
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• 	a 

Atant on the appc)inb,d date 	tim failinq 	which 	the 	prcdjnq. 	shah 
T he 	Proceedingso 	PrP1ifl) 

wa heicj on 29- 5-2O0i in my Prescmqp. 

	

aric,i 	place 

	

be 	held 

.1. n q Lii r y 

• 	
That Sir, i made 

reque.t
to 	 to the Inquj,-y SUPply 

Some importrflt 	dOcLIn)pnts  my 	letter 	dated 	04-06.2001 	but 	thp 	Inq rejected it 
Vitj 	

ui 

Vidc  

ry 
hi5 lCttCr 

N. 1y- 

	

14/1/2001 dat 	 nqu,i r 

on the qrouj thai it i 	irrelevant 	with 	th 	XnqJry 	Th 	u 1 flqiry 
fi.x 	th 

C +fj cer vid 	hi5 another lettp u on the 
same date e next hear 	O f the ca 

	

 Qnd 20_072001. 	 on  

63 That Sir , 	
reuiar hearir,q of the case 

and j al 

wa ,hel 	on 	ØY-2oøi 	
-2Oøi and 

ubn)itted hi 	defer)f:e 	tatpjnts 
On 

30  10 2001  

73 	
That 	Sir5 	tiji 	J Departmentj 	Proc di 	

a n Urj t 	2002 	th

may be also 	
were not 

cofy)pPtCd a n d 
stated that X • am Q oj

ng to retire 
O 	

perannhiati 	
in the monte of Augu 

	2002. HenceoI ws compChlPd to apprc)arh thp 
Centrai 	

Administrat 	
TribL;ra1 	for my 	

Departmertai Hc,n'bje Centrai 	 P

TrIIDLInal 

rocPpd1 

Vj1 	it5 

The  

orcjer dated 12022002 in 
o 	

N. 25 n 	200 Fi led by me rJ:lrerterf th 
	

RCpordcflt 	t 	complete thp procpedin0 
Wj)jrl 6(5j>) week from 12-02-2002 

Cal 



4 
t 1  

E.n(:t the Hon'blp Trjbunci 	also 
acgrieved 	by 	the 	dc:isiori 	of 

,,A P p r c~a a h 	the Hon' ble/ Tribur,1 

Per law,, 

statec:f 	tht 	if 	I 

authority. I 	may 

if so aCJVIsed as 

Th a t Sjr ,  after 	ix 	ek 	of Painq of 
t ho said Order by the Hon ble Tribunal the 
authority concerned did not compleled 

the cairi 
Departrnj 

Proceeding Hence, I was 
again compelled 	

to approach the Honbie TribLnj 	by filing 	the Contempt 	petjtjnI No 	1R of 2002. Dring 	the 	Protdinj 	of 	the. said 	Cor)tempL Ptjtj 	the Directr- ofpostal 	
Servjce 	(HQ) 

Asam1 Circlp 	Guwahtj_i 	issued 	the Wfice MemorandUm 	No 	Vig/ -1/99 	(ChIj) 	dffited 	24th 
JUn9 2002. In th àa id punjhmcr)t order' my py was reduced by 4(faur)  stages from 690/- to R. 
60/-- in the scale thf pay of Rs. 

-. it for a Period of 2(to) months with effect from 
the month of June 202 to July 2002 with 

further 

direction that I will not ear-ri Iflcrpments of pay 
if any du 	fiurjng the 'period of reduction and 
that on expiry Of this period the r.e(it1O 

	il1 have the effe 	
of Postponing my future increment 

of pay. 	it is also ordered 
that a sLim of Rs,, • 648/ 7  (Rupees Six Thousand three Hundred forty 

eight) only be recovCr from my pay in 3(thrp) 
equal inta1mpnts @ Rs,, 2116,'- per month from the pay of June 2002 to 

Augusj 2002 towards partial 
recoLtprnpnt of loss to &vt, 



H 

93 
That Sir, 	

ftrettinq the 
dated 	24-06 	 aiJ 

2oo2 	X, iinmdatpjy 	
ithcr 	h t Contcnpt etjj 	

No, lB/2Ø, 

10j 	
That Sir 

- 

, 	rave  
ppiicaj 	

file 	 j- cj anothe 	Origin No, 	208 	of 1 
2002 ChaUencjiqth impL4gflp 	Perait 	nd 	MernOrr1dL4f) 	No, (CTh-IX) dat 	24-06_2002! 

The Honj 	Tribur1 or 02-072002 directd 
I 	o 	iJ 	an th 	app 	 appe j befo,- 

authority With 	
10 days from 02- 07-2002 	The  

d h 

	

ppeliat 	authority 
irected by the 'Hon'bj 	

Tribunal to di,p0 	of t 	said appe 	
wthjn a month from th date of receipt of the 
app, The Rcspofldeflt  djrt 	

not to make any recve 
	from me. 

	

a re 	so 

I 	have 	
thj 	appeaj 	bp.f0- 	'Y 	for 	kifld and a1 	for e>oneratjr 	m e from said 	Penalty 	Order 	isI,(d 	Vjdp 	Mm eo No. ViqØ/1/9( 	

dated 

	

TI Sir, 	Ni th regr 	t 	Art:j, IP-I  th 	 and 
IX of 	

saiij Me 	No, 	

daed X bc 	to 	 t 
state that i t I:harge 	 o 	

th as look aftcr Astt, Nanapr 
	

S .  D.)

e. 

vice 	 (P. Shrj 	jj 	
Chana 	Da 

	

(P,g, ) who wasa Medjcaj icavo with 
	ffrt from to 	29019 	in 	rdd.tjor) 	to 	my 	Or) Shri Jiwi 	Chandra Da 	or th 	Uthority' did not QiVC 	

any oPPortLu1it 	ir• 	
or 

order 	to 	verify 	the 	Stock 	wiU) 	
thStock S X have wrjtt0 a 

lCttpr. to the  

I 	 - 



13 

authority 	about 	my 	inabi1i.y 	to 	Operatp 	th 
look after Astt 	Manager 	But the  authority 	rej Oc ted 	m y 	prayer 	andubmisr hn  

Cannot be h e,I d responjhjp ,fo 
	

j0 

r any 1ap by th 	uthority. 

	

* 	 S  

123 	
Thai Sir,. 	pr, Me,4mu No 	DitribL%tjOfl of Works (Ex-4) nothn 	has bp 	mentianpd ahut ccompnynq 	of 	Grup 	D# 	staH with 	the Aistt. 	flayer to 	

for supply of Printing pap 	to 	press 	The Me(TIo of 	DistribLition of Wor1 	(6,.-4 ) 	ha s vP-5-tpd  

u tc) 	 'Porih1 	of 
of pap -  to t tie Asistant Manay. and, as 

per the resPonbiljt 	I 
suppjjg papers to M/s tanJjj 	Prifitiriy 	Press 	With 	fuli 	ct nfrtr,r, On 	Pprov, 	of 	uppjy to M/ 	itnJi :1, Prnti rr Pr 	by th 	Supj 	P8D/ 	iii fJ le thp Deaj m y  has 	Pa. 	the order and 	accl i t in th 	thje of Marqp1 	

Pi 

 'The Orde,' LI 	 Sli p ia Ssecl with the 
foliiowing dii-ipt01 	of to 	b 	Suppjj,j 	to 	the 	M/ 	(itarijaij 	Pri.ntnq Pr e 

Si?C (in Cm) 

43 > 69 	
41 R 43 

56 x 71 	 ,. 5 

	47 
69 X 86. 	

6 R 216 

Th 	lookafter 	Manaqer 	Shrj  
C h 	 BhUpendra Nath 

o wdh ury (PW2) hr,cj 	ovcr thc slip to me  asked me for Upp1y of Papers tof 
	

and 
 

• 	

S 



Printing Press fromModown. 	Accordingly 	I 	had 
taken the key of th4 ,.Godowr 	from th 	Manager 

on giv.ing in1ti1 9, the Ky Register with 
• 	 time and d atC' r  A f tofr th*t I 	P rric ed d f ni- qodowr, 

to supply papers. •Bo. opring 	the GoUowr) 	I 
found Shri Rnrbwr <2 tj t 	(Pwr,) NiçIit l3tIrrt n 
th 	said Codown 	who 	in frc,nt of the Gdon 
door. In presence oç Shri f<li 	.T had opened th 
door oF 	

t him Godowr, and •up1.jcJ, papers to the 
 

concerneJ firm as 	1er order slip 	iveri by th 
after 	carefu' 	fLint.inq 	of 	paprs. 

Immediately on completion of upply of papers i 
hrd 

closed the door Of 'Gridown in preencp of Elhri 

Sarbeswr Kalita Niht Guard r,d I left the 
ck 	w idown 	.th him whj} h 	been Mdmitt 	by him 

in 	hi 	tatcém,r)t. 	After arrjv 	at 	the 
rnai, buiidinq I had return the key to look after 
Marigpr 

Shri Bhupendra Nth Chowdhury (PL-2) with 

mkinç entry in th ky Rpgistrurowith time, date 
and signature.  

It Is Worth to mention here that I acted 
as look after Asstt. ; MAnAger with Cfft from 20-

05-199 to 29-O5-195 Shrj Jiwan Chandra Das 
(PW-4) the regular 	

stt. Manager had resumed to 
his 	duty 	aftet'- 	availing 	I

ieaye 	on 	29-09--1999. 
After resumption of duty Shij Jiwan Chandra Dam, 

sitt. Manager did not VerIfj the stack of the 

Godown with the Stack Register,,, or with me. Shri 

Jiwan Chandra Dare had ond th p*prdown in 



4.  ' • 

410 

8. 

three 	() 	ubequent ' Y date 	ie  
11-06-1998 	

on 	4-Ø--199 
and 12- 6993 	He Supplied paer 	to I 	 . 	

I 

difFerent Firmt. Buthe did rt report any lo 
or shorLtgpof paph 	•fflj 	 in 	th 	) 

qujr' røport 	not been mentioned what 

size of paper the Att. lana€er SUPplied on 
04 

06-19E, •11-06-19 	 • 

1 
8 	 . 	 . 

The recu1ar 	er 6ri Subhas Chr)drt 
ChoWdhury wa 	on lve on Lr 	with effett from # 20-05-1998 after resi4ptj 	to hi s duty and on a 
LIbeqLn I date 	on.2-Ø6-1998 	Shri 	Chowdhury 

enqui, -ed the 	
Manager Shri Jiwar, 

Chndra Da 	(PW-4) aL(t the •stk Po3.t1on of 
Pr.8ULI1r paper of 	ZC4x69m 	Nw it c:n be 

prjurn,d 	
that 	Ojzq 	of tr 	r I 	 - 

ppS• 'çg 	.withjn'l tht. 	
of 9 	

I••. 

Chowdhury, the 	
8f 

recJLIi- NanaQer P.8. on enquiry 
of 	Shrj. 	fhowdhury, 	Manacr 	the 	Att. 	Managor 
Shrj '3iwar, Chanrira D a s (PW-4) examined and 
reptpd a 

hortgp of 8paper of size 43x69 CM. on 

25-O6-i99A after (twrty even) 27 
u days his 

resmption to duty after leave. 

4 

Shri 	Ihubaneir Halc,j 	(PW--) 	enquired 
about •Lhp loss a n d lis report of enquiry it has 

been shown the loss 116 R 191 Sheet: of paper 

size 4x69 1I1I the enquiry Offiu:or did not qul 1 y 

gone thouqi th all apect o 
Of the matter nd als 

did not 	crutnjp 	the rnaterjaj 	on record 	Hc 
H .ld repou-t and error thus finding of th matter-. 

ZAS 	 I 



- 

Fi om the 	hove 4rt 	I cnnn1 be held rponi bl 

for 	ny shurtr11F nf 'pri n Ling paper 	 wn in Lodo 	I 

• 	 . 	 have 	done 	my 	duties 	with 	full 	rponsibi1ity, 

devotion 	and 	hort.y 	without. 	any . malf.ide 

- . 	 inthnt.ion in addi t i o n to my clut ics 

and 
• . 
	. 	 . 	 Sir 1 am innotiit in this matter 

I am on thp verge of retirement after one month 

• . 	i 	-wbrkinq 	in 	this 	department 	since 	very 	1on 

j nr er 3 y and h onest ly. 1hr ' ir u no any hi Pmi5h 

or sti:jma in my entire service c:ar?er except the 

said articles of al leqation . m a d e by the Director 

V 	 of Postal Services 	(ssam Circ le, 6LIwahati-i vide 

- 	
. him 	Memo 	No 	Viq / i--1,/99 ( Ch--i I) 	dated 

22. 	Sir 	I 	was 	falsely 	imp1 icatcJ 	by 	some 

• 	
:- 	persons 	who 	are 	solely 	r- ponsihi' 	for- 	stir h 

1 leqed shortage of prinitnq paper.  

It is 	therefore 	prayed 	that 

• 	 . 	 yo.i.tr 	honour 	. may - be 	p1 eased 	to 

e'>era -Le me from the above charqrs 

	

-1: 	•. 	 : 	 arid 	penal, t.,C5 	Itt(I 	Dfl 	me 	w I 

were 	.i cnPcI 	by 	the 	Di rei tor 	of 

F c- .,ta1 	 v rrr . 	(-m 	nrc le 

(itwahat i - 1 vide his I lomo No 	Vt j ' I 

	

• •.• 	
•. 	 1 /99 ( Cit--I I) 	date 	 24202 

- - 	
•. 	

Fit rther 	yOLtI' 	honour 	tny 	h 	p1 

to set aside and quash the abc::)vr? 

0 •  

I- 



jt•. 

1O 

• 	•/ , 	 • 	 • 

mntionPd 	M+mo 	No. Viq / 1 - 1.5/99 (Ch-- 
11) 	rJprJ 	21--20 	 nrcJ 	by 	tI)e 

• 	 .• • 	
. 	 D,jretQr 	of 	Ft1 

C 
ASSam 

	

:Lr-1p 	Guht 

. 	

thjc 	act 	of 	kndnp 	I 	1 JeMain vr' 

/ 	
•• 	 TJi r k In q y ri ii 

Yours faithfully 

(Shri. Smbhu Rirn MZL dir- ) 
P._ 
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DEPARTMEN1' OF P0 SI'S 
 

OITJCE OF THE Cl-HEr P051 MASTER. GENERAL,A SAM  
MEG}IDQOT BRA WAN ,LUWARATI. 

No.S1aff/93/2002 
I)atel Guwahati,te 8 August, 2002 

1LLATE p1k 

This isan appeal submitted by Shri Sambhu Ram Mazunidar,: PA(13CR), P.SD., 
Guwahati, now A.P.M., Guwahati G.P.O., Guwatj against the pthijshiht Order 
No.Vig/i 1 5/99(CJifl) dated 24-06-2002 passed by the Director of Posstal Services (HQ), 

ssn Circle, Guwahatj imposing on the appellant punishment of reduction of Pay by 4(for) stages from Rs.6950/- to Rs.6350/- in the Scaleof Pay of Rs,5000-1 50-8000 for a erjod of 2(two) months w.e.f the month of .  June, 2002 with irthcr: dircctio,i that Shri Sambhu Ram Mazunidar will not earn infcn1ent if any due during the criod of reduction : and that on the expily: of this period, the reduction wrn hav the eflct f pôstpOni his futue increillent of pay: It was also ordered that • a sum of Rs.6348/- be recovced fro the pay of the aplJant in 3(thrce) equal instalments at the rate of Rs.21 16/- per moxth fro the pay of June, 
2002 to August, 2002 towards paiia1 rccoupflleiit of loss sustaiiied by the Governnent 

2. 	A d
isciplinary proceeding under u1e-I4 of CCS(CC&A) Rules, 1965 was initialed again the, nppcll;irii vide (he .Supdt. of Poinl Stores l)cc)i 4  (h)wnlmt 1 Mciuo No.I/R ule I /2'OOO-) I (uited 29-1 1-2000 on the basis' of the articles ol 

charge framed against him as follws :- 	
••• 	 • 	. 	 • '• 	 . 	 . 

icic-J 

That the said Shri Samhhu l,m Mumdar 
, P.A., Postal Storcs i)epot while 'lncl.ionig 

as Assistant Manager, P.S.D,, Guwahatj 21 duiig the period 
from 19-598 to 29-5-98 (F/N) failed to take over the artjcjes of stock after. eaicfully chcckmg them wuth 

stock gIstci winle assuming duty on 19-5-98 as Assu Managci, Postal Stoics l)cpot as was required under Rule 276 of P&T Manual Vol. 11
,  3'  Edition (2 rep -int) which resulted indusucpauicjes in Stock of printing papers and thczcby failed to maintaiu dvo1io to duty • 	• • 

th,d acted assucli which was unbecorng of a Government Servant in co'ntravetjoii of Ric • 3(1 ((ii) and 3(1 )(iii) of CCS (Conduct) Rules, 1964, 

• 	•.• 	 • 	

•. 	 Aijtje_lI 

	

• .'. • 	 That during the aforesaid period, while fuictioning in 'the aforeajd offiCes, the said Sanibhu Run Mazumdar, being the Custodian of priul ing p:upers thiled to exercise hi 

ii 
• 	 • 

	

• 	 . 



2 	 - 
- 

40 

duly as enliusted as per mcnio of disinbution of woiks and cQntnbutcd towaids loss of 116 
icm,s nd 191 s 11 COS of pape:s of sic 43 	m 69C valucd R 32383 29 horn his custody and 

- 	thus failed to maintain, devotion to duty and acted as such which was unbecoming of a 
GOVCIJ)flleflt servant in contiavention of Rule 3(1)(ii) and 3(1)(ni) of CCS(Conduct) Rulcs 
3964.. 

3 	An Jnqwiy Authoi ity was appointed to enqun c into thc thai ges fi rncd against lhc 
appellant. The 1.0. submitted his inquiry Report to the Disciplinary Authority witi 

Thiding on each article of charge against the appellant as proved. The Disciplinary 
Authority agreed with the 1ndings of the 1.0,. and passed the said disciplinary Order 

• .. . 	. 	. 	dated 4-6-2002 appealed against. 

: 	4• 

S. 

 

 

i have perused the records of the Disciplinary proceeding against the appellant Vol cdr, efully4 The proceedings against him were conducted as per Provisionslaid, down 
in Rule-I 4 of CCS((CA) Rules, 1965. Every reasonable Opportunity was given to the 
appellant to dfend his case at every stage of inquiry conducted by the l.O. The 
appellant Participated in all stages of the inquiry. The disciplinary proceedings against 
the appellant were initiated by the Supdt of P.S.D,, Guwahati who is . completed to do 
o in terms of Rule 13(2) of CCS(CCA) Rules, 1965 and he remitted the case to the 

Director of Postal Services who is the appointing authority and competent to pass 
orders on any of the major penalties against the aipelIant being 13CR grade official. 
The impugned . order was passed accordingly by the DPS(l-IQ). Assaiii Circle, 
Guwahati. on 24-6-02. 1 do not Iind any inlirmity in the proceedings against the 
appellant. 

Illave gone through The appeal dated 8-7-02 submitted by the appellant. 

In para I to 10 of.the appeal the appeHant has narrated the history and back ground of 
the Case referring among other facts, the CAT cases filed by. bim.in the matter of 
finalisafion of the disciplina.iy proceeding against him. Except in paragraph 5 of the 
appeal, the appellant has not raised any point assailing the disciplinary order. In para 
5 of the appeal the appellant has stated that his request for additional documents was 

• ieiectd by. the Inquiry Authority. Perusal of the records reveals that the appellant 
requisitioned additional documents viz. (I) stock register of printing papers (43 x 69 
cm) for the period from 25-1-98 to 25-05-98 and (2) last invoice received in respect 
of the printing papers (43 x 69 cm) from the supplier. Copy of these documents 
apear to have been supplied to the 4ppeflant on 5-9-2001 as recorded by the I.0 in 
the Inquiry report. Copy of these additional documents treated as part of the inquiry 
also' accompanied the enquiry report. As such, the contention of the appellant to the 
fact that he was denied access to the additional documents sought for his dcieice is 
therefore not correct. 

lii 'para 11 of the appeal, the appellant has asserted that the authority is responsible 
for not advising/instruct log him to verify the stock of papers with Stock RcgLter 
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while taking over the charge of the Assistant Manager, P.S.]). by him and for turning 
down his request for not entrusting the charge of the Asstt. Manager to him on a look-
after arrangement. This appears to be a negative approach of the appellant. Being 
sufficiently senior (BCR), the appellant was supposel' to know the rules and 
procedure, attached to the duty of the Assistant Manager and also with the general 
practices with regard to stocking supply verification and accounting of the stock of 
papers. Evidences adduced in the inquhyestabjishcd, thqi he did not follow the rules 
and Procedures and practices which resulted in discrcpncy in stock of papers and 
also in frustrating the scope for finding out cause of shortage. The Rule 276 of P&T 
Manual Vol.11 prescrib es that the charge of stock/stores is required to be exchanged 
after verification. This was not done by the appellant while taking over the charge of (he stock on 1 9-5-98 and making over on 29-5-98 as weU. l'fic pka oftile,  appellant is not JUstIfied. 

(c) 	In para 12 of the appeal, the appellant has sought to justify his action which he took 
for supply of printing papers alone from the Godown without taking of a Group '1)' offidals with hm stating that the Memo of distribution of works (Fxt,- 4) does not specify the requirement, of taking Group 'D' officials hy'thc Assistant Manager at the 
time of supply of papers from the Godown. since providing Group 'D' assistance at 

• he time of supply of papers from Godown is stated to be a regular procedure/practice 
adopted under an internal arrangement made by the competent: authority the appellant 
was required to fbllow the procedure. The fact that the Memo ofdistributioji Of wQrkS 
has no mention about Group 'D' assistance in upply of papers from Godown it does not permit the appellant to net in devini ion from the practice and procedures being • loJIo'wcd in the P.S.].).. Moreover, for giving papers to printers, help of Group 'D' is required. Therefore, the appellant's going alone to Godown for giving paper to 
printers raises serious doubt about his intentions and ithegrity. As regards the Contention of the appellant to the fact, that he took the keys of the paper godown from the Manager and returned the same after Supply was made giving initial in the Key Register, perusal of the record (Ext. - 2), reveals that the cntiy arid initial made in the 
key register (Ext.-2) by the appellant was not countcrsigned by the Manager who is 
the custodian of the keys and keeps the key register. Shri l3hupendra Natli Choudhury (PW-2) who was the Manager P.S.D. cepcscd during the inquiry that the appellant neither took nor returned the keys on 20-5-98 and 21-5-98 within his knowledge. Furthcr, on the statement of the appellant to the contention that Shri 
Sarbeswar Kalita (PW-3). the Night Guard, was present at the time of supply of 
papers from Godown on 215-98 by him. Shri K.al.ita stated in his written statement bcfore the investigation officer that he was on that day on night duty and during dy he just passed by the Godown. This cannot be a justification for his not taking a 
Group 'D' official from the office with due permission of the Manager. Moreover 
from the evidenèe and deposition of the PW-3, it transpirres that the appellant canië'to Godown and supplied the papers to the representative of the Printing Press alone and 
did not take assistance of the Night Guard (PW-3) while making the supply. I, 
therefore, find that the contentions of the appellant have no force to rcfutc the evidence and findings of the 1.0. and Disciplinary Authrity. 

4 ! 
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(d) In the penultimate para of the appeal the appcflant has stated, that the shortage of 
paper may have occurred after his release from the charge on 29-5-98 since the case 
of shortage in stock of paper (43 x 69 cm) was reported Ii) the regular incumbent only 
after making supply on 3(threc) subsequent dates viz. 4-6-98, 1 -6-98 and 12-6-98. 
The appellant also states in presumption that the Manager was aware of the shortage, 
because, he was asking the stock positiion of papers from the Assistant Manager 
(regular) on 23-6-98. The appellant further assails the enquiry report of Shri I). I Jaloi 
IPOs(Uniiorm) stating it to be erroneous and not based on materials on record. While 
concluding the appeal the appellant vouched that there is no any blemish or stigma in 
his entire service career. i-Ic contends that he has been falsely implicate by some 
persons in I his Case for which hc cannot be hcld:rcsponsjhjc for shortage of' printing 
papers and, therefore, pleads for setting aside and quashing of impugned order dated 
24-6-2002 appealed againstby him. I havc.gone through the records and found no any 
such videncc which can sppporl the contention of the appellant regarding probable occurrence of the shortage in the stock of paper after he relinquished the charge. His 
suspicion on the Manager is presumptive and no material evidence could be put 
forward to sustain his contcntiojl. The preliminary investigation report of the IPOs (Uniform) was not a part of oral inquiry. Hence, it has no relevance with the 
proceeding against the appellant. The claim of the appellant to the fhct that he has becn maintaining an UnblCmjSl)Cd carrier of service appears to be not true. Service records, show that the appellant, was punished 8(cigit) times prior to the present otie in 
his entire service period for various oflénces. These reflect adverse picture ofthe 
apellant's conduct during his long period of service. 

6. 	The appellant was assigned to responsible job of the Assistant Manager, P.S.D.,. 
Guwahati against short leave vacancy arrangement for the period from 

19-5 -98 to 28-5-98. He was reqwred to take the çhi 	lid 	T 	the stock laiZwn iiulc 276 of P&T Manual VoL-fl. But he . failed to do so in spite of his 
knowledge to the fact that the Asstt. Manager is solely reponsible for stockIng, supply, 
verification and proper accounting of printing papers. The appellant 

also faildjpJJpw t1c procedures for obtaining keys to open the pa er G 'n and supplied  any rop 'D' ol y the 
. said acts the appellant displayc ac 	

a manner 'unbecoming of a Government - servant. This conduct of 
the appellant tributed o discrepancy/shortage of 161 Ream, 19.1 

Sheets of printing paper (43 x 69 cm) in thetock. The Department had to sustain a loss of 
Rs.32,383.29 being the value of the printing paper lost 'fi -oth the stock due to.his negligence and misconduct. The punishment imposed on him for reduction of pay and for rccovcry.a Part 
of loss i.e. Rs.6348/- is considered to be conimensurated' with the gravity of offence 
committed by the appellant. The.order of the disciplinary authority is found based on the eVidences on the record. 	 - 

7. 	In view of what have been discussed above, 1 fiid no merit in thc appeal of ihe appellant and no ground to interfere with the order of the L)isciplina,y Authority passed by the Director of.Postaj Services (JIQ) Assarn Circle, Guwahati vide No.Vig/1- 15/99(Ch.iI) dated 24-6-2002 and therefore 1, Shri S.P. •Singh, Chief Postmaster 

• 	

- 

-- ~v 	9-. 



• 	 I 

I 	 — 

	

;cn'rai. ASaIii Circle, (iiw:ihai ffl ('X r(i':e Of IIC J)Ori ()J 'ned iipnii iti 	hy 	uk 2'! of' 
. 	tlu ( 	';(( '('A) Riik 	1 % 	heu chy lejeet the IIJ)1I (latC(l 9/'t)(}) ul H 1 	11)j)elhaflt. 

- 	
(S. P. Singh) 

Shri Sambhu Rai)1 Mazumdar, 	 ( 'icE' 1os muster (knerul, 
Assistant Josl master, 	

( Jr('le. ( tiw,kui i-i 
( hiwalaui i ( L P.O., 
Guwaliali 781 ()O I 

Copy to 

The. Sr. Supdt. of P.O.S. Guwahati Division, Guwahntj. The copy or the order meant 
for the Appellant is enclosed hcrcwith which may be delivered to the official under receipt 
and a copy of the receipt of the ollicial may be sent to C.O. for record. 

• The Supdt., P.S.D.,Guwa,atj 

The Sr. Postmaster, Ouwahatj O.P.O.. 

45. Sjarc & Omcc Copy. 

For Cli id I ostniasler General, 
Assam Circle, (iuwahntj- I 

q 
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TH CENT AL ADMINISTRATIVE TRIBUNAL 1 -0  

E,TI BENCH AT GUWAHATI.,:V OVW A 

O.A. NO. 276/2002 

Shri S.R. Mazumdar 
	

Applicants 

~A 

tx çvç 

to 

U 
.- 

'U • 
uJ 

I 
r 

-Vs- 

Union of lnda & Others 
	

Respondents 

(Written statements filed by the Respondents No, 1 ,2,3 and 4) 

The written statements of the respondents. are as follows: 

That the copy of the O.A. No, 276/02 (referred to as the application") has been 

served to the respondents. The respondents have gone through the same and 

understood the contents thereof. The interest of all the respondents being 

similar, common wrLtten statement is filed for all of them. 

That the statements made in the application, which are not specifically admitted, 

are hereby denied by the respondents. 

That before traversing the various paragraphs of the application, the respondents 

give a brief resume to the facts and circumstances of the case as under: 

Shri Sambhu Ram Mazumdar, Postal Asstt., Postal Store Depot, Guwahati was 

ordered to look after the works of the Assistant Manager, Postal Store Depot in 

place of the regular incumbent who went on leave from 19.5.98 for 10 (ten) days. 
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Shri Mazumdar took the charge of the Asstt. Manager without checking the stock 

of printing papers in the paper godown in presence of the regular incumbent who 

was going on leave as required under Rules. The Asstt. Manager's job is attached 

to receipt, stocking, supply, accounting and safe custody of forms and printing 

paper in the Postal Store Depot. While holding the charge of Asstt. Manager, Shri 

Mazumdar supplied 14 reams and 25 reams 63 sheets of 43x69 cm size printing 

papers on 20.5.98 and 21.5.98 respectively from the paper godown for printing 

forms at office Risograph Printing Machine and local press. Shri Mazumdar took 

the keys from the office without knowledge of the Manager, PSD, who is the 

custodian of godown keys and opened the godown and supplied the printing 

papers as stated above alone and without taking a group D official for assistance 

and witness, violating the existing office procedures. Further, he also failed to 

check the stock of printing paper in the godown and render proper account when 

the regular Asstt. Manager resumed duty on 29.5.98 after expry of leave. On 

23.6.98, the Asstt. Manager noticed discrepancy in stock of 43x69 cms size 

printing paper in the godown while supplying papers from the stock to press 

under orders. In course of detailed verification of the stock shortage of 116 

reams, 191 sheets was detected. Investigations revealed that the shortage of the 

printing papers worth Rs,32,383,29 was due to contributory negligence of the 

applicant who flouted the rules and procedures of verification and supply of 

printing papers while holding the charge of the Asstt. Manager. 

A disciplinary proceeding was then initiated against the applicant vide 

Superintendent, Postal Store Depot Memo No.SD/Rufe-14/2000-01 dated 

29.1 1.2000 (Annexure B of the OA). An Inquiry authority was appointed to inquire 

into the charges framed against the applicant. The Inquiry Officer submitted his 

Inquiry Report with findings of all the charges against the applicant as proved. 

The Director of Postal Services, 0/0 the Chief Postmaster General, Assam Circle, 

Guwahati and the Disc. Authority of the applicant agreed with the findings of the 

10 and passed the impugned order dated 24.6.02 after considering the 



09  
representation of the applicant against the 10's report and other aspects of the 

case. 

•; The applicant then submitted an appeal to the Appellate Authority (Respondent 

No.2) on 8.7.2002. The Appellate Authority disposed of the appeal vide order 

dated 8.8.2002 (Annexure L of the OA) rejecting the appeal. 

Being aggrieved by the orders of both the Disc. Authority and the Appellate 

Authority, the applicant filed the present OA. 

4. 	That with regard to the statements made in para 1 of the application, the 

respondents submit that the applicant was proceeded against under Rule-14 of 

CCS (CCA) Rules, 1965 for his gross negligence and contributory default which led 

to discrepancy and shortage of printing papers in the stock of Postal Store Depot, 

Guwahati while functioning as Asstt. Manager, Postal Store Depot during the 

period from 19.5.98 to 28,5.98. The memorandum of charge-sheet was issued 

vide memo dated 29.11.2000 (Annexure-B of the OA) by the Respondent No.4 

under whose control the applicant was working. An Inquiry Officer was appointed 

to inquire into the charges framed against him. The inquiry Officer submitted his 

Inquiry Report with findings of all the charges as proved. The Director of Postal 

Services, 0/0 the Chief PMG, Assam Circle, Guwahati who is the appropriate 

disciplinary authority of the applicant agreed with the findings of the tO and 

passed the impugned order dated 24.6.02 (Annexure-J of the OA) after 

consideration of the representation of the applicant against the tO's report. The 

Disciplinary Authority passed the order imposing on the applicant the penalty of 

reduction of pay by 4 (four) stages from Rs69501- to Rs.63 501- in the scale of 

pay Rs,5000-1 50-8000 for a period of 2 (two) months, with further order for 

recovery of Rs.63481- from the pay of the applicant in 3(three) equal 

installments, on the basis of the charges having been proved and keeping in view 

the gravity of the offence committed by the applicant towards partial recovery of 
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loss to the tune of Rs.32,383,29 caused to Govt. on account of shortage of the 

printing papers from the custody of the applicant. The applicant submitted an 

appeal to the Chief PMG, Assam Circle, Guwahati (Respondent No.2) against the 

order passed by the Disc. Authority, The appeal was considered and rejected by 

the Appellate Authority vide order dated 8.8.02 (Annexure-L of the OA) as the 

appellate authority found no merit to interfere with the order of the Disc. 

Authority. Both the Disciplinary and Appellate orders are self-contained, speaking 

and reasoned in conformity with the provisions in statutory rules. Hence, there is 

no justified cause or reasons in filing the present OA by the applicant and liable 

to be quashed. 

That with regard to the statements made in these paragraphs 2 to 4 of the OA, 

the respondents state that they have no comment to make, as the same are 

declarations of the applicant as required under law before the Hon'ble Tribunal. 

That with regard to the statements made in paragraph 4.2of the 0.A., the 

respondents admit the fact that the applicant entered in the Department of Posts 

in 1965 (27.8.65) as Postal Clerk and was retiring on 31.8.2002 on 

superannuation, but the rest of the applicant's statement claiming sincerity and 

honesty in his service to the satisfaction of the authority is denied and contested. 

it is submitted that the applicant was suspended on 13.10.65 which was just few 

months after his entry in service in connection with gross negligence and lack of 

integrity. He was proceeded against departmentally eight hmes during the period 

from 13.10.65 to 4.11.93 due to various offences and awarded punishment of 

withholding of increment, penal recovery, reduction to lower post/lower stage of 

pay scale etc. as a result of such disciplinary proceedings. This clearly shows that 

the applicant had no record of unblemished service. The claim of the applicant for 

his sincerity and honesty is therefore not maintainable. The respondents crave 

41-  



leave to produce the orders of punishment passed against the applicant in the 

past if called for by the llon'ble Tribunal. 

7. 	That with regard to the statement made in para 4.3 of the OA, the respondents 

state that the applicant while working as Postal Assistant in the Postal Store 

Depot, Guwahati was ordered to look after the work of Asstt. Manager in the same 

•  office against the regular incumbent who proceeded on leave for 10 days from 

19.5.98 to 28.5.98. While taking over the charge of the Asstt. Manager, the 

applicant did not verify the stock of the store including the stock of printing 

papers as required under Rule 276 of P&T Manual Vol. II. It was his responsibility 

to verify the stock of stores in presence of the regular incumbent before 

accepting the liability as custodian, He could not take the plea that the regular 

incumbent did not give him opportunity to verify the stock nor the authority asked 

him to do so. Once the applicant took the charge of the Asstl. Manager it was 

implied responsibility on his part to arrange verification of the stock under his 

charge as per rules/procedures without waiting for instruction or order from the 

authority who is not supposed to issue order for such verification on every 

occasion of exchange of charge of stock by the officials. With regard to the 

statement of the applicant to the fact that his letter to the authority about his 

inability to operate the godown of the Store Depot, the respondents submit that 

the request of the applicant for exempting him from acting as Asstt Manager was 

not considered by the authority in the interest of service. Therefore, the pleas 

taken by the applicant are not maintainable and are liable to be rejected, 

8. 	That with regard to the statement made in para 4.4of the OA, the respondents 

admit those facts only which are matter of records mentioned in the para. It is 

further added that the representation of the applicant in reply to memo dated 

25.10.2000 (Annexure A of the OA) was considered by the authority and the same 

was not found to be satisfactorily justifying absolving the applicant for the 

5 
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irregularities committed by him. A memorandum of charge sheet was then issued 

to the applicant on 29.11.2000 (Annexure-B of the OA) 

9 	That with regard to the statement made in para 4.5 of the OR, the respondents 

state that a disciplinary proceeding was initiated against Shri Jivan Ch. Das, the 

regular Asstt. Manager also by the Supdt PSD (Respondent No.4) for alleged 

negligence of duty and failure to hand-over the stock of the Store Depot duly 

checked to the applicant at the time of exchange of the charge. The proceeding 

ended with imposition of penalty of recovery of Rs.16,000/- from the regular 

Asstt. Manager. The applicant was also equally responsible for failure to check 

and verify the stock in the store before taking over the charge from the regular 

Asstt. Manager. Therefore, he was also proceeded against for his lapse. 

That with regard to the statements made in para 4.6 of the OA, the respondents 

state that the same are being matter of records, nothing is admitted which are 

not supported by such records. 

That with regard to the statement made in para 4.7 of the OA, the respondents 

submit that the Inquiry Officer examined the request of the applicant for supply of 

the additional documents. The request was rejected on the ground of irrelevancy 

of the requisitioned documents with the case under inquiry. The applicant was 

informed accordingly by the 1.0. vide his speaking letter dated 10.7,2001 

(mentioned as Annexure-F in the OR). The 10's decision not to permit the 

additional documents sought for by the applicant was reasoned one and within the 

purview of the powers vested upon the Inquiry Authority by the provisions of the 

statutory Rules. Denial to supply the additional documents in no way deprived the 

applicant of natural justice and his defence in the case. 
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1 2. That with regard to the statements made in para 4.8 of the O.A., the respondents 

state that the same being matters of records of the proceeding, nothing is 

admitted which is not supported by such records. 

13. That with regard to the statement made in para 4.9 of the OA, , the respondents 

submit that the regular Asstt Manager made supply of printing papers of 43x69 

cms category to various firms on 1.6.98, 4.6.98 and 23.6.98 as ordered after 

taking over the charge back from the applicant on 29.5.98. In course of supply 

and routine check on 23.6.98, the regular Asstt Manager detected discrepancy 

and shortage of 116 reams 191 sheets of paper in the stock of 43x69 cms paper 

stock. The matter was reported to the authority who after investigation confirmed 

the shortage and found it attributable to the negligence on the part of the 

applicant. There is no proof that the shortage of printing papers occurred after 

the charge was made over to the regular Asstt Manager. 

The applicant filed an OA No.28/2002 before the Hon'ble Tribunal seeking 

direction for early completion of the disc. proceeding against him. The Hon'ble 

Tribunal disposed of the application on 12.2.02 directing the respondents to 

complete the exercise within six weeks. The respondents made every effort to 

have the inquiry completed by the 1.0. and to decide the case within the 

stipulated period. Due to unavoidable administrative exercises followed after 

receipt of the 1.0's report in compliance to statutory provisions, the disciplinary 

case could not be decided within the period of six weeks. The applicant meanwhile 

filed a CR No.18/2002 which was ordered to be dropped by the Ilon'ble Tribunal 

vide its order dated 28.6.02 in view of the fact that the disciplinary proceeding 

against the applicant was already decided by the disciplinary authority vide the 

impugned order dated 24.6.02. 
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That with regard to the statements made in para 4.1Oof the application, the 

respondents state that they admit the statements those related to the matter of 

records of disciplinary proceeding. The rest are denied. 

That with regard to the averments made in para 4.11 of the application, the 

respondents submit that the appellate authority considered the appeal of the 

applicant thoroughly and passed his speaking order on 8.8,02 (Annexure-L in the 

OA).ihe question raised by the applicant about complicity of the Manager with 

the Asstt Manager behind the shortage of 43x69 cms size of printing papers in 

the stock is not sustainable by any evidence or material witness. The appellate 

authority very prudently considered this point raised in his appeal and rejected 

the same with reasons recorded in para 5(d) of the appellate order dated 8.8.02. 

Therefore, the contention of the applicant in this para are not sustainable in the 

eye of law and is liable to be dismissed, 

That with regard to the statements made in paragraphs 4.12 to 4.17 of the 

application, the respondents state that the averments made by the applicant in 

these paragraphs are not true and correct. The respondents further add that the 

disciplinary proceeding against the applicant and decision thereof did not 

culminate from any motive to victimise, deprive and to do injustice to the 

applicant. The applicant was himself to be blamed for the proceeding against him 

and the consequential orders passed by the disciplinary authority as well as the 

Appellate Authority. The contention of the applicant to the fact that the action of 

the respondents is arbitrary, illegal and malafide are denied. There is no ground 

to interfere in the matter by this Hon'ble Tribunal. Hence the prayer of the 

applicant for stay of the impugned order dated 246.02 is liable to be dismissed. 

That with regard to the statements made in paragraph 5.1 to 5.6 of the 

application, the respondents submit that the contentions made by the applicant 

p 	 - 



are unfounded and not maintainable in the eye of law on the grounds of the fact 

stated in the foregoing paragraphs. Hence 1  the OA is liable to be dismissed as the 

grounds are not tenable in law, 

That the respondents state that they have no comment to make on the statements 

made by the applicant in para 6 and 7 of the application. 

That with regard to the prayers made by the applicant in para.8.1 to 8.3 of the 

application, the respondents submit that the application is not maintainable in the 

eyes of law for the grounds and reasons stated by the respondents in the 

foregoing paragraphs. Hence the relief(s) sought for by the applicant are not 

justified and are table to be rejected and the application is lable to be dismissed. 

That for the reasons stated in the foregoing paragraphs 1  the respondents oppose 

the applicant's prayer for interim order for staying the impugned order dated 

24.6,2002 as in para 9 and pray to the Hon'ble Tribunal to dismiss the 

application. 

In the premises aforesaid, it is therefore prayed 

that Your Lordships would be pleased to hear 

the parties, peruse the records and after 

hearing the parties and perusing the records 

also may be pleased to dismiss the application 

with cost. 

V ER Ft CAT tO N 
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VERIFICATION 

ma
il 

( W  

I, Shri.. 	 present workin 	as 

in the office of the 1g 
competent and duly authorized to sign this verification do hereby solemnly affirm 

and state that the statements made in para 

are true to my knowledge and belief, those made in para 

. 7,, being matter of records are true to my 

information derived threrefrom and the rest are my humble submission before this 

Hon'ble Tribunal, I have not suppressed any material fact. 

And I sign this verification on this ikth day of April, 2003 at Guwahati. 

DEPONENT 
Asstt. Postmaster Gener& (Vig.) 

O/o the Chief Posthaster General 

Assam Circle, Guwahati.781001 
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Deparulient ofPotg, India 	 : . 	 Offke Ofthupdt. PRfIFAt'p 	.)w1lti.781O21 	 • 	
" 	. 

. 	 . 	, 	

2hri Sambhu Ram Mazumdar, 

	

PA 0/0 the SupdL P08La1 ' , . • • 	. . .  
No. SDrJj-1)'98 99 	 Store Depot. Guwahati, 	, :: 	.. 	Dated at Guwtj the 25-10-2000. 	 • 

j 

. 	J 	Thjh- Afled difir peny n the stock o 	' 	• 	, ' . . 
.. 	

Printitig Paper of size 43x69 cms, 	• : 	• 
. It iff oLiyed that during the period ofleave •of Sri Jiwan qK . 	: 	• , Dan, ANAL. MUfldgeI, PoiLaj 3teie Depoi durWig tli pevud Crom I 9-05-g8 to 28-05-98, ydu 	• . 	, ' . . 

	

were ordei'ed to look aaer the works OfAtt,MaRer PoRtal &ore Depot,It is found the 
a pei 	' 	• .' 

	

the order, you looked after the dutic ofthe'pJt Mnagcr during the above said period, Being 
	. • 

	

the Astt, Manager, ii wa 
necewy ouyourpai11 take overthe &iiC!eR ofRtock after carefully 	, 

	

ehev*itie fhern with the srnck fleeiRter ashe t'ks were under the charge of Jiwan Ch, Das 	
I . earlier just before you.In your writen tateniit dId, 2-7-9 given before the then LPO,(t)), 

it has been Stated by you that neither you see the stock nor the stock wag given to you. It wag ncce 	on 
your part to take over the sto± eo1Teetl' or to repoi discrepency if any under Rule .. 

276 OIP&TMajival 3rd di1ioii(2ijd l'epriitl): 	
lake over the stock of aijcleg carefuly checkjn them with the stock reigtei .thile'yo took over the wodts of Asgtt, lnanager it is alkLd that> ôu did aoL ob)cr'ed flic pi it of till ruic"2765,13 

111eflt1ocd aboVe 

jlp eanjn 	the Register ofKey1aintajfled in the PP/ 	. 
Guwalj you were found to have 	

on 20-05- i' 	
taken over the kcy of Paper G•odowii 	n and 21-05-. 98,The stock Regtster of Pinn 

	

tig Paper reflected that on 20,5,98 you in the capacity of AsLt, 	I Manager isucd papers of Size 4 
3X69 ems for printing in Risoapl Printing Machine and on 21 .5. you hv ibued ppei'' size 43X6911 to MIS Gitanjali Printing Press, Guwaflj.5 for printing of one Iakh Est-36 vide ord No .8DfLpprpfldel.02/97 Q8 dtd 15.5.98, Again on 2I,5.98 you have issued paper of si 	X8flto MIS Gitanjalj 	 ' 	. for pri1tiflg 

of 2000 bokg of 3-37 vide order l', SD/LPiTeflderO2/9798 dtd 15.5.98 and on - 

	

	Fh same tvcier you ha'e issued Cover of size $6X71 1 ems on that day i.e 21.5.98. Again on 	' 
21 .5.8 

you have issued to M/3 Gitanja!j Printing Press Guwaflatj. paper of 
Size 43X69 cm for printlnot 100 pads 01 Prescription slip vide Order No. 8D/LP/Teflder027 98 dt' paper of sLe 

56Y01 crn for printhg of ne laith Con-67 vide order No.SDj1p/ 
TeIIdi-O2/97q8 dtd 1/1 5-05-9 zd paper of ;ize 2X91ciji5 for printing of one laldi Daily 
Bag Balance RepqA vije.order No, 01Ptreni27 98 dtd 15,05,98 

per Memo ofThatjbutioj1 of VThS, Matt Manager. * i the ust&ljan Printing Papers, 	
is also t maintain proper Account, of stock of papers and fully responsible for accountab11t, Siorttee in atcck of papers, 

After resurnpt.i of duty by Sri Jiwan Ch. D. M 
, att, Manager it wa8 repoiied Lu SupdL PSD/Guwal15t ou  2l6.6.11iat there i discripericy in the Lo of 	. 	. .raper. Accord inIy lnqulr, was 1ntiut and horta of 116 Reanig ann 191 sheets of piritirig paper of the 5ie 43X69 cns wac cetab1ihed The coct of 116 Reams 191 heet of 

 
the paper oi'4X ems comes to  in th 	 s.32,33,2 	Rs.21 	per Ream, according the en 

 e remarks 'olumn of page }o.2O of the Stncl Rister 

	

• 	 ':. 	
. 14 

.j i  
- 
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AD,  

iI 
IL'. 

ThUs it is alleged that laxity on your palt to observe the 
spirit of rules contained under Rule 276 of P&T Manual Vol .. II 3rd edition (2nd reprint) arid. 
failure to io!low contents of Works ditribtjon memo contributed towards the loss of 
papers worth of Rs,2,R3,2g, while rcIrkinQ as Astt, Mnriaer PSD/Guwal-jat I, vhich 
constItutes a grave misconduct and which d erves a serious view. 

given 	
I-Iowe'er, before being resorted to such action you are 

an upperLdInLy to BUbmiL rprsenLu1iorj ii supporL of your defence if any within 10 
days oirece.ipt of this letter failirg which it will be presurned that you have no representation 
to make and action as deemcd fit will he initiated. 

updt. Postal stores Depot 
uuwaljali- ,o 041 

?t i: 

2. 
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ffICEOF 	NOSTAL S 	 .. 	

. •: ' • 

: ,. .-_crLwA 114 TI- U !?i 	 , 
: 	, • . 	 . 

: 

Dat& at Guwahatj the 29-11-2000 ? 

. 	

:. 	 ., 

 

LE—AEOPMATU 	
: 	' rn undeisi'neapiovoe to how an inquuv agwst 	&unbhu Ram Majurndar 

AkUM 
 

	

J4 oflhi Crtra1 v1 rvc ( Ca3c7Uo,, bntmj ardAppea1) 	I !ufr.s; 1965. The 	i$qprf qffhe irnputaf/o!? qf!niYconuct 01' mithehavjôur in repetQf 	•: :• 
: • 	 : 

whit/i the inqui p '$p?opoed to ye held i e1 out in the enclosed $talerne,2t ofaiticle 
of haigc 'ii;ic 1) /1 stafeinnt oft/ic zntatw,: ofmzsconduct or m:behavroupz 'upport 01 2acfl (2? tl( Ic; Of ( haig LS 'ncIocpd (Ar2npxu,p 1/ ) A list of docurnej byw/uch, and a lut wi1r 	by 	the wiil u/Jiuig 	 b u+s!cu,dwe also enclo$ed (A'exu,'es1I! andiT'). 

 
)flhl aiiwnu Rwii Majumqa 1X (l1ectea to $Ufl7flf Within JO days qfth receipt qf t1t Afc ,i&,ajid,ii 	ittte La/ i€itofh 	uid a130 to fafe wlwtherhe deIr3tO 

ne Is lntnnied 1/iat an inqut; y will oe held only in lespect ofthoze ait:clesof ChM w 
 not admtftcd, 1* hou!d, !hicjoic pefica11y admit or den' each article of ('ha! 

47u, 2,rebhu Rain ivJaiu,ndi i jirth'r iufw ,nd that ifhe does riot $Ubmjt his  'i'flitep statciit of dejerceol? or befbre the date specified iparn 
2 abo In ver op be 10 re 	 ve, or 0C$ not ppear 

Me input ring aut/iontv 01 of/Wi wnce ia:ls 0, rqjuses to comply with the p1vwjQn, 
of Lde 14 oflh CC (CC4) Rde1, 1965, Or the O!d& ilduectwn issued in PUL3Uaflce qfthe 
said rue'P, liw r1?q?IIhlPg aiifboity may hoed fh 	qi'y ga1mvf him epwfe 

5. Aitentwn qfS?ri &inthhu Ram Ma,inda,' is invited to Rule 20 qf the Genf,f Cvil &'icc (ond:ct) Rulc 1964, unckr iiVch no Govcnmc,?f servant shall brit: Or attempt 
? 1T,h1

P0!t tical or t$l( zI/lunce to b(?ar upon ai' superior authority tofirthèr his interest 
 iii 	vi ill(aipei tiug to hi 	rvi wd,' th Government wiy 1preserifafjo 	.. - ecejvf on his behalfftoi anofhe'pey 	'? respect qf 'any matter dealt with in these pmceedlngs iH4/f be wes 	that 	:a,flhi/1u 	

Majw'iaa, iaww ot ucn a lep,esentanon and That U 	id 	
ti gaiti?fmfo, violation of Rule 20ofthe Od 

.4., 	1 	I 	I 	- 	"• 	- 	I 	 I' 	•, 	-  
i e cipt vi Inc 11110120  Ifl(j ma v ye (Ck7?oWLetgea 

1 

• 
iJupelinfendent 

Portal Jfoies Depot, (3uwahati 
• 	

l? ?anthhu Ram MaJun?dw' 
PAX posta w/es Depot 

'7 	1,111) t U 	
. 

-44liLt4U. 1 	.! Iij . 	 ' 

1c/ 
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Siah?Inenl Of (PlICitS o/chargcfrwndaaini hri &2mbhu Rain Majumdar, PA! Postal Store 
Dcpot, (Ju wahati .7810021 

cx 

Annexure1. 

Article-). 

That the said 	a"th"iu Ram Majumdai, P 4. Postal Store Depot, 
white fincflon1n? asi-Lstr Manager 1osrai Jfoie Devot,Guwanati-21 dunng the period from 
I 9-05-98 to 29-5-98 (F/10, failed to take over the articles qfstock qfer carefullychecking them 
with the )S'tock reg?ster, while resuming duty on 19-05-98 aMsstt, inanagei Fost,ai,Store;.. I 
Depot, as was required under Rule 27(5 of P&T manual Vol ii 3rd edifion,(2ndrepth?t),. which 
rcs:dted disc repencies in stock qfprirting papers and thereby ftiled toinaintain devotion to 
duty and act4'd as .cuch which wag Uri hcom!n oJ a Govt. Servant In contraventIon of Rule 3 
(1Xii)wd 3(1) (Iii) qICCS(couducl) kal', 1904' . 

1 	 TI 

. 	. 	
Thai during ih 	 whiie,funciionirig Ii? the q/bisaid : 	

: otjce, the sa'd 'h ' i thn'b1 u Ram Maju 1?da1, beuig the custodtanofpi iliting Papeisfwledto 
exceicise nis autv as entnsfed asver memo 01 aistiwunon 01 wwk ana contrwutethtowards 
1033 .f 116 seam 191 shefs ofpapei of sz 469cn vali.ed of Rs 32383 29fion hi cWod 
and t usfailed to mn'vntan dvohor, to dtv qini acted w' such wInch was unbecoming oJa govt 
riervaut in wubavenfion of Rule .,(fltn and ..fJ)('m) of CCJ(Gonduct)'Ruls,]964 

IT 	
4 iimiexue-ii 

4iaremen1 f inp iation o[m ondwioimuisbehq 	insuppom t oLthe  at t:clesoi'cha,e 
fmamcd aRansf Shim 	 thhu Ram Mçjun:dw, PiL/ Postal Stoic Depot, Guv'ahát/2], 

4 	
1 	

•? 

,l ;. fi ç lp. I 	 : 

That the said 1311 14,Sarithh Ram Ma/umdcj,; Senior rno.t PA y'asôdered'fo . 
look attet the wo; k f the Asctt Ma'?a er in addtiop to his share of work -  dun 1thleav 
acw..y Th I. C 	Acdialy Sri k.wbiiu Rwr? Mazumdai looked 

Manager during the period from 11.5.98 to 29.5. 8 CR/NJ. Under Rule 276 of &T4iMaruál!VoL' 11,• 
iia edition (4nd mevriiu) it was necessan' on the pair on'Jnn'Matunidarto take over the artiqes 
)f s'ocL q)ler ca efiuli 1  c1e7ng fIIC1H udh ll i1tc? egrstei wh1le tesuming duty asAsstt 
l7fl?gPi on JO S OR ac fh stoc1!c ware ?4p 	 Ii dPl the chajp f ,' wan C1 Das, Asstt. Manager 
during, tue penoa Prior loproceeawR on icave but the said rJn.-Majumda, did not do so 

bscquent1v, Sh; Das Refuiingfrom lcavc made a report as to the dicrepeñcin stockof , papei to Suridt. I-'I)/(.iuwahati. /,WWrV inghtuW reveaied that there were shortage of 116'Reanls I tç I',? 	 1 . 	twets qi printing paps.!r qi ue .i2i.' 	4I)km in 	 ' 

T1,u the' iid Yu'i Mt1/ulndcir ftuiiiiig to observe the spirit of ndei,H. 
cothwu?d undo,' Rub 276 of MT Manual 1101. II 3rd editi on (2nd reprint) cantributed t0WOrds; 

kg, 



- 	

ic- 
p$1/, 

toh ofpap, kjii1 vO, L,ig 	Ma1?QgJ PSD/Quahatj Thus it

JID  

is 
al/egd t/t thp v 	

Rrn ljU 1 d(/ Pfai/p( t' 'la1fltaJ?? devoho to duty and acted as 
: 	

such wh,ci was Unbecomi i ofa Gow erv 	ji 	(2ve121 012 ofRule 3(l)ai) and 3(J)(i:i) of ¶ . . /'• 	ca (onduc) Ru1c, i%4 	 , 
A 	

j 	• 	 . 	 . . ,. 

/ 	 That thc s 	:'nz 	Ran Majurndai, while rg as 
4sstt Maaer,,oaj jtoie fnot (ihj wq ton to have taken ove, the keys 

ofth Paper Gdo,iOii 2O5-9 id 2i-O59 
Suk Reisr qfrfietd that on  7

Jmdari the capacit)' qfAsft.1. 'suedPapcisofsize 43X69 cn2sfoi'pntj,g in Risograv, Piiieting Macnjp an on dJ i v 	
Ma,unda, zssueapape,s ofs,ze 43X69c, to G1i!ai/aiJ ry1t1 Pt' 	

Guwahati$fb;.p;ti,g ofoJ2 iakh Est-36 vide order No 	
V V 

dii 15, P Aaji 	/ 5 Q' 	
Mqfuind, isdpaperofj 	. , V 

4ij j A'i;;4  Gilaniaji ?n Ft3 Gu1wzi1(z,J5 foi p1Juf,R of2000 books offj37 vide 
order No, SD/L',?dcl.0i)7 dfd 15,5, 9 rP a;doi the anw oi*r 3rl 1  Majun2da, issued 	V V V V 

O/Z' 5 	/ ems on that av r / U Apa,J? on 
2/ 5 Q t'r, Majurndap zie to M/S Gi1wi,1;1 Piui,i Pi, G wci/ic/j5 pap, 	43A 	

/i pWjj, o[JOOads of P1vscriptj S?p vide 	

9 paper size 5X9J cms 1orp,t 0, one ian thi,-7 viae oiie IVo 
]b/J,P/Tenqe, wi7 VP dtd 14fj55 a;dpap,. ofsz 56i1 P1cni-fi; 	

fo; 1a? Daily Bag Balance Report v/dc order No 	V 
V (ltd 1 c ü 

T/i g  fh.' said i qjua q  iepeajfy Suppl,& papers fivm the lytock,no disciia,cy is 1porj on the above particuia, 
	dates. Subseeat V disc rlèncjes: in Stockof papers wa reported f Spd PSD/Guwahatj y ii wan G. Das4sft. rnwager 

V 

Pi tnp 11 Ofl? 1pv ()ii 'ceipf (t 	
t of di (liy 1na14( rv was lfl5tih4ted and hu,ft vi] 16 Rw,é and 19] he 	 pape,' 	

size 43X69c, ws established The cost qf'!] Reams 19) sheets qfthepp qf 3X9cms comes to Rs. 3238329@P27&2Spe,. Rea,ii, 	
V V 

	

As er Memo 	
ol Works Att, Manage P is the custodian 

-- 
qf T'ri, 	

1k i also to afnia/ji'0,. account fstock ofpape,s arilly reo,ble 
	V 

fi r (iCCOUiftrhfify 5hOPt/repcc j, fnri 

'i 	,th/fl Ra, 	
to exercise duty as entnsted.qspei. ivkijo o w:,i uhun of,ks corirlihurea io, ds the loss of vapeis worth of Rs 

2, 383. 29 *i2a,. P'Gj 	it i alleg Mat the said oShii, Lkmbhu Ram V V 
Man ,nda ta 	

to ilutv am aeti a c h 
 U, 	 which was ueco, ofa vt 

' fl V y 	V 	f 	t 	' 	l# 	 ? 

V 	
fIiij u 	(oieduc/) Ris] 

V11 	try 	V  

Lj/
by h/c/i Me uriiC1 /'cha, 

ugcj 	Jhr/ &imbhu Ram Majud ma fl 	 V are pmpos& to 'e sustai,&  

(1) stock registe,;• on'n. 	V 	

V 	V  V1 V 
	

V VV (i Ie'isfer ol Keys 

c 

- 	 - 	

I 

V 	V 

VVVV 
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4 	
t)j

I' J..:1 •: 	.f t,/ lyLe/lit) 	oil 
(5) Report dtd 255-98to SWt. PSI) by tIiwan Ch. DasAsstt, Manager regarding dlscrepency 

fpaper qfs/ze 43x69 cm. 
() Written rcrcscntatjo,i dtd. 2Il2cX ct'Sri Samb/iu Ram A4'.ymdar, P,A. PSD/GJi 
(7) Wri/mn Waf*'mppf 0/ 'ri Si1Rj7 Majiimilar P A /PSD/Uf-J dtd 27-08 
() Wriitn ateinent cf Sri ii wan Ch. Da.A.'tt, ]v!nager, PSD/GH d7JO-o.98. 
9) Written Statement cf Sri Bhpendra Nath chaudhury, Accoimtanf PSMW?t,J-798, 

flU) Written 'tatmeni ofriMahpsn (ii Dac P A. iu P 0 iGHdtd2- 7-98 
(1]) "iftn 5?aIe,ne;ij o/'Sri &rbswap Kalit4'2 ight Guard/PSD/GJJ dtd. 30-6-98, 

by lioin tIi 	t 'sof Li' Jime 	a/i 	I 	Rqi Maiun?ca T'4i pD/(:1/2 arej oposed to be 'Ustaf'?ed 

/jf SDJ(f-') F'efh,?f(1 Sub Diw, path sat'a, 
2. Sri Jiwan Ch. Dcz'. it's/t. ivIwiaep. FDi'(.ilJ 

Sri 3hpcndra Nath adhury, Accounta;t, PSD/Ch 
4, I' ,?? Matu17 (iii. /,)as' P.A,/(juwahatj (JP() 

7 	 T' •? 	 r t 	

p ,, 

i1ve; wal tW1a, JwgaL tJ(fl4/ ruiuri 

\ 

Postal Stores Depot, Guwahati 
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DEPARTMENJ OF FOSIS 
OFFICI. (iF TIlE CIIDLF POSTMAS1ER GENERAL 

ASSAM 

Memo No Va045/99(Ch Ii) dated the 24 June'2002 
• 	 .• 	

i••• 

In the Memo No SD/Rule-14/2000-2001 dated 29 11 20O issued 
b the Supdi. of Postal tore Depot, Guwahati it was proposed to hold an inquiry against 
Shri Sambhu Ram Mazumdar, PA(BCR) P S D Guwahati under Rule 14 of Central Civil 
Services( Classification, Control and Appeal ) Rules, 1965 The substance of the 
imputations of misáonduct or misbehaviour in shape of Articles of Charge in respect of 
which the inquiry was proposed to be held, a statement of the imputations of misconduct 
or-mfsbehavjour in support of each article of charge,a list of documents by which and a list of witnesses by whom , the charges were proposed to he sustained were enclosed 
along with the said memorandum The articles of charge set out against Shri Sambhu 
Ram Mazumdar are as follows - 

Article — I.. 

That the saidShrj Sambhu RamMazumdar PA, Postal Store Depot 
while fiinctióning as Asstt. Manager, Postal Store 'Ieot, Guwahati21 during the period j 
from 19 98 to 29 98 ( F/N) failed to take bver the articles of stock after carefully 
checking them with stoäk Register while reuming'duty on 19.5.98 as Asstt. Manager, 
Postal Store Depot as was required under Rule 276 of P&T Manual Vol,IT 3 edition (2 nd 

reprint) which rcsultcd discrepancies in stock of printing papers and thereby fai1d. to 
maintain devotion to duty and acted as such which was unbecoming 'of.a Govt. Srvant 
in contraveiliorj of Rule 3(l)(ii) and3(l)(iii) of CCS(Conduct)Rules, 1964, 

Article- IT 

That during the aforesaid period, while functioning in the aforesaid 
-. office, the said Shri Sambhu Ram Mazumdar, being the custodian of printing papra. 

•  •. failed to exercise his duty as entrusted as' per Memo. of distribution of works and 
contributed towards loss of 116 ram 191 sheets of paper of size 43 X 69 c.m. valued Rs.323 83.29 'from his custody and, thus failed th maintain devotion to duty and acted as •  
such which was unbecoming of a Govt. servant in contravention of Rule 3(1(u) and CIL: 	3(1) (in) ot CCS (conduct) Pulcs 1961 	1 ' 

'0 

• 	.''' 	. 	, 	 •; 2 	 l 
 Shii Sambhu Rain Mazumdai was avçlp submit withm 11i days 

of the receipt of the said lmernorandum, a written statement of his defense and also to 
state specifically whether he admits or denies each article of charge and also to state 
whether he desires to be heard in person. Shri Mazumdar received the said Methoranm 
on 29.11.2000 and he submitted his written statement of defence on 30,11.2000 denying 
the charge andAesired to have hearing in person 

it 	. 
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Since the said chaigcd official duiicd the chaiges, it was 
decided to appoint an lnquiiy Authority foi dctaikd oial inquiry towaids finding the 
fact Shri S D Purkayastha, ASPOsDivn), Guwahati Divn was appointed as the Inquiry 
Authouly vide Memo No SD/Rule-14/2000-2001 dated 25 01-2001 of the Supdt of PSD, 
Guwahati , to inquire into the charges framed against the said Shri Mazun'idar, To 
present the case on behalf of the Disc.. Authoiity, Shri Rabin'dra .Biswas, ASP(HQ) 
Guwahati Divn.. was appointed as the Presenting Officer vide Memo of even no.dated 
25.1.2001 separately.. 	 . 

4. 	 . The . Inquiry .  Authority held preliminary hearing cn29.5.2001 
followed by further regular hearing on 19 7 2001, 20 72001, 20 8 2001 and 10 9 20-01 
The charged official took assistance of Shri Bhrig'u Ram Lahkar, Rètkèci .APM, Guwahàti 
GPO as his Defence Assistant to defend his case during the entire period of inquiry. The 
Presenting Officer submitted his written brief to the Inquiry Authority on 26.9.2001 
with a copy thereof to the charged 9fIiclal In recponce, Shri Ma7umdar submitted his 
written brief to the Inquiry Authority on. 30.10.2001. The I.nquiry Authority then 
submitted his inquiry. Report to the Disc. Authority along with the records and 
proceedings of Inquiry. 

5., 	 As the charged official . belongs to BCR(HSG4i)'cadrewhose 
appointing authority is the Director of Postal Services who can .only. decide and pass 
orders on Disc, proceedings for one of the major penalties specified in Rule-lI of 
CCS(CCA) Rules, 1965 against BCR(HSG-II) officials, the case was forwarded to the 
undersigned for decision and passing orders as deemed fit. 

6. 	, 	 , The undersigned being the AppointingAuthority of the charged 
official and competent Disc Authority for imposing one of the major penalties specified 
in Rule-IT 0ICCS(CCA) Rules,1965 has gone through the inquiry Report submitted by 
the Inquiry' Authority with reference to the recOrds and evidences adduced during the 
inquiry and accepted the findings of the Inquiry authority tentatively. 

The Inquiry Authority subniitted his inquiry Report with findings 
of all the charges brought against Shri Sambhu Ram Mazuindar as proved. The Inquiry 
Authority has recorded the reasons to arrive at his conclusion and findings of the inquiry 
against each article of charge as under: - 

Article.—! 

The charged officicial worked as Asstt. Manager, PSD 
Guwahati froin 20,5.98 to 29,5,98 in addition to his 
own duty. As per Memo of distribution o'f'work (Exh.4), 
the Asstt Manager is the custodian of stock of printing 
papers and responsible towards their accountability, 
short/excess. Thus taking over the articles of stock after 
carefully checking ,them with the stock register was 
automatic on the part of the charged official. 

2 
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Vol,  

The contehtion of. the charged official to the fact 
• 	that the shortage 0 printing papers inight have occurred On 

19.5.98 when Shri Subhas Choudhury. Manager ,PSD 
made supply of papers to M/S Sahitya Rãthi Press out of 
fvour, does not bear value as ineró apprehension of the 

• 	charged official cannot prove his contention. 

The charged official worked as Asstt. Manager, PSD, 
Guwahati from 20.5.98 to 29.5.98. The question of giving 
him opportunity, instruction or order to verify the stock of 

• 	 paper with 'stock register did not arise as it was his • 	 automatic duty. 

Thus,: the charge brought against Shri S.R,Mazumdar under• 
Artiele 1. is proved beyond doubt. 

Article -II 

I) 	it is clear from the stock register of papers (Exh - 1) and 
the key register ( Exh-2) that the charged official issued 
papers of'.size 43 X 69 cm on 20,5.98 and 21 .5.98 in the 
capacity of Asstt. Manager, PSD, Guwahati, but did not 
report any discrepancy in the stoOk. 

Deposition 	of Shri 	B.N. Choudhury 	( PW-2) 
coroborating his written statement dated 1.7.98 ( Ex- 9) 
reveals that the charged official took the keys ofpapr Go-
down without knowledge of the Manager on .21.5.98 and 
also did not seek any group t1): assistance for supply of 
papers as pet procedure followed, in the PSD. 

Deposition of Shri Mahesh This, PWi) coroboraiing his 
written statement dated 2.7.98 :Ex-10) , reveals that the 
charged offlcial supplied paper to Geetanjali Printing Press 
on 21/5/98 without taking assistanc of Group 'D' staff.. 

. Deposition of Shri B. Haloi (PW-5) who investigated the 
alleged shortage in the stock of priniing paper of size 43 X 
69. CIII reveals that the . charged official did not take 
permission . of the Manager, PSD for the keys of the 
Godown nor asked for Group 'D'assistance. He proceeded 
to paper Godown at his own accord. 

Deposition of Shri Jiwan Ch. Das PW-4 ) coroborating his 
written statement dated 30.6.98 ( Ex-8) reveals that 
shortage in stock of printing paper of size 43 ) 69 cm, was 
detected on 23.6.98 when he wag, Supplyiñgthe paper after 
resuming duty as A.sstt. Manager, PSD on éxpiry of leave. 



I 

4 ..  

1' 	 0 	vi) 	Deposition o Shri Sarbeswar Kalita (PW-3 ) coroborating 
his written statement dated 30.6.98 ( Ex-i '1) reveals that 
the charged official opened the paper godown on 2 1.5.98 
accompanied by the proprietor of Geetanajli :Press and 
supplied paper from the Godown to. the Press loading in a 
Mini truck. He was not acconipanied by any Group 

.
'D' 

staff while making the supply. 

vii) 	The charged ofticicial during inquiry admitted to the 
Inquiry Authority to the fact that he did not count the paper 
in stock before and after supply made to Geetanjali Press, 

Thus the charge brought against Shri S.R.Majumdar in Article —II 
is proved beyond doubt, 

7.. 	 .. 	
A copy of the inquiry Report was supp!ied to the charged official 

vide letter No.VIG/1-15/99 ( Ch. II) dated 11.3.2002 with direction to him to submit 
representation if he so desired against the report/findings of the inquiry Authority within 
15 (fifteen) days of receipt of the letter. The charged official submitted his representation 
on 19.3.2002. in the representation the charged official has stated the followIng points to 
rethte the findings of the Inquiry Authority 

i) 	The Inquiry . Report submitted by the inquiry authority 
against him are baseless and without going through the 
roots of the case. 	 . 	. 
He cannot be held responsible for the mistake committed 
by other officials. 	 . 
After taking over the charge. of Asstt. Manager, 
PSD,Guwahatj from him, Shri Jiwan Ch Das the regular 
Assit. Manager had opened the paper Godown in three 
subsequent dated on 4.6.98, 11.6.98 and 12.6.98 and 
supplied papers to different firms. But he did not report 
any loss or shortage of papers till 12.6.98. 

iv) 	The Inquny Officet has not scrutinised his defence 
statement submitted by him. on .30:1 0200i and submitted 
an erroneous findings of Inquiry Report. 

8. 	
The undersigned has gone through the . representation of the 

charged official, records of the entire proceedings the Inquiry Report of the Inquiry 
Authority very carefully. The Inquiry was held as per provisions laid down in Rule-14 of 
CCS(CCA) Rules 1965 and the charged official participated in the inquiry till its 
conclusion. Every reasonable opportunity was given to the charged official to defend his 
case engaging a Defence Assistant. After careful scrutiny and assessment of the 
evidences adduced during the inquiry , the undersigned records his own findings as 
under. 	. 	. 

8. 1 	
Shri Sambhu Ram Majumdar, the charged official was the sole 

4 
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custodian of the stock of printing papers as Ass. Manager,FSD during the peiiod from 
12.5,98 1028.5.98. 1-Ic was responsible for correct maintenance of the stock register and 
other records. He was also accountable for any short/excess supply of printing papers. 
But he failed to discharge his duty by not taking the charge of 'the stock of paper after 
physical verification on 19.5.98. Similarly, the charged officer failed to make over the 
charge of the stock of paper when he relinquished the charge on 28.5.98. Thus be 
violated the provisions laid down in Rule, 276 of P Manual Vol.11. Had the charged official observed the procedure, shortage /excess if any in the stock of paper could have 
come to light on the dates of his taking over or making over the charge of Asstt. Manager, This gross lapse on the part of the charged official frustrated the probe to find out the reasons and period .of occurence of shortage of 116 Ràams 191 sheets of printing 
papers in the stock and contributed towards loss of Rs.32,383.29 to Govt. on account of the cost of missing.papers. 

	

8.2. 	 The Charged official supplied.printing papers of size 43 X 69 cms 
to M/S Gitanjali Printing Press Guwahati- S on 21.5.98 as per stock register Ex- 1). But he did not follow the established procedure of taking group 'D' assistance under 
permission of the manager. He went to paper odown alone5 on 21.5.98 and supplied 
papers to the said firm on his own as per eye Witness of Shri •Sarbeswar Kalita, Night 
Guard (PW-3). He also failed to verify the stock position of the papers after supply was made. He had notany reason not to take any group 'D' assistance and to make the supply 
without notice of other. official . By these lapses, he flouted the official procedures and acted as such in manner of unbecOming of a Govt. Servant. 

	

8.3. 	
From the Key Register (Ex-2) it is established that the charged 

official took the keys of the paper Godown on 21 .5.98. But the entries made in the Key 
Register were not authenticated by the Manager who is the custodian of the Keys. Oral 
evidences' of Shri Bhupendra Nath Choudhury ( PW-2) who was the Manager then 
reveals that the Charged official took the keys of the paper Godown without knowledge 
of the Manager nor did he return the keys with knowledge of the Manager. By the said 
acts, the charged official infringed the' official procedure to be followed with regard to 
handling the keys of the paper godown and thereby acted as such in a maimer of 
unbecoming of a Govt. Servant. 

-- 9. 	 The undersigned has also given careful consideraijoji of the points 
ffi raised by the charged ocial in his representation dated 19.3.2002 against the findings of 

the Inquiry authority and record the observations as under;- 

i) 	The Inquiry Authority conducted the inquiry into the charges against the charged official as per procedures laid 
down in Rul44 of CCS(CCA) Rules, 1965. •, The Inquiry 
Report was submitted based on the evidences both oral and 
documentary 'adduced in the inquiry . The Inquiry 
Authority gave his mud to the defence submitted by the 
charged official before concluding his findings. The 
contention of the charged official to the effect that the 
inquiry report against him are baseless and without going 
through the roots of the case is therefore not acceptable. 
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The charged official maintains that he. can not be hold 
responsible for the mistake committed by other officiaL But 
during the inquiry he could not bring any material proof to 
the fact that the shortage in the stock of Paper of size 43 X 
69 cm occurred due to mistake of other ocial. EfThrts 
have been made in his defence to conviñcé the Inquiry 
Authority by implicating his seniors foi the thórtage of the 
Printing Paper purely on assumption. What the other 
officials did have no relevancy with the charges inquired 
into. The charged official can not be absolved from the 
violation of rules and procedures càmmitted in the capacity 
of Asstt. Manager.- Therefore the contention of the charged 
official is not agreeable. - 
Shri Jiwan ch. Das, the regular Manager, PSI) noticed the 
shortage of paper of size 43 X 69 cm, in-the Godown while 
supplying the paper of that size on 23.6.98 to MIS Bobby 
printing and Binder house, Satgoan This was reported by 
him to the authority on fhe  same day, followed by a written 
report dated 25.698.( Ex-5). The suggestion of the charged 
official to the effect that the shortage of paper Occurred 
when the regular -.Asstt. Manager rnd iirw1, 

4/6/98,11/6/98. and 1216198 
from the charged official is 
supported by any proof 
I ne charged offici-1 states thatthe inquiry Officer has 
submitted an erroneous findings without •scrutny of his 
defence statement ubmitted by him on 30.10:2001. On 
perusal of the InquiryReport it can be seen that the Inquiry 
Authority has indeed discussed the téfence Statement of 
the charged official in length in the Inquiry Report and 
applied his mind while assessing the evidences and giving 
his conclusive findings. Therefore, the above contention of 
the charged official is not acceptable. 

I 

P 	il 
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after taking over the charge 
purely.an assumption and not 

10. 	
In view of what have been discussed bove, the undersigned has 

agreed with the findings of the Inquiry authority to the fact that all the charges leveled 
against Shri Sambhu Ram Mazumdar, P.A (BCR),PSAD Guwahatj are proved. 1

-le is 
accountable for violation of Rules and procedures with regard to accounting custody, 
verification and supply of stock of printing paper while functioning a Asstt. Manager, 
PSD Guwahati By negligence to duty and breach of orders/Rules the charged official 
frustrated the investigation to locate the real reasons and culprit behind the shortage of 
Printing papers worth Rs. 32,383.29 and led to loss to Govt. Shri Mazumdar deserves 
punishment for the offence he committed as a deterrent to othéçs. - HOwevet, considering 
that he is retiring on superannuation very shortly after a long period of service and taking 
all pther aspects and circumstances of the case into consideration -the case is decided with e following orders to meet the end of justi ce. : 
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Shri V. C. Roy, Director of Postal Ser 	iQ) Assam Cii dc, Guwahati hereby order that the pay of Shri Sambhu Ram Mazurndar, PA(BCR), P. 
S D Guwahali (now PA, Guwahati GPO) be reduced by 4(f6ur) stages from Rs 6950/-to Rs. 6350/- in the scale of pay of Rs.5000 150- 8000 for peod of 2(o) months 

with effect from the month of June'2002 to July'2002 with ifurther direction that Shri 
Sarnbhu Ram Mazumdar will not earn increments of pay if any due during the peiiod of 
reduction and that on expiry of this period the reduction will have the effect of 
postponing his future Increment of pay. It is also ordered that ia , : sUmr of rs 6348/- ( 
Rupees six thousand three hundred forty eight) Only be recovered from the pay of the said Shi Sámbhu Ram Mazumdar in 3(thrée ), equal installmeth.@ Ra 116/- per month from the pay.  àf June'2002 to August'2oo2towardspaj rèoupmeflt floto GoVt. 

(1 
(VC.oy) 

Director Poitl Sei'vices(RQ) 
Assam Ckcle, Ciwl)sth781OOI 

Shrj Sanibbu Ram Mazumdar, 
PA, Gu*ahatj GPO 
(Through SSPO5, Guwahati) 

Copy forwarded to; 	 . . 

The SSPOg Guwahatj w.r.t. his No. F1-Mj8c/p.SD/992000 
dated 17.1.2001 . The copy of the. ôrdr for The charged official is sent herewith for delivery under receipt which ma y be sent to C.O. fo recOrd, 	 . 
The Supdi, PSD, Guwaliati w.r.E his No.SD/Ru11.4/2000_0l 
dated 1.3.2002 

The Sr. PosirnasterGowajjatj GPO for information and 
necessary action. 	 , 	 S  

Staff( Appeal/petitioii) Section, CO Guwahatj. 
Offlce copy 	 . 
Spare. 	. 	 . 	 . 	

/Rav
.. (  

Director Postal Servzces(HQ) 
Assam Circle, 6uwaljat081001 
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DEPARTMENT OF POSTS 

OFFICE OF THE CHIEF POSTMASTER GENERAL,ASSAM CJJJ. MQkThOOTBfl WAN: GUWAHATI4 

No,Staft/9-3/2002 
Dated Guwahatj,tlic 8th August, 2002 

ff!LIAILORI)ER 

This 
is an appeal subrniUed by Shr,i Sambhu Ram Maumcjar, 

 (Juwahafl now A.P,M., Guwaijati G.P.O, Guwahi(i against the 
pIIfishniji( Order 

No Vlg/Il5/99(cli II) dalcd 24-06-2002 passed by the J)nctoi of PossiiI Suvic (IIQ), 
Assani Cucte, Guwahati imposing on the appellant punishment of ,  icduction of Pay by 
4(f6ur) stages from i.6950/- to Rs.6350/- in the Scale of Pay of Rs.5000-] 50-8000 for a 
period of 2(two) months w.e.f the month of June, 2002 with thher direction that Shri 
Sambhu Ram Mazunidar will not earn hicrement if any due durli,g the period of reduction and 

that on the expy of this period, the reduction wiJi. )iavc the effect of postponiiig his ftue incremeiit or pay. It was also ordered that a sum of Rs.6348/- be rccovcrc(j.fr)Jll the 
pay of the appellant in 3(threc) equal instalments at the rate of R.2 116/- per month from 

the 
pay f June, 2002 to August, 2002 towards partial recoupment of loss sustained by the GQvcrnment. 

2. 	A disciplinary proceeding 
under Rulc-14 of CCS(CC&A) Rules, 1965 was initiated (lL'Jln( (IlL appclIiii( vide the Supdt of Postal Stores J)cpot, ( ' wdhali Menlo No SD/Ru 

14/2000-01 dated 29-11 2000 on the basis ofT the articles of' charge framed agaiiist hith as follows :- 
• 1' 

ckcl e-I 

That the said SM Saiiibhu Ram. Mazurndar , P.A., Postal Stores Depot while 
nctioningas Assistant Manager, P.S.D., Guwahati 21 during the period from 19-5-98 to 29-5-98 (FiN) 

failed to take over the arti1es of stock after careMly checking them with stock Register While asswlling 
duty on 19-5-98 as Asstt. Manager, Postal Stores Depot as ,Wa rcquircd tinder RüJc 276 of P&T Mnui1 Vol. II, 3 Ed1to 	Ild 

repiiit) which rcs1tcd 
• . • 	

iiidiscrepancie in Stock of print:ing papers and thereby failed to maintain dcyt10ji to duty 
• • and acted as such which was unbeco,iujn of a Government Servant in contravention of Rule 

i(l((jj)and 3(l)(iij) of CCS (Conduct) Rulcs, 1964. 

Anrt.icle— 

That during the aforesaid period, while functioning in the atocjd 
ffllccs, (he sagI • Shri Samblit i Riini Maiumdiir, being (lie cus(od inn of' prini lag papers Ih sled 

10  exercise his 
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dny as entiijsted as per menlo of distributionof works and conlributcd loward loss of 116 

L 	rim and 191 shccs fppers of size 43 x 69 Cm valued Rs.32,383.29 from his custody and I 	
,thus failed .10 maintain devotion to duty and acted as such which was unbecoming of a : 	
Govcrnn.nt servant in contraventioji of Rule 3(1 )(ii) and 3(1 )(iii) of CCS(Conduct) Rules, 
l964. 

,. 

3: An Inquiry Authority was appointed to enquire into the charges frahlcd against the 
appellant. The 1.0. submitted his Inquiry Report to the Disciplinary Authority with 
his finding on each article of charge against the appellant as provcd:.The I)isciplin,ary 
Auhhriiy agreed with the findings of tile T.O. and passed the said disciplinary Order 
dated 24-6-2002 appealed against. 

haQe perucd I he records 01' the Disciplinaryl)roeecding against the appe1iu,1 Vry 
irb11ty. The proceedings against him were conducted as per provisions laid down 

inRule-14 of CCS(CCA) Rules, 1965. Every reasonable opportunitywas given to the 
appcflant to defend his case at every stage of inquiry conducted by the 1.0.. The 
appellant participated in all stages of tile inquiry. Tile disciplinary proceedings against 
the appellant were initiated by the Supdt of P.S.D., Guwahati who is completed to do 
'o in terns of Rule 13(2) of CCS(CCA) Rules, 1965 and he remitted the case to the 
Director of Postal Services who is the appointing authority and competent to pass 
orders on any of the major penalties against the appellant being BCR grade official. 
The impugned order was passed accordingly by the DPS(HQ), Assam Circle, 
• Guwabati on 24-6-02. 1 do not find any infirmity in the procccdngs against the 
appellant. 

5. 	1 have gone through the flJlpCaJ dified -7-02 Submitted i)y the appellant, 4 .  

(a) 	
In para 1 to 10 of the appeal the appellant has narrated the history and back ground•of 
the .Case referring among other facts, the CAT cases filed by him in the natter of 
finalisation of the disciplinary proceeding against him. Except in paragraph 5 of tile 
appeal, the appellant has not raised any point assailing the disciplinaiy order. in para 
5 of the appeal the appellant has stated th?t his request for additional documents was 
rejected by the Inquiry Authority. Perusal of the records reveals that the appellant 
requisitioned additioiia[ documents viz. (1) stock register of printing papers (43 x '69 
cm) for the period from 25-1-98 to 25-05-98 and (2) last thvoie received in respect' 
of 1h printing papers (43 x 69 cm from the supplier. Copy of these documents 
appear to have been supplied to the appellant on 5-9-2001 as recorded by the 1.0. in 
the inquiry report,. Copy of' these additional dOCUIIiCI1IS treated as part of the inquiry 
aio accompanied the enquiry report. As such, the Contention of tile appellant to the 
fact that he was deied access to the additional documents sought !hr his defence is 
therefore not correct. 

oF the appeal, the appellant has asserted thai the authority is responsible 
for not advising/jnsti'tjctj,ig him 	verily the 'stock of papers with Stock Reg!tcc 

-4. 
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while taking over the charge of the Assistant Manager, .P.S.D. by him and for turning 
f 	 down his request for not entrusting the charge oftbc Asstt. Manager to him on a look- 

after arrangement. This appears to be a negative approach of the appellant. Being 

	

r 	sufficiently senior (BCR), the appellant was suppos&1 to know the rules and 

	

V 	procedure, attached to the duty of the Assistant Managei' and also with the general 

	

.t 	 practices with regard to stocking supply verification and account ing of the stock of :  papers. Evidences adduced in the inquiry established that he did not follow the rules 
and procedures and practices which resulted in discrepancy in: stock of papers and 
also in frustrating the scope for finding out cause of shortage. The Rule 276 of P&T 
Manual Vol.11 prescrib es that the charge of stocklstores is required to be exchanged 
after verification. This was not done by the appellant while taking over the charge of 
the stock on 19-5-98 and making over on 29-5-98 ai well. The pica of the appellant is not justified. 

(c) 	In para 12 of the appeal, the appellant has sought to justify his action which he took 
for supply of printing papers alone from the Godown without taking of a Group 'D' 
oflicials with him stating that the Memb of distribution of works (Ext.- 4) does not 
specify the requirement of taking Group 'D' officials by the Assistant Manager at the 
time of supply of papers from the Godowrt. since providing Group 'D' assistance at 
hc tin-ic of supply of papers from Godown is stated to be a regular procedure/practice 

adptcd under an internal arrangement made by the compcteiit authority the appellant 
was required to follow the procedure. The fact that the Memo of distribution of works 
has no mention about Group (J) assistance in uppl of pers t'm (i m olowi, it 

.
does n ot permil he a peihint to act in (ICVUII ion troni he pt-net ice and pi-i ,ccdurcs being lollowed in the P.S.I).. Moreover, lbr giving papers to printers, help ol Group 'I)' is 

rcqued. Therefore, the appellant's going alone to (iodown for giving paper to pnntcrs raises serious doubt about his, intentions and iitcgrity. As regards the 
contention of the appellant to the fact thtt he took the keys of the paper godown from the M.nager and returned the same after supply was made giving initial in the Key Register, perusal of the record (Ext. 2), reveals that the entry and initial niade in the key register (Ext.-2) by the appellant was not countersignect by the Manager wJio is 
the custodian of the keys and keeps the key. rcgistr. Shri 

l3hupendra Natlr Choudhy (PW -2) who was the Manager P.S.D. deposed during the inquiry that the appellant neither took nor returned the keys on 20-5-98 and 21-5-98 within his knowledge. Further, on the statement of the appellant 10 the contention that Shri Sarbcswar Kalita (PW-3), the Night Guard, wasircscht at th time of upply of papers from Godown on 21-5-98 by him. Shri Kalita slated iniiis written Statenint 
•  bc(b,rc the inves igatiOn officer that he was on that day on night dut' and duringday 

he just passed by the (3odown. This cannot be a justification for hs not taking a 
Group 'D' official from the office with due permission of the Maiager. Moreover, from the evidence and depositIon of the PW-3, it transpirres that the appellant came to 
Godown and supplied the papers to the representative of the Printing Press alone and 
did not take assistance of the Night Guard (PW-3) while making the supjiy. I, therc.ft)re, find that the contentions of the appellant have no force to refute the evidence and findings of the 1.0, and Disciplinary Authrity. 

~14  
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; (d) in the penultimate para of the appeal the appellant has stated that the shortage of 

paper may have occulTcd after his release from the charge on 29-5-98 since the case 
of shortage in stock of papc (43 x 69 cm) was reported by the regular incuiibcnt only 
after maldng supply on 3(thrcc) subsequent 4atcs viz. 4-6-98, 11-6-98 and 12-698. 
The appellant also states III presumption that the Manager was aware of the shortage, 
because, he was asking the stock positiion of papers from the Assistn Manager 
(regular) on 23-6-98. The appellant further assails the enquiry report oiShri 13. Jlaloi 
JPOs(Unifhrin) stating it to be err11eous and not based on materials on record. Thile 
concluding ..he appeal the appellant vouchcd that there is no any blemish or stigma in 
his entire rvice career, lie contends thai he has hecn fiuineiy illifflicilic by ncsnr persons In Ibis case fin which he cannot be held responsible los' shortage 01 printing 
papers and, therefore, pleads for setting aside and quashing of'impugncd order dated 
24-6-2002 app&ulcd against, by hum I have gone thmujh the records and found no any such evidence which CflhI Support the COfltCntion of the appellant regarding probable 
occurrence of the shortage in the stock of paper after he relinquished the charge. His 
suspicion on the Manager is presumptive and no material evidence could be put 
forward to sustain his contention. The preliminary invcstgation report of the IPOs 
(Uniform) was, not a part of oral inquiry. Hence, it has no relevance with the a... 

 proceeding aginst the ppcllant. The claim, of the appellant the fact that he has bbeen 
maintaining an unblemished carrier of service appears to be not true. Service 

records show that the appellant was punished 8(eight) times prior to the present one in 
his entjre service period for various offcnccs. These reflect adverse Ipicture of the' 
appellant's conduct during his long period of service. 

6. 	
The appellant was assigned to responsible job of the Assistant Manager, P.S.D., 

Guwahati against shor& leave vacancy arrangnient for the period from 1 
9-5-98 to 28-5-98. lie was required to take the charge a 11cr duc verification of (he siock paper as per provision laid down is'i Rule 276 of P&T Mnuaj Vol.-IL But he failed to do so in spite of his knowledge to the fact that 

the Asstt. Manager is solely responsible for stocking; supply, 
vcriijcatio,) and proper accounting of printing papers. 1'hc appellant also' Ihiied to )l1ow the 
procedures for Obtaining keys to open the paper Godowl) and supplied papers to the Press 
without assistance and presence of any Group 'D' official. By the said acts the appellant 
displayed lack of devotion to duty and acted in a manner unbecoming of a Go'ernrnent servant. This conduct of the appellant contributed to discrcpanc j/siioi-tage or 161 Ream, 191 
Sheets of printing paper (43 x 69 cm) in the stock. The Department had to sustain a loss of 
Rs.32,383.29 being the value of the printing paper lost from the stock due to his negligence 
and misconduct, The punislirneiit imposed on him for reduction of pay and for recovery.a part 
of loss i.e. Rs.6348/- is considered to be cornmensurthed with the gravity of offnce 
committed by. the appellant. The order of the disciplinary

,  authority is found based on the evidences on the record, 

7 	In view of what have been discussed above, I flnd no merit in use appeal of the appellant and no ground to interfere with the order of the DLsciplinary Authority passed by the I)irector of 'Postal 
Services (HQ) Assam Circle,. Guwaliati vidc No.Vig/1- 15f99(C1J1) dated 

24-6-2002 and therefore 1, Shri S.P. Singh, Chief Postmaster 



Cicral, Assani Circle, Guwahati in exercise of the power coiifcrrcd upon mc by Rule 27 of 
(he CCs((:C&A) Rules, 1 965 hereby rjcet (lie appeal daled 7-2002 of IIR' ;tppcllant. 

7 
Shri Sambhu Ram Mazumdar, 
Assistant Postmaster, 
(iuwaha(j (L P.O., 
(uw3Ihatj - 781 001 

(S.P. Singh) 
Chief Pos master General, 
Assani Circle, (iuwahatj- I 

• 	Copy to 

• 	1. 	The Sr. Supdt. of P.O.s Guwahati Division, Guwahati, The copy of the ordcr meant 
for the Appelint is enclosed herewith which may be dcJvered to the official under receipt 
and a copy of the receipt of the official may be sent to C.O. for record. 

The Supdt., P.S.D.,Guwahatj. 

The Sr. Postmaster, G'iwahatj G.P.O.. 

4-5. Sparc & Office Copy. 

A.P.M.G.(Vig) 
For Chief Postmaster General, 

Assam Circle, Guwahatj-j, 

il 


